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LOK SABHA 

Thursday, 1st August, 1957

The Lok Sabha met at Eleven of 
the Clock

[Mr Speaker m the Chair]

MEMBER SWORN

Shri Rajaram Balknshna Haul 
(Kolaba)

Mr. Speaker: Hereafter, I shall have 
both the name as well as the consti
tuency announced, so that other hon 
Members may know wherefrom the 
hon Member comes

ORAL ANSWERS TO QUESTIONS 

Landless Workers In Punjab
*530. Shri O C Sharma: Will the 

Minister of Food and Agriculture be
pleased to state

(a) whether a scheme for resetting 
landless workers in Punjab has since 
been received by the Central Govern
ment, and

(b) the amount of grants and loans 
given or proposed to be given to 
Punjab during 1957-58 on this 
account’

The Deputy Minister of Agriculture 
(Shrl M. V Krishnappa): (a) A loan 
of Rs 2,25,000 and grant of Rs 1,30,000 
were sanctioned in 1956-57 on the 
basis of a scheme received from the 
State Government No further scheme 
or demand has been received.

(b) The amounts of loans and 
grants to be sanctioned will be con
sidered on receipt of the scheme.

6308
Shrl D C. Sharma: May I know

what scheme was submitted by the 
Punjab Government for the considera
tion of the Centre’

Shrl M V Krishnappa: Last year, 
it was the PEPSU Government which 
submitted this scheme They merely 
stated that they intended to rehabili
tate about 400 landless labourers by 
making use of 4,000 acres of land.

Shrl D C Sharma: May I know
whether there are only 400 landless 
labourers in the whole of the Punjab, 
whether the Punjab Government have 
not made an under-statement in re
gard to the number of landless 
labourers, and whether the problem 
has been considered m this aspect9

The Minister of Food and Agri
culture (Shrl A F Jain): So far as
the old Punjab State, that is, the 
present Punjab State exclusive of 
PEPSU is concerned, they have not 
sent any scheme so far. The hon 
Member will do well to activise the 
State Government

Pandit D. N. Tlwary: May I know 
whether this scheme is meant only 
for Punjab or there is some integrated 
scheme for the whole of India9

Shrl M. V Krishnappa: There is a 
scheme for the whole of India. In 
fact, we have requested all the States 
to submit their schemes Most of 
them have submitted, while some of 
the States have not yet submitted 
Punjab has not yet sent any scheme, 
and it has not been included in the 
Second Plan

Pandit D. N Tlwary: What about 
Bihar? *

Shrl Thlmmalah: May I know how 
many landless workers have been 
rehabilitated on land during the First 
Five Year Plan?
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Shri H. v . K iU u q p t : We have 
spent so far about Rs. 40 lakhs; to 
various States, we have given a 
grant of Rs. 12 lakhs and a loan of 
about Rs. SO lakhs. I do not have the 
exact number rehabilitated, but 
roughly, the Central Government have 
rehabilitated nearly 900 families at 
BhopaL

Shri B. S. Murthy: May I know 
Whether, besides giving plots of land, 
any rehabilitation work is being done 
by way of establishing of cottage 
Industries?

Shri M. V. Krishna ppa: That does 
not come under the Agriculture 
Ministry. Various schemes are there

> under the Rehabilitation Ministry 
and the various other Ministries
interested in cottage industries./

Mr. bpeaker: Next question.
Shri Puxmoose rose—
Mr. Speaker: I am sorry. I am 

going to the next question. As soon 
as an hon. Member asks the question, 
1 give him one or two chances to 
ask supplementaries. Immediately, I 
want to give an opportunity always 
to the Opposition. So, I look to this 
side. But the hon. Member did not 
get up. So, I came to the conclusion 
that I must close this question and 
go to the next question. If the hon. 
Member gets up now, what can I do?

An Hon. Member: You must look 
on all sides.

Mr. Speaker: I always look on all 
sides.

Next question. Q. No. 532.
Hie Deputy Minister of Railways 

(Shri Shahnawai Khan): There is a 
similar question, namely Q. 567.

Mr. Speaker: He may answer both 
the question* together. Is the hon. 
Member in whose name Q. No. 567 
stands present in the House?

Dr. Ram Snbhag Singh: Yes.
Shri Tangamani: Q. No. 567 deals 

with another issue, namely negotia
tions. But this question deals with a 
particular issue, namely the tribunal.

Mr. Speaker: Both can be answered 
together.

Shri V. P. Nayar: Then, the number 
of supplementaries would become 
restricted.

Grievances of Railwayman 
t

Shri Tangamani:
Shri T. B. Vittal Rao:

Will the Minister of Railway* be 
pleased to state:

(a) the progress made upto the 
end of July, 1957 with regard to the 
grievances of Railwaymen referred 
to the ‘One man Tribunal’ in 1953;

(b) whether any of the recognised 
unions in the various Zones appeared 
before the Tribunal; and

(t) if not, the reasons therefor?
The Deputy Minister of Railways 

(Shj>i Shahna wax Khan): (a) The
National Federation of Indian Rail- 
wajrmen requested the Tribunal to 
postpone hearings with a view to
settle the issues by negotiation.
Accordingly three out of the five
tering of reference were negotiated 

agreement was reached. Negotia
tion on the remaining items has since 
been resumed.

(b) and (c). Do not arise.

National Federation of m u m  
Railwaymen

*567. Dr. Ram Snbhag Singh: Will 
the Minister of Railways be pleased 
to state:

(a) whether the negotiation which 
was being carried on between the 
Railway Board and the National 
Federation of Indian Railwaymen in 
the first week of July 1957 has con
cluded; and

(b.) if so, what were the main 
issues of the negotiation?

iJhe Deputy Minister off Railways 
(Stuf Shahnawaz Khan): (a) The 
negotiation has not been concluded.
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(b ) The main issue was:—
"The redistribution of grades 

for various categories of staff, 
decided upon as a result of the 
recommendations of the Jomt 
Advisory committee should be 
reviewed”
Shri Tangamani: May I know 

whether the one-man tribunal, 
namely the Shankar Saran tribunal, 
will cease to sit m future9

The Minister of Hallways (Shri 
Jagjivan Ram): No, the whole inten
tion was to revive the tribunal 
Before the issues were referred to 
the tribunal, it was thought necessary 
to have negotiation between the 
Board and the Federation, so that 
we can come to terms on such issues 
as could be resolved by this pro
cedure, the residual issues will be 
referred to the tribunal

Shri Tangamani: May I know how 
long the tribunal will take to adjudi
cate upon the two issues still 
pending7

Shri Jagjivan Ram: That will 
depend upon what are the main 
issues, after the settlement by 
negotiations, to be referred to the 
tribunal. j j

Shri Tangamani: May I know
whether Mr Guruswamy conti
nues to be the assessor or any other 
person has been appointed w  his 
place?

Shri Jagjivan Bam: The recognised 
Federation represents the case of the 
employees

Shri Sadhan Gupta: May I know
when the National Federation propose 
to effect a settlement by negotiation, 
and also how long this negotiation has 
been pending?

Shri Jagjivan Bam: Perhaps the 
hon Member is aware that the work 
of the tribunal was postponed at the 
request of the Federation some time 
in April, 1956. Since then, the work 
of the tribunal was not proceeded 
with It was thought necessary to re
vive the tribunal this year, some time

in March The railways wrote to the 
Federation to agree to that Now, we 
are proceeding with the negotiations. 
The negotiations were held in July; 
and again, they are meeting from the 
Sth of this month As I said, the issues 
which could not be resolved by 
negotiation will be referred to the 
tribunal

Shri B S. Murthy: With reference 
to Q No 567, may I know when the 
next meeting between the Federation 
and the Railway Board will take 
place, and what the subjects to be 
discussed are9

Shri Jagjivan Bam: As I have al
ready stated, they are meeting again 
on the 5th of this month, and there 
is quite a large number of subjects. 
The list includes as many as three 
hundred or so items, and they will 
discuss these matters

Shri Sadhan Gupta: May I know 
whether any progress has been made 
in these negotiations during the last 
two years, or they are where they 
were two years ago’

Shri Jagjivan Bam: As I have said, 
the tribunal ceased to function at 
the request of the Federation itself 
sometime in April 1955 and it is 
during this year that we have revived 
the tribunal That way the question 
of negotiating the issues that were 
before the tribunal arose

Shri Tangamani: In view of the
fact that the reference to the tribunal 
was on the question of the anomalies 
arising out of the Central Pay Com
mission’s Report and also in view of 
the fact that the reference was made 
nearly four years ago, will Govern
ment consider the question of settling 
it either through the tribunal or 
through negotiations as soon as 
possible?

Shri Jagjivan Bam: When the 
Federation and the Board meet again, 
they will consider whether the issue 
should be discussed amongst them or 
it should be left aside in view of 
the inquiry that the Government ate 
thiniHnff of into the principles of the 
pay structure of Central Government 
employees
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Sbrf B 8. flCHrfliy: May I know 
whether the question of Station 
Masters and Assistant Station Masters 
is Included in the 40Q items to be dis
cussed on the 5th and following days’

Shri Jagjivan Ram: I think the
question of all the employees is in
cluded there I do not thmk Station 
Masters are not railway employees 
represented by the Federation

Foreign Assistance for Hallways

t
f  Shri Harish Chandra Mathnr: 

*S33>< Shri Shree Nanyan Das:
^Shri Raghnnafh Singh:

Will the Minister of Railways be 
pleased to state what foreign assist
ance has so far been secured by the 
Railway Administration for the 
implementation of the Second Five 
Year Plan’

Xfee Deputy Minister of Railways 
(Shrl Shahnawas Khan): A statement 
is placed on the table of the House 
[See Appendix II, annexure No 50]

Shri Harish Chandra Mathur: May
I know whether any other shcemes 
and projects, apart from those men
tioned here, are still under considera
tion for assistance from these two 
sources and any other sources’

Shrl Shahnawas Khan: We do not 
have any other

Mm Harish dundra Mathnr: May
I know what is the total requirement 
of the railways for diesel rail cars 
and where these are to be commis
sioned into service’

Shrl Shahnawas Khan: I shall re
quire separate notice for the 
question

Shrl Shree Nanyan Das: Some of 
the materials and equipment are to 
be obtained under the Technical Co
operation Aid Programme I would 
like to know whether all these 
materials or equipment are to be 
supplied by the Government of USA 
or direct purchases will be made by 
the Government of India

Shri Shahnawas Khan: As regards
the aid given through the Technical 
Co-operation Mission, the items are 
either suppUed by the Government of 
USA or they are to be purchased 
through negotiation with them. Under 
the Colombo Plan, the aid is given 
by the countries concerned, like 
Australia, Canada and UK.

Shrl Shree Nanyan Das: Will the 
Government of India be free to 
purchase in the open market in USA 
all these materials and equipment?

Shrl Shahnawas Khan: These
negotiations generally are entered 
into by the Ministry of Finance, and 
generally the Government of USA 
insist that the materials should be 
purchased through them But we pay 
at the international market rates. 
We do not pay anything higher

Shri Feroze Gandhi: May I know
whether under this assistance scheme, 
there is any proposal to set up a 
workshop or factory for the manu
facture of signalling equipment of the 
centralised track control type and 
others’

Hie Minister of Railways (Shrl 
Jagjivan Ram): Not at present, but 
there is a proposal to get some sign
alling equipment

Shrimatl Tarkeshwari Slnha: As
there has been felt a wide gap 
between the requirements of the 
railways under the Second Five Year 
Plan and the availability of foreign 
assistance, may I know whether Gov
ernment have considered the desir
ability of pruning the requirements 
of the railways under the Second 
Plan, and if so, to what extent’

Shrl Jagjivan Ram: I do not think 
there is any contingency to consider 
the question of pruning the Second 
Five Year Han

Shrimatl Tarkeshwari Sinks: Then 
how do Government propose to 
meet the shortage of the railway’s 
requirements if they do not get the 
expected foreign assistance?

Shrl Jagjivan Ram: The question is 
hypothetical, shrouded with ‘ifs* and 
•buts*.
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lU t a f  Grounds
•5S4. Shri V P. Nayar: Will the 

Minister of Food sad Agriculture be
pleased to refer to Para 1 at Page 41 
of the proceedings of the All India 
Fisheries Conference, 1956 and state
* (a) the important fishing grounds 
off the coast of India, reported as 
located; and

(b) whether there are any proposals 
for the early commercial exploitation 
of these grounds7

The Deputy Minister of Agriculture
(Shri M. V Kxishnappa): (a) The
important fishing grounds referred to 
in para I on page 41 of the proceed
ings are Wadge Bank and Pedro 
Bank

(b) Not at present
Shri V P Nayar: Me? I know

whether Government have made any 
estimates of the possible annual catch 
Irom the Wadge Bank and Pedro 
Bank?

Shri M V Krishnappa: We have 
not got any official estimate But we 
have heard from the people who have 
gone there including some of our 
boats also, that there is plenty of 
fish in those Banks, especially fhe 
Perch fish, which is considered very 
tasty m the south There is a vast 
potential and we want to exploit it, 
starting work after the monsoon is 
over and a proper survey of the area 
is made

Shri V P Nayar: In the paragraph 
to which I referred, a number of diffi
culties still in the way of the success
ful commercial exploitation of these 
Banks have been listed I want to 
knOw whether Government have any 
proposals to solve these difficulties in 
the immediate future to make com
mercial exploitation successful

Shri M. V  Kridmappa: That refers 
to the old report Probably it was in 
pre-war days when the Madras Gov
ernment and the Ceylon Government 
had some boats and these boats went 
out and found that it was uneconomi
cal to catch fish there, because in

pre-war days fish was very cheap 
Perhaps now when there is so modi 
demand for fish, and the price of flsh 
has gone up by about 5 to 8 times, 
it is very economical and it is 
scientifically proved that fish do 
migrate there, and there is a lot of 
fish there.

Shri V P Nayar: I find from the 
report that attempts made from 
1902 have not been successful in the 
exploitation of these fish In view of 
the fact that the private industry 
has contributed little to this, may 1 
know whether Government have any 
programme in hand for the exploita
tion of these vast resources by 
Central Government funds?

Shri M. V Krishnappa: That is
what J told the hon Member From 
Cochin we mtend to start a deep 
3ea fishing exploratory project We 
have sent two of our major boats, 
Pratap and Ashok Both of them have 
gbne there It is proposed to pool 
rCM boats immediately after fhe 
monsoon is over First, we survey the 
grounds, then chart the fishing ground 
and the currents and cross-currents 
Then we intend to proceed with com
mercial exploitation either from the 
Cochin side or from the Tuticorin 
side

Shri Dasappa* May I know whether 
Government propose to do the chart
ing of the seas with a view to survey 
the fisheries potential7 Have they got 
the necessary equipment for that7

Shri M. V Krishnappa: In fact,
that is the thing Before this country 
became independent, although we 
had 3,000 miles of sea coast and vast 
oceans on either side, it was not sur
veyed Our poor fishermen could go 
only about five miles for fish and 
wait for the fish to come, because 
they could not go further. Also, 
fishing grounds were not charted. 
After independence, we started sur
veying from the Saurashtra coast 
The fishing grounds have been 
charted, also currents and cross
currents have been charted. Now, a 
company has been started at Bombay, 
and it has been able to catch S500 
tons of fish.
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Start V. P Nayar: May I know
whether it is a fact that esti
mate made of the possibility of yield 
from the Wadge Bank alone ia to the 
tune of 1} million tons of fiah per 
year? If so, what action do Govern
ment propose to take?

Shri M. V Krlshnappa: I will be 
very happy if we can get 1} million 
tons a year That means that there 
is a vast potential of fish there and 
in the next five years we can try to 
exploit the wealth of the seas

Dredgers
*5$0. Shri Eaghwnafli Singh: Will 

the Minister of Transport and Com
munications be pleased to state

(a) the number of dredgers Gov
ernment of India possesses at present, 
and

(b) when the newly acquired 
dredger ‘Vishakha’ will commence 
dredging Vizagapatnam Port?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) A  statement 
is laid on the table of the House 
[See Appendix H, annexure No 51 ]

(b) The new dreger ‘Vishakha* is 
expected to arrive at Visakhapatnam 
in January 1958 and after trials will 
be able to commence dredging in 
Apnl 1958

fas : gwr t  ftr

srTfcIT f t  T5TT % «RT
fam  * t w  I  1

TTJr : T̂T #  3ft
«*»Tir spppt flrejfr
irc*  w w  ffcra ^ ^
( 1  frtt

aft qPwTO ^ tt, qsprr 
€  w»npqnr % fort

w r a #  arrWV 1

Shri 8. C. Samanta: How many of 
the 18 dredgers at Calcutta are old, 
and how many of the old dredgers

have laeen* replaced during the Vint 
Five Year Plan period?

Shil Raj Bahadur: 1 may not be 
able to give the ages of each one of 
these dredgers at Calcutta. But, I 
can assure the House that we are pro
posing to acquire a new suction 
dredger at an estimated cost of about 
Rs 150 lakhs and it will, it is hoped, 
make Calcutta Port self-sufficient in 
the matter of dredgers

Shri S. C. Samanta: I wanted to
know how many are new and how 
many are oldv

Shrimafi Renu Chakravartty: May I
know whether any scheme for the 
dredging of the lower regions round
about Sunderbans is proposed and 
whether any dredging will be under
taken and if there are enough dred
gers beyond those that are being used 
by the Port Trust authorities for this 
work’

Shri Raj Bahadur: At the moment 
our dredgers are occupied m the 
cleanng of the nver which is the 
mam part of the Port itself I do not 
think they are used in the Sunder
bans or that there is any spare capa
city for that As I said, we propose 
to acquire a dredger with a big capa
city and then there may be some sur
plus capacity, but I am not sure about 
it

Shri Joachim Alva: Thirty-right 
dredgers went round out of which 18 
were allotted for the west coast of 
India, from Kandla to Cochin. May I 
know why the dredgers did not go to 
Karwar, Kumta and Honaver minor 
ports’

Mr. Speaker: Are they related to 
Vizagapatanam?

Shri Raj Bahadur: The minor
ports, as I have said, are in the charge 
of the State Governments

Mr. Speaker: Let us confine our
selves to the question. Here was a 
question about Vizagapatnam Shall 
we go intd the question of where the 
dredgers are and so on? Next Ques
tion.
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Fore«t K aw w h Hartttnto, 
IMtm O n

f  Slul A. K. Gopalaa:
\  Shrl Narayanankuttl Moran:

Will the Minister of Food and A p i
culture be pleased to state:

(a) whether a Vigilance Officer of 
the Government of India conducted 
an enquiry into certain allegations 
against some officers of the Forests 
Research Institute, Qehra Dun; and

(b) if so, the result of the enquiry?

The Minister of Co-operation (Dr. 
P. S. Deshmnkh): (a) Shri S. T. Raja, 
Vigilance Officer and the Offlcer-in- 
Charge of the Organization & 
Methods Division of the Ministry of 
Food & Agriculture, visited the 
Forest Research Institute, Dehra Dun, 
in March last to look into certain 
points raised in the first audit report 
on the Institute. He took that oppor
tunity also to enquire into certain 
other allegations made against the 
President and another Senior Officer 
of the Institute.

(b) After holding a thorough 
enquiry, Shri Raja reported that the 
allegations either could not be subs
tantiated or were found to be false. 
As for the points raised in Audit he 
reported that the Institute had been 
audited for the first time and the 
existing records and accounting 
practices, though not upto tht 
standard required by Audit, were 
adequate and had been in vogue for 
many years. He found that on the 
receipt of the Audit Report, remedial 
steps were being taken or had already 
been taken by the President Shri 
Raja did not find any proof of dis
honesty, bribery, false T. A. claims, 
embezzlement or misappropriation of 
Government property- He recom
mended that all such charges should 
be dropped and no further action 
should be taken.

Shri Raja’s report was accepted toy 
Government and the question of 

any disciplinary action aid 
not arise.

Shri A. K. Gopalan: May I know 
what were the specific allegations 
against them?

Dr. P. S. Deshmnkh: Essentially,
the allegations were with regard to 
the misuse of Government vehicles 
and undertaking private work in the 
Institute.

Shrl Narayanankntty Menon: May
I know whether there were allega
tions that a number of peons were 
exclusively working at their houses 
for years together and did not attend 
office at all?

Dr. P. S. Deshmnkh: That was also 
one of the allegation

Shrl Narayanankntty Menon: May 
I know whether there was any alle
gation, to the effect that furniture 
was being made in the Institute for 
the personal use of the officers con
cerned without any payment being 
made to the Institute?

The Minister of Food and Agri
culture (Shrl A. P. Jain): The posi
tion was that until recently, under 
the rules an officer could get small 
articles of furniture made and he had 
to pay on the basis of the cost 01 
manufacture. It was found that an 
officer of the Institute had got small 
articles of furniture worth about 
Rs. 100 made and made payments 
tor them. Now, that rule has'been 
cancelled and no private work can 
be done.

Shrl Narayanankntty Menon: Is it
not a fact that in the Audit Report 
mention was made that for the 
furniture made for the personal use 
of officers concerned no payment had 
been effected, and what action Gov
ernment has taken on that particular 
report?

Shrl A. P. Iain: From the accounts, 
it has been found that the payment 
has been made.

Astronomical Observatories
•587. Shrl S. C. Samanta: Will the 

Minister of Transport and Oommnnl- 
he pleased to state:

(a) the number of aatnmomleal 
observatories that «d*t in India at
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present with the places of their 
location,

(b) whether any of them are 
equipped with modern telescopes 
and accessories;

(c) whether there u  any liaison 
with the observations maintained by 
State Governments and Universities, 
and

(d) whether any of the old obser
vatories have been re-orientated’

The Minister of State In the Minis
try of Transport and Communications 
(Slul Humayun Kabir): (a) There
are only three important astronomi
cal observatories m India, located at 
Kodaikanal, Hyderabad and Nainital

(b) The present position is not
entirely satisfactory but their
Development Plans include provi
sions for better equipment

(c) There is scientific co-operation
between the observatory at Kodai-
kanal, which is under the India
Meteorological Department, and the 
observatories at Nainital and Hyder
abad, which are maintained by the 
Uttar Pradesh Government and the 
Osmania University, respectively

id) No, but the activities of the 
Kodaikanal Observatory which was
established in 1901 have been ex
panded during the last ten years

Shri S C Samanta: May I know 
how far the proposed Central Astro
nomical Observatory has progressed 
and whether any work will be done 
during the Second Five Year Plan’

Shri Humayun Kabir: A good deal 
of progress has been made and obser
vations have been taken in two 
places, one m Ujjain proper and the 
other at a place called Kalideh near 
Ujjain and these observations show 
satisfactory results The difficulty of 
immediately starting an observatory 
arises out of the foreign exchange 
situation and, perhaps, for the next 
year or two, it may be difficult to 
•tart the observatory.

Shri 8. C. Samanta: May I know
whether for this Central Observatory 
any officer of the department has 
been sent abroad for acquiring a fair 
knowledge of the matter?

Shri Humayun Kabir: Sir, I would 
like to ask for notice for that ques
tion.

Shri Joachim Alva. In view of the 
heavy demand for both military and 
civil aviation, do Government pro
pose to bring any one of these 
observatories directly under the 
Union control7

Shri Humayun Kabir: The Kodai
kanal Observatory is an observatory 
directly under the Government of 
India

Shri Radhelal Vyas May I know
whether, in view of the resu’ts that 
have been obtained at the observatory 
at Ujjain, Government have decided 
to have the Central Astronomical 
Observatory at Ujjain’

Shri Humayun Kabir. As I said, the 
results have been very satisfactory 
there and, therefore, the present indi
cations are that, probably UjjaJi 
will be selected But, since the 
estableshment of a Central Observa
tory will involve large expenditure, 
we want to be abso utely sure before 
the final decision is taken

Shri T N Singh. May I know 
whether it is a fact that the observa
tories situated in the plains suffer 
from certain handicaps, namely, dust 
and other things, which are associated 
with the plains, hampering proper 
observations, and also whether the 
experts have taken that point into 
consideration7

Shri Husnayua Kabir: This has 
been taken into consideration Ujjain 
seems to be satisfactory from that 
point of view But, I would like to 
add that at Kodaikanal we have an 
observatory placed at a high altitude 
and the two observatories will be 
functioning in co-operation with each 
other
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Ship Building

+r Shrimati Ta.rkeshwari Sinha:
.538. ~ Shri Raghunath Singh:
lDr. Ram Subhag Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have
approached some foreign countries to
build ships for India on de.ferred
payment basis;

(b) the names of the countries
approached; and

(c) the response received so far
from them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) and (c). Do not arise.

Shrimati Tarkeshwari Sinha: May
I know whether, during the recent
visit of the Prime Minister to Euro-
pean countries including Sweden, the
Prime Minister discussed this aspect
of the question with the Swedish
Government and whether any offer
was made not only on the deferred
payment basis but also on cash terms
basis about making the ships by
Sweden for India?

Shri Raj Bahadur: I suggest that
question may be put to the Prime
Minister.
Shrimati Tarkeshwari Sinha: It has

been put to the Government and the
Government must reply.
Mr. Speaker: That only shows

that the hon. Minister who is in
charge of it is not aware of it.
Dr. Ram Subhag Singh: He should

have said so.
Mr. Speaker: To that extent there

is nothing there.

P..lT "{~ ~lq filQ : IT ~ ~'Tr

~ l.f<fi \iWfR ~, f"ffi'l1T, cwi if f~

~ 'l1T f.:J+riur ~ ~ ~mr~,~
~° 'STfumf ~HrT ~, ~crr ~ 9i1
~ 9i1 ;;rr~1fT ?

P..lTmf~~~:~~TlI'~

~ f<fi 'lfT ~ ~ 11T ~wF'r~~ l1T11~ q
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Shrimati Tarkeshwari Sinha: May I
know the progress that has been made
by the Government in regard to the
purchase of the 'Liberty' ships from
the United States about which there
were some Press reports?

Shri Raj Bahadur: The question of
acquisition of 'Liberty' ships is still
under the consideration of the Gov-
ernment of USA and when this is
finalised some definite idea may be
given.

*~~t. P..lTOl'ffl ci T: 'flI'p,r~"Q-'f
~?l' ~:.n·+ifT lI'g: ~ 9i1 ;pIT ~~
fi:!;
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'-!'f~o<f ~ ~ ~ ~+arr'<T if, ;;iT ~~ ~1llI'

~ fcrq~T'<TR ~, :J;jf.a-q ~lI' fi:!;m 'lfT
:;;p:f)T s.~ \::1.1

( ~ ) lI'fG: ~tI aT 'PlT Tf~foq

~f1lfam ~ ~~lI'T 'l1T ~ fCf~(i f~1Jf

~11T-~ tn: wr ~; m~
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(~) ~ rr@, err ~ ~
if ~ ~ CflTI 'rnUT ~ ~R ~cpr
~o.r Cfi<rQifi ~r ~ ~r ?

qf~,,~ n~ *'":~~1~ ii~-
rim- (~ 'mf ~~) : (Cfi) ~ ,~).
t!Cfi~mrr-~~wf~~~ I
[~ q-ftf~tc :(, q~~ ~ ~~]

l5('T~~m:~~~
~mr ~lqT ~ fCfi~ 51~ ~T fGRfTUcfj.f
~ I ~W q-~9"<iTWt 5TCfir{~ ~ Cfir
~~~~lji'f;f~
~ f.f; ~ 5f~ mroefR ~, err it' ~
~r ~ f.f; ~~ ~ Cfi<raCfi ~ ~

~~ ?

s>..T)'mf~:*~~
~ ~ f.f; fi1wft om: "fGf ~ ~

~~~Taor~m~Qifi~
ofR if wrfu ~ §{ ~ m.: C!1l: ~
SI~ ~ ;am ~ m ~ ~ I ~ OfR
if ;5fmf.f; ~ ~ 1:f;;:~ tt~I~CflI<
IDlrfu CfiTofo"Cfif~ if §{m~
Q!fi ~ fWfilf(~1 <fiT ~ 'JfTf.f; fGRfTU-
qr., ~ ~R mm <fiT 'JfTCft ~ f.f; ~ ftrlir-

fur~~m~ I ~~~f<cRr
~<iT~~f.f;~~~~~I~
wR ~ ~ (1f*ifd 14i Of<m ~ I ~J;l
rr@~~~~~~T~
~I

m~~~: ~TQifim(1f*ifd14i
Ofift ~ ~ ~ ~ ~ 5ff(jf.:rf~
~R ~ &rerm<:!" ~ 5ffuf'ff~ fu<t ;;ffit

~~ ~ aT CflTI fTCfifif? ~ ~ ~~r<f q~ m
fcr<rr< fcf;<rr~ f"fi ~ ~ ~R~
~ 5ffuf.IT<nn efT m ;mif wr 'JfTlf

;;iT;mif ~ ffi an: ~ R~ ~~ ~. ?

IIoTT 'mf ~ : '=ffi ~fl:mr if
tt'«~ ~ ij~ ~ oITo fucrr ~ ¥1 ~

~ (j'fi ~ lffiPf ~ cf ~~ ~
~lif~rr@~~ I

Shri Narayanankutty Menon: May I
know whether the Government is
aware that no tourist office is opened
anywhere in Kerala and also that the
Central tourist office is not at all
giving information regarding the
places of interest? Secondly, does it
know that the tourists coming to India
and desirous of going to that place are
put to large inconvenience?

Shri Raj Bahadur: That is a sug-
gestion for action which I will bear
in mind very gladly.

Shri Narayanankutty Menon: That
is a specific question-is there any
branch open in Kerala? Is the Cen-
tral office supplying any information?

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastri) : It is upto the State Gov-
ernment to open tourist offices. The
Government of India opens regional
tourist offices. There are many States
which have already started working
a number of tourist offices in the
States and I am somewhat surprised
that the Kerala Government has not
taken any step so far. As regards the
establishment of regional office there,
we will have to consider it in the con-
text of our Second Plan.

Shri Narayanankutty Menon: My
second part has not been answered-
why the Central tourist officedoes not
publish any information on places of
interest?

Shri Lal Bahadur Shastri: We will
be very glad to do so. The State
Government has simply to ask for it.
But, I do not know some literature
must have been published but I can-
not say offhand. I am quite positive
that a word from the State Govern-
ment would give them enormous
literature as much as they want.

Shri Ramanathan Chettiar: May I
know whether the Central Tourist
Advisory Committee and the Regional
Tourist Advisory Committees do realty
perform some useful work to help
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tourism in this country or they are
merely glorified bodies?

Mr. Speaker: This question need
not be answered. It is for obtaining
information that the hon. Members
are allowed this hour so that they
may elicit information. There are
other opportunities and occasions for
saying things like that. Next ques-
tion.

Railway Parcels

+
*540 J Shri Bibhuti Mishra:. L Shri Heda:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov-
ernment have introduced a system
namely 'Tell-Tale' labels on railway
parcels as an experimental measure
to facilitate enquiry into case of delay
in transit and adoption of remedial
measures in the third -week of June,
1957;and

(b) if so, how far it has been
proved fruitful?

The Deputy Minister of Railways
(Shrf Shahnawaz Khan): (a) Such
an arrangement has been introduced
on a trial basis between selected
pairs of stations on the Eastern and
Southern Railways from 1-3-57 and
on the North-Eastern, Eastern and
South-Eastern Railways from 1-7-57.

(b) It is too early yet to assess the
usefulness of this experiment.

P.lI f<n!,'(f f,,~: if ~ ~
:qr~ ~ Ff; ~o;f ~ ~ ~ m
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~ ~ mr ~ ~ ~ g~ ~ ?
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Shri Heda: May I know whether
the information is recorded on the
label itself or is taken to some regis-
ter at different points so that it may
be checked up?

Shri Shahnawaz Khan: For the
time being, it is being entered on the
label itself and only ten per cent of
the packages are marked.

~T ~~ lT~f ; 'flIT lP-ft ;:;rr <fiT
~ cmr ctfI' ~f~ffi' ~ Ff; ~ ~

~ ~~ <fire: ~ ~'U :wrrrr~
~rn~)'fiT~~~;:;r
fwrn~?
Mr. Speaker: The hon. Member is

suggesting a way.

Shri Feroze Gandhi: That only
means that the hon. Minister has not
read the Kripalani Report on corrup-
tion.

The Minister of Railways (Shri
Jagjivan Ram): At that time, these
labels were not in force.

Shri Feroze Gandhi: Ordinary
labels.

Shri Heda: The Minister has said
that information is recorded only on
the labels. May I know if the Gov-
ernment has thought of a contingency
when the label along with the parcel
is lost?
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Shri Shahnawas Khan: We are
taking precautions to see that the 
labels are not lost If as a result of 
experiments, it is found necessary to 
take any further steps, we will take 
those steps.

Use of Explosive In Fishing
•541. Shrl L. Achaw Singh: Will the 

Minister of Food and Agriculture be
pleased to state.

(a) whether explosives are widely 
used in fishing in the Manipur rivers,

fb) whether Government are aware 
of the fact that the use of explosives 
leads to mass destruction of fish, and

(c) the steps taken in the matter?

The Deputy -Minister of Agriculture 
(Shrl M. V. Krishoappa): (a) No,
Sir

(b) Yes, Sir
(c) The use of explosives in fishing 

is strictly prohibited under the provi
sions of rule 17 of the Manipur 
Fisheries Rules, breach of which is 
a penal offence under Section 4 of the 
Indian Fisheries Act, 1897

Export of Sugar

+
•542. / 8hri „Pandit D. N. Tlwary:
Will the Minister of Food and Agri

culture be pleased to state
fa) the quantity of sugar exported 

during 1957-58 so far, and
(b) to what extent, sharp increase 

in the excise duty from Rs 5 62 per 
cwt to Rs 11 25 per ewt had the 
desired effect?

The Deputy-Minister of Agriculture 
(Shrl M. V. Krishnappa): (a) Con
tract were finalised for sale of 87,300 
tons of sugar from 1st April 1957 to 
15th July 1957 of which 48,314 tons 
was actually shipped during the 
period

(b) It is too early to say what 
effect increase in excise duty would 
have on export of sugar.

Shri Bed*: In reply to part <b) the
hon Minister is not able to give accu
rate figures Would it be possible for 
him to give us the trends—whether 
the levy of the excise duty has en
couraged export or not?

Shri M. V. Krlshnappa: As an eco
nom ist I can *say that when the prices 
go up, the consumption is bound to 
go down But, we have to wait and 
see how it acts Sometimes econo
mists fail m these days of movements
and cross-movements

PaPdJt D. N. Tlwary: It was expect
ed that the consumption would go 
down Has it gone down or not?

Th« Minister of Food and Agricul-
tn e  M&orii A. V. SafoV. to 'Vo* taaVy 
to sfly whether the consumption in 
the country will go down as a result 
of increase in the excise duty None
theless, I may inform the House that 
the chances of export of sugar are 
becoiMng rather slim because world 
price? have considerably gone down 
during the last few days

Shfi Ranga: Is the Government 
quite sure that there is no smuggling 
of sugar into the other side of the 
border7

Shrl A. P. Jain: We have no evi
dence

Shrimatl Tarkeshwari Slnha: In
order that the prices may go down in 
the open market, may I know whether 
the Reserve Bank has taken any step 
in regard to the relaxation of advan
ces given to traders against stocks of 
sugar, and how far that relaxation by 
the Reserve Bank has produced the 
desired effect?

Shrl A. P. Jain: A few weeks ago 
the Reserve Bank had issued a direc
tive to the scheduled banks to limit 
the advances against sugar stocks held 
by the trade and by the mills They 
had also increased the margin money. 
Subsequently, they have modified 
their orginal directive and the stocks 
held by the mills have bean exempt* 
ed from the operation at these direo* 
tives
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Start Anthoay PBlai: In view of the 
fact that the excise duty w i  sough* 
to be justified oq the ground that 
there is likely to be an increase in 
the export of sugar, and in view of 
the recent statement made by the 
hon. Minister that there is little like
lihood of any increase in the export 
of sugar because the world market 
pnce is going down, will the Govern
ment reconsider the question of with
drawing the excise duty that has al
ready been imposed?

Shri A. P. Jain: That was only one 
of the considerations for the imposi
tion of excise duty. There were many 
other considerations, and more impor
tant than encouraging export, one 
being to earn revenue.

D.V.C.

*543. Pandit D. N. Tlwary: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether there has been any in
crease in the area irrigated by D.V.C. 
within the last two years;

(b) the total area irrigated by 
D.V.C in Bihar at present; and

(c) the total area estimated to be 
irrigated by D. V. C.?

The Minister of Irrigation and 
Power (Shri S. K. Patil): (a) No
area was irrigated by D.V.C in 1995. 
11,271 acres of land were irrigated in 
1956.

(b) Nil.
(c) Kharif .. 10,10,500 acres.

Rabi .. 3,05,500 acres.

Dr. Ram Sabhag Singh: Sir, I
suggest that Questions Nos. 546 and 
547 may also be answered along wito 
this, because they also relate to 
D.VjC.

Mr. Speaker.* All right; they may be 
taken together.

Hydel p«wer Rani at Kaaar
(D.V.C.)

*646. Dr. Bam Sabhag Singh:' Will 
the Minister of Irrigation and Fewer
be pleased to state:

(a) whether fhe plan for construc
ting the hydel power plant at Konar 
(D.V.C.) has been given up; and

(b) if not, what are the reasons for 
delay in setting up that plant?

The Minister of Irrigation and Power
(Shri S. K. Patil): (a) No, Sir. The 
Scheme has only been postponed for 
the present.

(b) Does not arise.

Damodar Valley Corporation Act
+

I Shri Snpakar:
\  Shri Bimal Ghose:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether either of the Govern
ments of West Bengal and Bihar of 
both have moved the Government of 
India to amend the Damodar Valley 
Corporation Act with a view to im
proving the standard of its adminis
tration; and

(b) if so, whether Government have 
taken any step in the matter?

The Minister of Irrigation and Power 
(Shri S. K. Patil): (a) Government
have received from the Government 
of West Bengal a copy of the proceed
ings of the West Bengal Legislative 
Assembly relating to a special motion 
passed by them on the 13th July, 1957 
authorising the Chief Minister, West 
Bengal, to point out the variAis defects 
and anomalies existing in the D.V.C. 
Act to the Government of India and 
to suggest that the said Act may 
be amended or altered, if necessary by 
vesting the Government of India with 
the entire control and charge of the 
D V.C. as in the case of the Tennessee 
Valley Authority. Government have 
not received any communication from 
thfe Government of Bihar on the sub
ject of the amendment of the D.V.C. 
Act.
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(b) The matter is under considera
tion.

Dr. Raw Snbhag Singh: In fin
Tilaiya Dam and Xonar Dam area 
there are reservoirs totalling an area 
of over 60 square miles, and the water 
is lying there for the last five years. 
May I know why no step has been 
taken so tor by the D.V.C. authori
ties to contract canals? In the Tilaiya 
Dam area, according to the plan, they 
should have constructed by now high 
level canals, low level canals or lift 
irrigation system. May I know why 
that has not been done so far?

Shri S. K. Patil: So far as the irri
gation part of Tilaiya Dam is concern
ed, there have been one or two 
schemes in Bihar. The first scheme 
that was proposed was found to be very 
very expensive by the Bihar Govern
ment itself and, therefore, they could 
not undertake it. There are not much 
of irrigation possibilities there except 
at a very heavy expense. There 
second scheme and third scheme, which 
are comparatively less expensive and 
which have been now passed by the 
Bihar Government, are under active 
examination of the C.W.PC., and 
very soon they would be included in 
the Five Year Plan.

So far as Konar is concerned, there 
does not seem to be any possibility 
of irrigation in Bihar. That Dam is 
mainly intended in order to supply 
water to Bokaro and, therefore, except 
at a very heavy cost its use for irriga
tion purposes is very doubtful.

Dr. Subhag Singh: The hon. 
Minister just now said that the Konar 
water was intended only for cooling 
purposes in Bokaro. May I know 
whether this was the original 
plan, because a cooling plant 
could have been constructed at Bokaro 
at a lesser cost than this Konar Dam 
where we have spent about Rs. 3 
crores and the water is going to the 
Bay of Bengal without any purpose?

Shri 8. K- PatU: There are always, 
Sir, possibilities of these dams being 
used for multi-purposes. But, the 
question is. the cost and other cir
cumstances have got to be taken into

consideration. Having taken these into 
consideration the Bihar Government 
has not yet recommended any scheme 
for the utilisation of water for irriga
tion purposes so far as Konar is con* 
cemed. Regarding the other one. X 
have already replied that they have 
got a scheme which is being examined.

Pandit D. N. Tiwary: Out of 11 
lakh acres estimated to be irrigated
only 11.000 acres are being irrigated
at present May I know in how many 
years the target will be readied and 
how many miles of channels have 
been completed by this time?

Shri S. K. Patil: There is no rela
tion, because the 11 lakhs to which
the hon. Member refers is the ulti
mate thing after the Durgapur Bar
rage and everything is finished. -Last 
year, 1956, there were facilities for 
the irrigation of 1,00,000 acres out of 
which only 11,000 acres were irrigat
ed. This year there are facilities for 
the irrigation of somewhere about 
2,00,000 acres—1,91,000 acres to be 
exact. Possibly, that was due to the 
water rates, and the Government of 
Bengal hhs been considering as to 
how to ease the situation. The latest 
report is that they have given it free 
for one year and I am quite sure, if 
that is so, all the land that is now 
available for irrigation will be used 
completely.

Shri Supakar: May I know when
the full irrigation potential will be 
utilised, and what will be the addi
tional cost to Government to build 
these canals and distributaries?

Shri 8. K. Patil: It will take one 
cr  two years for the whole irrijr»*i"n 
potential to come into operation. How 
exactly the people will use it, what 
will be the rates that will ultimately 
rule are questions that are difficult for 
me, and where we require the co
operation of hon. Members. It la • 
social problem which we must tackle 
very seriosuly^

Shri Shree Narayan Daa: Arising 
out of the answer to question No. 547, 
may I know whether the question of 
reviewing the working of the 
Damodar Valley Corporation la being 
proposed?
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Shri 8. JL Patil: Yes, that 11 being 
done, of course, that is constantly 
being done, and very soon we are 
coming with some amendments to 
the Act itself so that we shall bring 
the whole D V C  under review and 
also the vote of this hon. House

Shrtanatt Rena Ghakravartty: May
I know it the attention of the hon. 
Minister has been drawn to the dis
cussions which have taken place in the 
West Bengal Legislative Assembly 
where it was stated by the Treasury 
Benches that the West Bengal Gov
ernment found it very difficult to ex
press its own opinions or put forward 
its own difficulties to be considered 
by the D V C  for lack of enough 
representation on the D V C , and if 
so, may I know whether the Central 
Government is now considering to 
change its composition with a view 
to give more representation to Bengal 
and Bihar?

Shii S. K. Patil: We have been
constantly keeping m touch with 
what happens in the Legislative 
Assembly of West Bengal and we 
have also received the proceedings of 
the debate there on that particular 
motion We have written to the 
West Bengal Government and also to 
the Bihar Government that whatever 
changes or amendments that they 
want to make may be communicated 
to us so that we can have them be
fore this House The whole picture 
of their amendments will be before 
this House

Dr. Ram Snbhag Singh: The hon
Minister said that the Government of 
Bihar found it very expensive to con
struct that canal system m the Tilaya 
area May I know whether fhe 
D V C  authority purchases all the 
boats for plying in the Tilaya Dam 
area and also whether they have 
finalised their estimate to construct 
the 16 or 17-room Circuit House at 
the top of the Tilaya hill with the 
advice of the Government of Bihar?

Mr. Speaker: That was mooted in 
the course of fhe debate on Irrigation 
and Power

Shri 8. K. Patil: That is a matter 
that will be left to me for answer in 
the course of the debate on grants. 
The hon Member should wait a little 
while

Shri Snpakar: May I know what
are the points in the debate in the 
West Bengal Legislative Assembly to 
which the attention of the Govern
ment of India has been drawn in fhe 
matter of amendment of the DVC. 
Act?

Shri S. K. Patti: We have got the 
proceedmgs of the entire debate of 
that Assembly As to the other points 
that are not covered by the debate, 
we have written to the Bengal Gov
ernment m order to have a complete 
picture of the amendment that they 
want to make We have also written 
to the Bihar Government It is not 
a secret matter at all

Grow More Food Campaign
*544. Shri Narayanankutty Menon:

Will the Minister of Food and Agri
culture be pleased to state

(a) the total amount given to each 
State as grant or subsidy for the pur
pose of Grow More Food Campaigns, 
during the First Five Year Plan;

(b) the consideration which weigh
ed with Government in making fhe 
allotments,

(c) whether any State has not uti
lised fully or in part the amounts 
given for this purpose, and

(d) if so, the names of such States 
and the amounts not utilised9

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa) (a), (c)
and (d) A statement giving the 
required information is placed on 
the table of the House [See 
Appendix II, annexure No 53]

(b) The mam consideration which 
weighed with Government in making 
the allotment were the demand from 
the States based on the nature of the 
schemes sent by them and the poten
tiality of the various schemes in 
order to increase food production, and 
the financial position prevailing in the 
States
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Shri Narayanankutty Means: From 
that statement that is placed on the 
Table of the House, I find that during 
the first Five Year Plan, the Kerala 
State did not utilise 50 per cent of 
the amount sanctioned to them. May
I know whether, in view of the fact 
that the Kerala State was a highly 
deficit area in food and because of the 
vital importance of the Grow More 
Food Campaign for the success of the 
first Five Year Plan, the Central Gov
ernment has sought an explanation 
from the State Government as to why 
this amount was not utilised?

Shri M. V. Krtehnappa: This pro
blem was scrutinised and examined 
properly and it was found that there 
was some defect. Though the Cen
tral Government used to Inform the 
State Government about this tact and 
the sanction of the amount actually, 
the amount was paid only when the 
execution was in progress and thpy 
could draw only in proportion to the 
what they had spent The ways and 
means position and the financial posi
tion of some of the State Govern
ments were not so good. It was rather 
very difficult for them to spend and 
then take it back from the Central 
Government. Now, we have decided 
in the second Five Year Plan to first 
give them 50 per cent, of the amount 
so that they can start and then claim 
the rest.

Shri Narayanankutty' Menon: In
view of the fact that a manority of 
the State Governments have not uti
lised the 50 per cent, of the grant and 
in view of the present situation, 
situation regarding food and also the 
necessity for having the Grow More 
Food Campaign, will the Government 
consider giving an additional allot
ment, owing to the fact that the 
amount had lapsed in the first Five 
Year Plan?

Shri M. V. Krlahnappa: When the 
allotment was made lor the second 
Five Year Plan, these problems had 
been considered as to how much each 
Government has spent during the 
first Five Year Plan of the amount 
sanctioned.. All these points are taken 
Into consideration.

Shri L Eaeharaa: May I taww whe
ther the Kerala State alone has al
lowed to lapse the amount allotted ok 
any other State Government also have 
lapsed the amount?

Shri M. V. Krtahnappa: Almost all 
the States except the Andhra State.
It is only the Andhra State which has 
completely spent all the money that 
we gave them.

Shri Ranga: May I know, Sir, whe
ther the grants that would be made 
for the Grow More Food Campaign 
during the second phase of our Plan 
would be just as big as they were

• during the first Five Year Plan, or, 
would they be more in the light of the 
latest position in our food situation?

Shri M. V. Krlshnappa: If we in
clude the agricultural credit in the 
second Five Year Plan, it would be 
more than that in the first Five Year 
Plan, but, if we take the exact amount, 
the position will be this. In the first 
Plan, there was a provision of Rs. 106 
crores. In the second Plan, it was 
reduced to Rs. 78 crores. But in the 
second Plan, we have provided more 
for short term loans which will go 
directly to the second Five Year Plan 
schemes to invest in agriculture.

Shri Ranga: In view of the present 
credit supply, may I know whether 
the Government are going to recon
sider their position in the light of the 
acute food situation and whether they 
will see that they would spend just at 
least as much as they spent during the 
first Five Year Plan by way of grants 
to the States and also to the peasants?

Shri M. V. Krlshnappa: In the first 
Plan, though the provision was Rs. 106 
crores, only 80 per cent, was utilised 
in the second Plan. We intend to 
utilise the entire amount and the 
various Ministries were also asking for 
more from the Planning Commission, 
so that we can spend more on our 
Grow More Food plans.

Several hen. Members rose—
Mr. Speaker: No hon. Member spoke 

on food situation in Kerala when I 
gave them an opportunity. Next ques
tion.
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BonCMn*Sealdah Ballway Section
•545. Shri Mahanty: Will the Mims* 

ter of Railways be pleased to state-

(a) how many instances of nots by 
Hallway passengers have taken place 
recently on the Bongaon -Sealdah Sec* 
tion of the Eastern Railway; and

(b) the circumstances under which 
these riots occurred’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) and (b)
So far as is known, only one 
of noting took place m the Bongaon- 
Sealdah Section during the period 
between January 57 and 4-7-1957 The 
brief facts of this case are that on 
14-6-J7 at about 07-30 hours two em
ployees of Jessop Factory, Dum Dum 
while travelling by S299 UP from 
Dum Dum Junction to Dum Dum Can
tonment station in a third class com
partment had an altercation with 
some other passengers in the said 
compartment who gradually got work
ed up and assaulted them with fists 
and blows causing slight injury The 
tram was stopped by pulling the alarm 
chain and the assailants fled away un
identified Particulars of the assailants 
could not be collected on investigation 
Dunng the scuffle the injured persons 
lost a pair of spectacles and a purse 
containing Rs 2|- and a few annas 
The case remained untraced

Shri Mahanty: May I know whether 
the staff of the station was mvolved 
in these nots’  May I know whether 
an employee of the station was in
volved m these nots’

Shri Shahnawas Khan: No, Sir No 
employee was mvolved

Shrl Mahanty: Have the Govern
ment ascertained facts of this case 
only after an investigation by the 
police or whether the facts have been 
ascertained by the Government de- 
partmen tally’

Shri Shahnawas Khan: The investi
gations were earned out by the Gov
ernment Railway Police 
114 L S D

Shri Mahanty: Will the hon. Minis
ter kindly lay a copy of the report of 
the investigation, on the Table of the 
House’

Shrl Shahnawas Khan: The police is 
under the control of the State Gov
ernment and the police do not gener
ally send the report to us

Some Hon. Members. How do we
know about it then’

Shri Mahanty: Here is a matter 
about which a completely different 
version appeared in the PreBS and 
elsewhere, and it was stated that the 
station employees were involved in 
this not and that the not took place 
for reasons completely different from 
what has been stated by the hon 
Minister To clarify the position, I 
only submit that a copy of the report 
of the investigation should be laid on 
the Table of the House It can be 
procured from the West Bengal Gov
ernment

The Minister of Railways (Shri 
Jagjivan Ram): The hon Member 
makes all sorts of unfounded allega
tions—that the station staff was in
volved m the not, etc The people 
who were assaulted were there and if 
the station staff was involved, it was 
for them to bring it to the notice of 
the police As I understand the posi
tion, the assailants remain untraced, 
and therefore, I do not think it is fair 
to make these allegations that the 
station staff was mvolved
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WRITTEN ANSWERS TO 
QUESTIONS

Santa Cruz Air Port
*549. Shri Morarka: Will the Minu

ter of Transport and Communications
be pleased to state:

(a) the total amount spent so far 
on tiie new air terminal building at 
Santa Cruz and how much more is 
likely to be spent,

(b) what was the onginal estimate; 
and

(c) when the work for its construc
tion was started and when it is likely 
to be completed7

The Minister of State in the Minis
try of Transport and Communications 
(Shri Humayun Kabir): (a) An
amount of Rs 42,02,008/- has been 
spent upto the 30th June, 1957, and an 
additional amount of Rs 24,22,556/- is 
likely to be spent

(b) Rs 54,12,200/-
(c) The work was started in April, 

1951 and is likely to be completed by 
the end of 1957

Infantile Mortality In India
*559. Shri Mohan Swamp: Will the 

Minister of Health be pleased to
state*

(a) the chief causes of infantile 
mortality in India;
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(b) how many children die annu
ally; and

(c) whether Government have taken 
proper steps to check it?

The Minister ol Health (Shri 
Kamarkar): (a) (i) During the first 
month of life—Premature birth and 
Debility.

(ii) During the 1st year of life— 
Respiratory diseases, Dysentery and 
Diarrhoea.

(iii) Inadequate midwifery services, 
lack of proper care of the new-born 
and the infant, malnutrition, over
crowding and defective sanitation.

(b) Approximately 19.20 lakhs.
(c) Yes. Among the objectives of 

the various health programmes under
taken during the First Five Year Plan, 
and those in progress during the 
Second Five Year Plan, are the im
provement of maternal care and mid
wifery services, as well as improved 
care of the new-born. These pro
grammes .are likely to give encourag
ing result in reducing maternal and 
infant mortality.

Bharat Tramway Company

•551 /  sbri Yajnik:
ssl- \  Shri P. R. Patel:

Will the Minister of Railways be 
pleased to state:

(a) whether the old licence granted 
to the Bharat Tramway Company by 
the Wadhwan State for plying their 
tramcars between Surendranagar and 
Wadhwan City has been renewed by 
the Railway Ministry before the 
Indian Railway Act, 1890 was applied 
to the tramway line;

(b) the terms and conditions, in
cluding the annual licence fee and its 
period, on which the said licence was 
renewed; and

(c) whether Government have 
received reports about the proper 
fulfilment of the terms of the licence 
and fiie provisions of the Railway

Act according to the reports at the 
Government Inspector of Railways 
and Officers of the Ministry of Rail
ways?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No. The
Railway Ministry were advised that it 
was sufficient to permit the Company 
to work the Tramway subject to the 
provisions of the Indian Railways Act, 
1890, which were applied to the Tram
way by a notification of the Govern
ment of India issued in October, 1954.

(b) Does not arise, as the Indian 
Railways Act, 1890, contains no provi
sion for such a licence. It is not 
known, however, whether the State 
Government have entered into any 
agreement with the Coy. after expiry, 
in 1953, of the old licence which had 
been issued by the Wadhwan State in 
1931.

(c) First part does not arise. As 
regards the second part, the report at 
the Govt. Inspector of Railways shows 
that the conditions of the Tramway is 
generally satisfactory. Officers of the 
Railway Ministry do not ordinarily 
inspect the Tramway.

Civil Aviation Employees

•552. /Shrtnati Parvathi KriShnan: 
\  Shri Bangshl Thaknr:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that the 
employees of the Civil Aviation 
Department have decided to go on 
strike;

(b) if so, what are their demands;
(c) the steps Government have 

taken to meet the demands of the 
employees; and

(d) whether Government have made 
any special arrangement to keep the 
line of communication (Air) open 
between Tripura and the rest of India 
and internally between the five Tri
pura airfields in case of emergency as 
the only effective line of communica
tion between Tripura and the rest of 
India is by air?
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The Minister of State in the Minis
try of Transport and Communications 
(Shri Homayun Kabir): (a) A  strike 
notice has been received from the 
Civil Aviation Department Employees 
Union

(b) A  statement is laid on the table 
of Lok Sabha [See Appendix II, 
annexure No 54]

(c) The position is well known to 
the House with regard to the General 
demands which concern all the Cen
tral Government employees As re
gards the particular demands which 
concern the Civil Aviation staS ex
clusively, the position was explained 
fully to the Representatives of the 
Union during the course of their meet
ings with the Director General of Civil 
Aviation, Minister for Transport and 
Communications and myself

(d) The matter is under considera
tion

Breaches on Jamuna Biutd
*553 Shri Warior: Will the Minister 

of Irrigation and Fower be pleased to 
state

(a) whether the five mile long 
JANTI bund over Jamuna which was 
breached by floods last year has been 
repaired, and

(b) if not, the reasons therefor’
The Minister of Irrigation and 

Power (Shri S. K. Patil)* (a) and (b)
A statement giving the requisite in
formation is laid on the Table of the 
House [See Appendix II annexure 
No 55]

Age-tarred Bailway Engines
*554. Shrl Thimmalah: Will the

Minister of Railways be pleased to 
state

(a) how many engines are age- 
barred in Southern Railway parti
cularly m Hubli Division; and

(b) the steps Government have 
taken to replace them9

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Replace
ment of engines is done on condition 
basis so there is no age-b&r as such. 
40 years however, is assessed generally 
as the age of locomotives 354 engines 
on the Broad & Metre gauge systems 
of the Southern Railway (including 
42 engines of Hubli Division) are 
above this age

(b) Does not arise

Machkund Soil Erosion Scheme
*555. Shri Sanganna: Will the Minis

ter of Food and Agriculture be pleased 
to refer to the reply given to Starred 
Question No 397 on the 3rd August, 
1955 m respect of Machkund Soil 
Erosion Scheme and state

(a) whether any further grants have 
been made during the Second Five 
Year Plan period,

(b) if so, to what extent, and
(c) whether the previous grants 

have been fully utilized9

The Minister of Food and Agricul
ture (Shri A P. Jain): (a) and (b) A
statement is laid on the Table of Lok 
Sabha | Sec Appendix II, annexure 
No 561

(c) No Sir
Hadalga Dam

*556. Shri Mahagaonkar: Will the 
Minister of Irrigation and Power be
pleased to state

(a) whether it is a fact that Harfalgn 
Dam (Kolhapur District GadhinglaJ 
Taluka) part of Ghataprabha River 
Valley Scheme has been approved to 
be undertaken m the Second Vive 
Year Plan,

(b) whether Government are aware 
that dam site is in the Bombay State 
and exact area to be under irrigation 
in the Mysore State,

(c) whether Government are aware 
that large quantity of Aluminium and 
Manganese deposits, is expected to be 
under water of the reservior, and
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(d) what administrative measures 
have been proposed by the Central 
Government to execute this inter-State 
scheme?

Hie Minister of Irrigation and 
Power (Shri S. K. Patil): (a) Yes, Sir.

(b) Yes, Sir.
(c) The Project report prepared by 

the Chief Engineer, Bombay, does not 
contain any information in this regard.

(d) The execution of the scheme is 
the joint responsibility of the Govern
ments of Mysore and Bombay, and in 
the absence of any reported disagree
ment or dispute between the two 
participating States about the execu
tion of the Scheme, the question of 
proposing administrative measures by 
the Centre does not arise.

Silting of Ganges Bed
*557. Shri Ghosal: Will the Minister 

o f Transport and Communications be
pleased to state:

(a) whether it is a fact that the bed 
of the Ganges at the Calcutta port is 
being rapidly silted; and

(b) if so, what steps have been 
taken by the Government for dredg
ing it?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). 
The difficulty in maintaining the con
stantly fluctuating depths in the navi
gation channels in the Hooghly has 
been increasing in recent years. The 
depths are being maintained by inten
sive dredging and river training 
works.

Smuggling of Foodgrains

*558. Shri Assar: Will the Minister 
of Food and Agriculture be pleased 
to state:

(a) whether Government are 
aware that smuggling of foodgrains 
is going on on a large scale on the 
border of Jammu and Kashmir State; 
and

(b) if so, the steps Government 
propose to take in the matter?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) In view 
of the ‘Cease Fire Line’ being con
stantly patrolled and close watch kept 
by the Army and the Jammu and 
Kashmir Police there is little possi
bility of smuggling of foodgrains 
across the border;

(b) Does not arise.
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Community Development in 
Punjab

*560. Shri D. C. Sharma: Will the 
Minister of Community Development
be pleased to state:

(a) whether the amount allocated 
by the Central Government for Com
munity Development work in Punjab 
and the erstwhile State of Pepsu in 
the year 1956-57 was fully utilised 
by the State Governments; and

(b) if not, the reasons thereof?

The Minister of Community De
velopment (Shri S. K. Dey): (a) Yes, 
except that loan funds to the extent
of about Rs. 50 lakhs could not be 
utilised.
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(b) The savings in the loan funds 
are due mainly to temporary upset in 
administration following the integra
tion of Punjab and Pepsu States and 
partly to the General Elections.

Export of Frog Meat
f  Shri V. P. Nayar:

' ^Shri Ramakrishna Reddy:
Will the Minister of Food and Agri

culture be pleased to state:

(a) whether frog meat is now -ex
ported to U.S.A.;

(b) if so, the form m which it is 
exported;

(c) whether m view of dollar 
earning potentiality of this article, 
the Central Government is giving 
any encouragement or financial assist
ance to this business; and

(d) the generic and specific names 
of frogs used for the export of frog 
meat?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes.

(b) The skinned frozen hind legs 
of frogs are exported after being 
packed in wooden boxes.

(c) No subsidy is being given

(d) Frogs of the genus “Rana” 
Specific names of frogs are not 
available.

f

fin* . w f 
j r̂reor ipft f ’rr ft? :

(v ) wr f s  ^  wrar % fcw

ctsstc *  ^  *** w
w f t w  fipn *rar $ ;

(sr) at vfomt *rr
s r c w  fircr j p h t  Jflftor ft n r r  am rr

I  ?

(v ) <ft, i

(w) ror 1

Soil Erosion in Bihar
*563. Pandit D. N. Tlwary: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether Government is aware 
that large scale soil erosion by 
Ganges, Gandak and Gogra in Bihar 
and specially in Saran District is 
going on smce last two years; and

(b) if so, the steps taken to arrest 
the erosion?

The Minister of Irrigation and 
Power (Shri S. K. Patil): (a) and (b). 
Enquiries made from the Govern
ment of Bihar show that, except the 
erosion of ‘diara’ which is usual in 
the case of large alluvial rivers, there 
is no large-scale erosion on the banks 
of the Ganga, the Gandak and the 
Gogra Whenever unusual erosion of 
banks takes place on the banks of the 
Gandak and the Gogra, bank piling 
and spurs are provided to stop ero
sion No such protective works have 
so far been required on the river 
Ganga in Saran district

Tourism
*564. Shri Raghunath Singh: Will

the Minister of Transport and Com
munications be pleased to state:

(a) whether it is a fact that out 
of rupees seven lakhs allocated for 
tourism during the last year only 
about rupees 1*5 lakhs could be 
spent; and

(b) if so, the reasons thereof?
The Minister of State in the Minis

try of Transport and Communications 
(Shri Baj Bahadur): (a) A  provision 
of Rs. 17:38 lakhs was made in the 
Budget Estimates for the year 1956-57. 
Out of that about Rs. 1*47 lakhs were 
spent.

(b) The provision made was mostly 
for meeting expenditure on impronre-



merits in State Government pro
perties aad for new constructions. The 
expenditure was low the State 
Governments did not furnish the 
detailed plans and estimates in tone.

Andaman Timber

*586. Shri S. C. 8ant»at»- Will the 
Minister of Railways be pleased to 
state:

(a) whether the properties, be
haviour etc. of known varieties of 
Andaman timbers for use as sleepers 
and for coach and wagon building 
purposes, have been analysed and 
tested by the Railway Research 
Centre;

(b) if so, what are the findings;
(c ) whether it is ft fact that a 

good deal o f Gurjan wood is export
ed to UK and Sudan where they 
are utilised by Railways; and

(d) if so, whether any attempts 
have been made to stop the export 
snd utilise them in India especially in 
Indian Railways’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b)» 
The Forest Research Institute, Dehra 
Dun, which carries out timber tests 
of this description has complete data 
of strengths of the common species of 
Andaman Timbers and on the basis 
of this information, some species have 
been approved for use as sleepers and 
others for coach and wagon building 
purposes

(c) No Sir, not at present.
(d) Yes, the Railways have recently 

negotiated a supply of 100,000 Broad 
Gauge Unit sleepers from the 
Andamans.

Amentia

S  shri v * P- Na3rar:***• \  Shri Eanrara Iyer:
Will the Minister of Health be 

pleased to state:
whether under the auspice* of 

the Government of India any detailed
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study has been made of the incidence 
of anaemia in our country;

(b) percentage of anaemia result
ing from nutritional disorders and 
deficiencies as against anaemia caused 
by diseases; and

(c) whether the incidence of 
anaemia is on the increase?

The Minister of Health (Star! 
Kannarkar): (a) Yes. The Indian 
Council of Medical Research b n  
sponsored a number of studies on the 
incidence of anaemia in various parts 
of the country and is continuing to do 
so.

(b) It is difficult to determine 
precisely the percentage of aximcfla 
resulting from malnutrition as against 
anaemia caused by other diseases.

(c) No

fewart f t  «r*ft

fflo HTO fsWlft
1 fl& t t m  -

sffo fin? :

v n  tsw ^  t o h  f t  I**

(<p ) w  ^
% «rc f z v i f  f t v e  %

<upff f t  *»ft | tfifrtft 
f̂r srft wffiwi $feft t  *tft

^ {S rrr fC T R ^ jrp rr^ fl ’ w e f t t ;

( * )  w r 5*
^  f t  *n»r ̂  v

sRnnJ t  ;

(«r) Jift $r, eft are^t w
q wwrwf §  v fi w m  f t  ?

w fw w  tit):

( * )  3ft i f t f f  T t
f « i  *  far? J *  «rc s  

* *  xr* TO £  I »rP R  f e w -
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iP w r (B lank p ap er tickets) 
g*r »far pr fcvs ̂  api? smcV 

v? tit »r<f? t

(tf) 3fr, 5$ I
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Production of Tobacco
117. Shrt B. S. Murthy: Will the

Minister of Food and Agriculture be
pleased to refer to the reply given 
to Starred Question No 6 on the 15th 
July, 1957 and state

(a) whether any attempt is being 
made to grow wrapper tobacco for 
cigar industry in India,

(b) the areas selected for the pur
pose, and

(c) the amount allotted for the 
same during the year 1957-58?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes, on 
experimental basis

(b) At Dinhata m Cooch Behar 
(Vest Bengal)

(c) Rs 4,29,215

Economy on Railways
418. Shri Yajnlk: Will the Minis

ter of Railways be pleased to state.

(a) the amount saved by the eco
nomy effected w the construction 
of prestige buildings and prestige 
platforms and other unproductive ex
penditure on Railways, and

(b) the amount saved by effecting 
further economies after the Railway 
Budget was presented4

The Deputy Minister of Railways 
(Shri Shafeaawat Khan); (a) asd (b)
It is not possible at this stage to esti
mate the savings which can be effect
ed. These can only be known after 
detailed examination of each item of 
wu/k affected, which, however, will 
take some tune

6354
Public Call Offices

'***■ Shrl w- V. Krishna Rao: wtH 
the Minister of Transport and Com
munications be pleased to state the 
names of places where public call 
office are proposed to be provided 
in Andhra Pradesh dunng 2897-50?

The Minister of State in the Mink- 
try of Transport and Communication 
(Shri Raj Bahadur)' The following 
public call offices are expected to be 
opened dunng 1957-58 provided the 
requisite stores become available m 
time

1 AUuiu
2 Atmakur
3 Bhamsa
4 Drasharamam
5 Huzurabad
6 Jagtial
7 Kalynndrug
8 Kandakur
9 Kodavalur

10 Madakasira
11 Maddikera
12 Mahbubabad
13 Medak
34 Miriyalguda
15 Nagarkurnool
16 Narayanpet
17 Nirmal
18 Sattenepalle
19 Siddipet
■20 Singarayakonda
21 Hemgunta

Fisheries m Andhra

Shri M- V. Krishna Rao: Will 
the Minister of Food and AgricnJ- 
twe be pleased to state the extent 
of Central aid given to the Andhra 
Pradesh for the development of fisher
ies ui the First and Second Five 
Year Plans and the amount allotted?

The Minister of Food and Affani. 
iwe (Shri A. P. Jain): The extent



*355 *>m«n Answers I  AUGUST 1857 Written Atw een  63S6

of Central aid given in the shape af 
grants and loans is indicated below:—

Firtt Five Ytar Plan
Ri. in Lakhs 

Grant Loan Total

From GMF Funds . 0-45 0-22 0*67

From other Funds . 5-73 . .  5-73

T otal 6-i 8 0-22 6*40 
lh i

Second Five Year Plan (1956-57 & 
1957*58) (upto 25-7-1957). M

Grant Loan T otal

Prom C.M.F. Funds || 3-74 2-00 5 74
(Sanction)

From other Funds] . o 72 . .  0*72 ]
(Sanctioa)

-------- X --------------
Total . 4-46 2*00 6-46

As regards allotment of funds, while
no specific amount was allotted lor 
the First Plan, the amount provided 
for the Second Plan «  Rs 60 17 lakhs 
in respect of fisheries development 
schemes, under G M F (including 
States’ share of expenditure on the 
schemes)

Community Development and 
N.E.S. Blocks in Rajasthan

421. Shri Onkar Lai: Will the Mi- 
nistei of Community Development be
pleased to state:

(a) the number of National Ex
tension Service and Community 
Development Blocks functioning at 
present in the State of Rajasthan, 
District-wise;

(b) the number of Blocks proposed 
to be opened there during the year 
1957-58;

(c) the total amount spent so far 
by the Central Government on these 
Blocks since the year 1952; and

(d) the amount proposed to be 
spent dunng the year 1957-58?

The Minister of Community 
Development (Shri S. K. Dey): (a)
A statement is laid on the Table [See 

, Appendix II, annexure No. 57.]
(b) NES. Blocks 28

CD Blocks 6
(By conversion from

N.ES Blocks)
(c) Amount paid to the State Gov

ernment as Central Share of expendi
ture upto 31-3-1957 was as under:—

Rs. in 
lakhs

Loan 129 9
Other than loan >34* 5

(d) Budget provision for Central Go
vernment’s share of expenditure, for 1957-58
is as under :—

Loan . 47'53
Other than loan 49*25.

Survey of Railway Lines in 
Rajasthan

422. Shri Onkar Lai: Will the 
Minister of Railways be pleased to 
state*

(a) the places where survey has 
been completed for laying Railway 
lines in the Rajasthan area after the 
merger of Ajmer,

(b) the number of such places 
where sanction has been accorded 
for laying new Railway lines;

(c) the survey report of the 
places, and

(d) the estimated amount to be 
incurred for laying new Railway 
lines’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) to <d). 
The information is not maintained 
State-wise but Railway-wise. How
ever, the surveys for the following 
new Railway lines in the State of 
than have either been completed or 
are in progress:—

Surveys in Progress

1 . Kosi Kalan-Bhazatpur/Alwar
2. Loharu-Pilani
3. Dungarpur-Ratlam
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Surveyi Completed

. 1 ame of project
Date of receipt Esti-
of Survey Report mated 

coat 
of the 

project

Rs. in 
lakhs

1. Kotah-Ajmer Na- 25-5-57 B.G. 878
sirabad M.G. 578

S. Udaipur-Himat- 21-5-57

nagar/Talod JJdaipur-Himat-
(including conver- nagar
sion of B.G. 1452
Ahmedabad-Khed M.G. 1072
Brahama) Udaipur-Talodj

B.G. 1550
M.G. 1139

Ahmedabad-Khed 
Brahama 398

3. Kotah-Chittor- Awaited 
garh

4. Hindumalkot- Advance copy of 63
Sri Ganganagar Survey Report

Received on
1-4-57

The construction of the followng two 
lines was sanctioned on the dates shown at 
the estimated cost indicated below :—

Name of project
Date of Estimated 
sanction cost

1. Raniwara - Bhiladi Rs
(in,progress) . 16-^-1955 11945463

2. Fatehpur Churu- 
(opened for public
traffic on 1-3-1957- 2-8-1955 6491822

Kotah-Bina Kailway Section
428. Shri Onkar Lai: Will the

Minister o< Railways be pleased to 
state:

(a) whether there is any proposal 
with Government to attach one din
ing car along with the Passenger 
Train running from Kotah to Bins, 
Western Railways;

(b) if so, when it is proposed to 
be introduced; and

(c) if not, the reasons therefor?

The Deputy Minister at  Railway* 
(Shrl Shahnawas Khan): (a) No, Sir.

(b) Does not arise.
(c) No demand for a dining car 

between Kotah and Bina has so far 
been received from the travelling 
public; nor does the traffic offering on 
this section justify such a service.

Delhi-Dehra Don Express
424. Shri Onkar Lai: Will the

Minister of Railways be pleased to-
state:

(a) whether Government are aware- 
of the fact that there is a great rush 
of passengers in the Dehra Dun Ex
press 33 down especially of Third. 
Class and thus other passengers are- 
put to inconvenience and difficulty;

(b) if so, what alternative arrange
ments are proposed to be made in 
this respect;

(c) when these arrangements will 
be made; and

(d) if not, the reasons therefor?
The Deputy Minister of Railways

(Shri Shahnawaz Khan): (a) Some 
overcrowding has been prevailing on 
33 Dn. Dehra Dun Express on certain 
sections.

(b) and (c) From 16th June, 1957 
trains No. 33 Dn. 34 Up, Dehra Dun 
Express, have been strengthened with 
one III class bogie each between Delhi 
and Dehra Dun

From 15th August, 1957, an 
additional III Class bogie is also* 
proposed to be attached to these trains 
between Bombay and Bay ana; this 
bogie will run as a through service 
between Bombay and Agra Fort via> 
Bayana

(d) Does not arise.

Construction' of Roads la Punjab
425. Shri D. C. Sharma: Will the

Minister of Transport and Communi
cations be pleased to state:

(a) the amount of loans and grants* 
allocated by the Central Govern
ment to Punjab during the First Vtrsr



Year Plan for the construction of 
roads;

(b) the total mileage of the roads 
constructed; and

(c) the amount of loans and grants 
allotted or proposed to be allocated 
by the Central Government to Pun
jab dunng the Second Five Year 
Plan for the construction of roads?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) About
Rs 407 lakhs.

(b) 516 miles

(c) A sum of about Rs 313 lakhs 
is likely to be allotted as grant for 
road development in Punjab during 
the Second Five Year Plan period. 
Loans are not sanctioned specifically 
for road development schemes of 
State Governments They can, with 
the approval of the Planning Com
mission, finance their road projects 
from loans granted to them for mis
cellaneous development schemes 
under their respective Plans No 
funds have been allocated for road 
development m the Punjab out of the 
loan approved for miscellaneous de
velopment schemes in the State under 
the Second Five Year Plan so far.

Imports and Exports through Madras 
and Bombay Ports

426. Shri D. C. Sharma: Will the 
Minister of Transport and Communi
cations be pleased to state

(a) the total tonnage of imports 
and exports which passed through 
the ports of Madras and Bombay 
during 1954-55, 1955-56, 1956-57 and 
1957 (upto the 31st July, 1957); and

(b) the names of important com
modities imported and exported from 
these ports dunng the same periods?

4$3S9 Written Answers

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a)

Madras Bombay
(tons) (tons)

1954-55 2.201,370 7.050,600-
1955-56 2,461,601 9.570,100
1956-57 • 2 *0 1 ,3 4 3  12, 274,434 
1957 (upto 30th

June) 627,322 3,388,034

(Figures for the month of July I957>. 
are not yet available).

Written Answers 6360

(b) Important Commodities
Imports Exports

Madras Coal
Mineral Oil Iron Ore 

Manganese Ore
Food-grains
Fertilisers
Hardware.

Vegetable Oils 
Textiles

Bombay Oils
Food-grains 
Building Mate
rials

Iron and Steel 
Chemicals 
Machinery, boi-

Fuel Oil and 
other oils 
Manganese 
Or

Other Ores 
Pwcegoods.

lers and Railway 
materials.

Revision of Pay Seales of 
Mechanical Brakesmen

427. Shri D. V. Bao: Will the Minis
ter of Railways be pleased to state:

(a) whether Government have re
ceived any representation from the 
Mechanical Brakesmen employed in 
the Nilgin Mountain Section of the 
Southern Railway requesting the re
vision of their pay scales as they are 
excluded from the revision announced 
by the Railway Ministry, and

(b) if so, whether Government pro
pose to consider those cases?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) A  re
presentation dated 1st June, 1957 has 
been received by the General 
Manager

(b) It needs examination which has. 
been undertaken

1 AUGUST 1957
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Prlntognm Service BtattMo
«U. Shri Bahainr Singh: Will the 

Minister of Transport sad 
cations be pleased to state:

(a) the number of Printogram 
Service Stations opened during the 
iast 1R months;

(b) the names of such stations and 
tiw names ot States where they 
have been opened; and

(c) the expenditure incurred on 
installation of each Printogram con
nection?

The Minister ot State is the Minis
try o( Transport and Communications 
<Shrl Raj Bahadur): (a) One.

(b) Bombay (Bombay State).
(c) Rs. 4,000 approx.

This excludes the cost ot cable, 
switchboard and commutator,

«fa*rfr<rf *rr srftwnj

^
&  m  fv w f ir*m

% f35 tsrir w  w i
wvfrr n vfkmr m r ix  $  
f  ?

TW A VtTpm  :

Anti-Leprosy Work
480. Shri V. P. Nayar: Will the 

Minister ot Health be pleased to 
state the amount spent by the Cent
ral‘ Government on anti-leprosy work 
in the First Five Year Plan?

The Minister of Health (Shri Ear- 
naikar); Aji amount of Rs. 30,18,588, 
as detailed below, has been spent on 
anti-leprosy work during the First 
Five Year T'lan:—-

(l) Expenditure on the Lep- Rt, 
rosy Control Scheme for 
the years 1954-55 and 
1055-5® . . .  I j, 12, i«8

(a) Expenditure on the Gen. Ss. tral Leprosy Teaching 
and Research Institute wr the yean 1954*55 and 
1955*56 • 11,48,000

(3) Sxpendituw on office ofthe Director of Uprojy .
Control Work /or the yen 
1955-5$ • 25,540

(4) Grants paid to voluntary
Leprosy lattiaukxa bom 
1951-51101955-56 . . 6,31,860

Total ■ 30,18,588

Flood Control Schemes In 
Kerala

431. Shri Kodiyan: Will the Minis
ter of Irrigation and Power be pleas
ed to state:

(a) whether Government have any 
schemes to control floods in Kerala 
rivers;

(b) if so, what are the schemes; 
and

(c) the amount sanctioned by the 
Centre for these schemes?

The Minister of Irrigation and 
Power (Shri S. K. patil); (a) and
(b). The Government of Kerala, 
who were consulted in the matter, 
have reported that certain schemes to* 
contro\ the ftoods in the Tvven ot 
State are under their consideration,
A. few ot them, such as “Opening a 
canal connecting Pamba and Mani- 
mala rivers" and “construction of 
flood banks in KilHyar”, are in pro* 
gress. In addition, the State Govern, 
ment propose to construct flood 
as remedial measures in respect of 
the following rivers in the State:—.

Name of the river
Leqgt of 
the flood 

banks

1. Periyar .
2. Muvsttapuzha
3. MeatichB
4. Manhnda

Miles
*o
to
H
15
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z 2

S. Pamba *5
6. Achancoil 12
7. Kallada IS
8. Ithikara 12
9. Kilhyar, Kaiamana and 

Neyhar 16
10. Chalakudy 12
11 Bhaiatha Puhza 6

Total 158

(c) The Central Government gives 
only loans to State Governments lor 
financing expenditure on approved 
schemes under the flood control pro
gramme These loans are interest- 
free for the first five years and re
payable thereafter in 25 equated in
stalments covering both the principal 
and the interest The amount of loan 
given m a paiticular year is intended 
to cover the expenditure incurred or 
likely to be incurred by the State 
Government m that year, it is subject 
to marginal adjustments when the 
figure of actual expendituic become 
available

So far, detailed plans and estimates 
in respect of the following three 
schemes only have been received 
from the Government of Kerala for 
approval under the flood control pro
gramme —

Name of schunt. Estimated
cost

(1) Flood control works on the Rs.
river Kilhyar 2 89

(u) Flood control works on the 2 73river Karamana
(ui) Cutting a canal for

connecting Pamba and 2 51
Manimala rivers

These three schemes have been
technically scrutinised by the Central 
Water & Power Commission and will 
be placed before the Central Flood 
Control Board for approval at its next 
meeting scheduled to be held on the 
12th August, 1957 Once the schemes 
have been approved, they will qualify 
for Central loan assistance as ex
plained in the preceding paragraph

NJE.S. Blocks In Manipttr
432. Shri L. Achaw Singh: Will the 

Minister of Community Development
be pleased to state

(a) whether preliminary survey 
was made before the starting of the 
National Extension Service Block in 
Jiribam in the territory of Manipur;

(b) whether the above National 
Extension Service Block was opened 
before the opening of National Ex
tension Service Block at Tamenglong; 
and

(c) the reasons for the delay m 
opening the National Extension Ser
vice Block at Tamenglong in Mani
pur ’

The Minister of Cmnmnnity De
velopment (Shrl S. K. Dey): (a) to
(c) The information is being collect
ed from the Manipur Administration 
and will be laid on the Table as soon 
as available

Railway Catering Staff

433. Shri Tangamani: Will the Mi
nister of Railways be pleased to state:

(a) whether Government have re
ceived representations from the cate
ring staff of the Railways regarding 
their duties,

(b) if so, the action taken m this 
regard,

(c) the wage scale of caterers m 
the Grand Trunk Express, and

(d) whether accommodation facili
ties are given to the caterers in the 
trains and during halts at the ter
minal stations’

Th Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes;
some representations have been re
ceived
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(b) A statement is placed on the 
Table. [See Appendix II, annexure 
No 58]

Category Scale of 
Pay

Rs.
Managers . 80—160
Store clerks 60—130
Vegetarian Cook*. 60—75
Non-vegetarian Cooks 35—60
Vegetarian Cookmates . 35—4°
Non-vegetanan cookmates 35—40
Chapaty makers . 35—40
Head bearers 35—40
Bearers 30—35
Cleaners 30-35
(d) The staff employed in the 

"dmrng cars on trains generally avail 
•of the accommodation in the cars 
dunng halts and at terminal stations 
•other than Headquarters.

In the case of G.T. Express, in 
addition to the accommodation avail
able m the dining cars, a separate 
compartment of 20 seats is also pro
vided for the purpose. Also, suitable 
arrangements for their stay at New 
Delhi are being made.

qfira wit* *o  viftfaft «rcrr

(v )  wtfr #  «rp- ^rar & 
rgt f  %  ^  sfhrr% 

tpr ^sr iffit ^ n f  smr,

(*r) ^r, tft ^rr s r s t

% fa t  tftsr gt fasmnjr

w w ft  (*srY « n ^ r r jw ) .
( * )  •’ft 1 ^ rp t *  ?t?rf 

% ^ H ft  r̂arr t m fg q i ’srsRft 
t  ^  tfjft ?'*RT «TT I  I

(w ) r r  furw <nc ft^nr fa*rr 
arr fc ftf ^  s*re fWra^--«R«fr
iftT  JR’Tt WhTT 'IT aft W T O
n r W 'W f t l ,  VT
fawrcrjr ?rc> ^rw r arm
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m f t  ( t h r o u g h  t r a in )  * t  v r m  
? t f  w m  i n r t o  *  ? tm  i

TJB, Conference at Moscow

435. Shri J. R. Mehta: Will the 
Minister of Health be pleased to
state:

(a) whether India sent any repre
sentatives to the Tuberculosis Confe
rence held in Moscow on the 11th 
June, 1957; and

(b) if so, their names9

The Minister of Health (Shri Kar- 
markarr: (a) No.

(b) Does not arise

Railway Accident
436. Shri B. N. Kureel: Will the 

Minister of Railways be pleased to 
state:

(a) whether an accident took place 
near Rae Bareli, Northern Railway 
m the first week of July, 1957,

(b) if so, whether any enquiry was 
held;

(c) the approximate loss of Govern
ment property;

(d) the number of persons, injured, 
and

(e) the result of the enquiry7

The Deputy Minister o f  Railways 
(Shri Shahnawas Khan): (a) Yes. At 
about 21|3 hours on 7|7|1957 a yard 
Shunting engine dashed against No. 2 
AL Passenger from the rear in Kae 
Bareli coaching yard.
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(b) and (e) An enquiry was held 
by a Committee of Sailor Officers 
and their report is awaited

(c) The approximate cost of 
damage to Railway property was 
Rs 5,0251-

(d) 11 persons received minor in
juries

Development of Fisheries in Mysore
437. Shri Shivananjappa: Will the 

.Minister of Food and Agriculture be 
pleased to state

(a) the amount allotted to the State 
•of Mysore for the development of 
fisheries (both inland and marine) for 
the year 1957-58, and

(b) the aid given by Government 
for the development of deep sea fish
ing in that State9

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) A sum
of Rs 8 05 lakhs has been allotted 
for the development of Fisheries 
(both inland and marine) in Mysore 
State for 1957-58

(b) A scheme for the development 
o f fishing harbour costing Rs 45,000|- 
has been received and is under consi
deration

Nipani-Raigarh Bail Link
438. Shri D. A. Katti: Will the

Minister of Railways be pleased to 
state

(a) whether the preliminary engi
neering survey of Nipani-Raigarh 
Railway Line (in Mysore State) has 
been completed,

(b) if so, whether Government pro
pose to undertake the construction of 
this railway line,

(c) if so, when, and
(d) if not, the reasons therefor7

The Deputy Minister of Railways 
(Shrl Shahnawas Khan): (a) No,
Sir

(b) to (d) Do not arise

De-luxe train to Madras

439. Shrl B. S. Murthy: Will the 
Minister of Railways be pleased to 
state:

(a) whether arrangements are now 
complete to provide connecting trains 
for passengers travelling from Delhi 
to Madras by the De-luxe train, and

(b) if so, the date from which the 
new connecting trains will come into 
force’

The Deputy Minister of Railways 
(Shrl Shahnawas Khan), (a) and (b) 
This De-Luxe bi-weekly service is es
sentially meant to provide the fastest 
tram service between Madras and 
Delhi at timings as convenient as 
practicable to the two terminii and 
thus the long distance passengers 
travelling to Madras, stopping stations 
en route and those beyond get the 
full benefit Connections at junctions 
could not be adequately catered to 
under this arrangement, but there are 
other trains on the section which look 
after this requirement

Introduction of additional trains 
merely to connect the De-Luxe trains 
which run only bi-weekly and carry 
a very small volume of such traffic, is 
not warranted particularly in view of 
the paucity of facilities and resources 
which have to be utilised in accord
ance with the priority of demands

Railway Platforms on Tapti Line

440. Shri N. N. Patel: Will the 
Minister of Railways be pleased to 
state

(a) whether there is any provision 
in the Second Five Year Plan to 
construct Railway platforms on Tapti 
line on Western Railway between 
Surat and Bhusaval where there are 
no platform* on many Stations; and

(b) if so, at how many stations it 
Will be undertaken?
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The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) All
existing stations are provided with 
platforms, either High Level, Medium 
Level or Rail Level

(b) Does not anse but platforms 
are being provided where new cros
sing stations are being opened for 
passenger booking

Old Coaches on Western Railway

441. Shri N. N. Patel: Will the Min
ister of Railways be pleased to state:

(a) whether it is a fact that the 
coaches of First Class of Tapti line 
on the Western Railway running bet
ween Surat and Bhusaval are too old; 
and

(b) if so, when they will be replac
ed’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No

(b) Does not anse

Janata Trains

ji*  /  Shri Surendranath Dwivedy: 
\  Shri Onkar Lai:

Will the Minister of Railways be 
pleased to state:

(a) how much of the seating accom
modation available on the air- 
conditioned Janata train service to 
Madras, Calcutta and Bombay from 
Delhi is Ailed on an average per trip,

(b) the average revenue per trip on 
each route and the average expendi
ture on each trip, and.

(c) the proportion of travel of the 
pass-holders if any, to the total tra
vellers on each route’

®he Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) to (c). 
The information is being collected 
and will be laid on the Table of the 
House

MOTION FOR ADJOURNMENT 
AND

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT

ANCE
Sweepers Strike in  Delhi and 

P olice F iring

12 hrs
Mr. Speaker: I have received

notices of adjournment motions from 
as many as 13 hon Members—Shri
S C. Gupta, Shri Surendranath 
Dwivedj, Shri Nath Pai, Shri T C N. 
Menon, Shri N G Goray, Shri Jag- 
dish Awasthy, Shri Achaw Singh, 
Shn Supakar, Shri Hem Barua, Shri 
B C Kamble, Shn G K. Manay, 
Shn Vajpayee and Shn Brajnarayan 
Brajesh, on the same subject:

“The serious situation arising 
from the unjustified and wanton 
finng by Police into the Swee
pers’ Bustee at Reading Road, 
New Delhi, resulting in death 
and senous injuries to sweepers”
I received yesterday calling atten

tion notices under rule 197 from 
Dr Ram Subhag Singh and Shn 
K L Balmiki relating to the same 
mattei which I have admitted for 
today Shnmati Sucheta Knpalam, 
Shn Radha Raman and Shn Yadav 
Naravun Jadhav have also given 
calling attention notices today As 
hon Members will see, I have put 
down the calling attention notice in 
the Order Paper m the name of Dr 
Ram Subhag Singh and Shn K L 
Balmiki But I would like to hear 
the hon Minister first 

Shri T. K. Chandhuri (Berham- 
pore) May I point out that on occa
sions like this, a calling attention 
motion is not the proper method of 
discussing these thmgs, because we 
will not be allowed to put any ques
tions or have our say over this 
matter That is one aspect of the 
matter and a very serious aspect 
which we should take into considera
tion The hon Prime Minister made 
a statement yesterday and within 
five hours of that, this incident took 
place, blood was spilt and one life 
has been lost The House should be 
given an opportunity to this
thing



Judge what will be done. I am not

$37i  Votion for 1 AUGUST 1987 Adjournment and OtiXtogGyjz
i | Attention to Matter o j Urgent

Public Important*
Mr. Speaker: Let us first of all 

hear the. hon. Minister. Then we 
shall tee what should be done in the 
matter. (Interruptions). Hon. Mem
bers are aware that even in the case 
of an adjournment motion or even 
when a calling attention motion has 
been tabled, what I generally do Is 
to read out the adjournment motion 
or the calling attention motion and 
request the hon. Minister to say 
what he has to say on behalf of the 
Government. That is the procedure 
adopted. Hon. Members are aware 
that in addition to the adjournment 
/notions, there is a calling attention 
notice. That is, the hon. Minister 
will make a statement as to what 
exactly happened both relating to 
the adjournment motions and also 
the calling attention motion. If any 
thing more has to be done, we will 
consider the matter.

Shrimati Renu Chakravartty 
(Bashirhat): Are we to understand 
that the adjournment motions 8re 
held over till the calling attention 
motion is disposed of?

Mr, Speaker: Both of them are
taken together.

Shrimati Renu Chakravartty: 
What we fear that you will say, 
“In view of the statement made by 
the hon. Minister, the adjournment 
motion is not allowed” . Before that, 
I want to know the position.

Mr. Speaker: The hon. Member is 
well aware of what I say. Even apart 
from the calling attention notice, I 
have always been saying that in cases 
where I am satisfied that after hear
ing the hon. Minister there is noth
ing more to be done, I have been 
withholding consent Merely because 
there is a calling attention notice, I 
am not going to be carried away by 
it. But if I feel satisfied that the 
hon. Minister has said what all has 
to be said in this matter and it is no 
good having any further discussion, 
independently of the calling atten
tion notice, Z may withhold my con
sent If I am not satisfied, I may 
allow it or X may allow a discussion 
separately. Let no hon. Member pre

disposing of the adjournment motions 
without hearing the hon. Minister 
first After the hon. Minister has 
made the statement, if anything has 
to be said by the hon. Members who 
have tabled adjournment motions 
also, then I will see what is to be 
done.

Shrimati Sucheta Kripalanl (New
Delhi): Myself and Shri Radha 
Raman have also sought permission 
for a discussion under Rule 184.

Mr. Speaker: Let us wait and hear 
the hon. Minister.

The Minister of Home Affairs 
(Pandit G. B. Pant): As we have 
just been reminded by one of the 
hon. Members opposite, this matter 
was referred to yesterday just about 
this time. The hon. Prime Minister 
then expressed the definite view and 
his attitude towards problems of this 
type.

The sympathy for the to
which the strikers belong cannot 
be a subject of any controversy. 
What I see is only their expression 
to the deep-seated sentiments and 
notions in this regard. It is a matter 
of extreme regret to me and I may 
say even of deep distress, that such 
an incident, a tragic one, should have 
happened within a few hours of the 
statement that was made in this
House by the Prime Minister. Not
only did the Prime Minister give
expression to his feelings, but he 
immediately instructed the Health 
Minister to get in touch with the 
leaders of the Sangh in order to 
explore the possibilities of a settlement 
and to make every effort to reach an 
agreement with them. The Health 
Minister soon after got in touch with 
those people and also with the local 
authorities. They discyssed matters 
and some items are agreed to. I had 
incidentally asked the Deputy Com
missioner to look into these matters 
himself. He also joined the meeting 
called by the Health Minister.

It is an irony of fate (Interruptions) 
that when all these proceedings were 
going on, these developments should 
have taken place in ignorance ot what
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has been done in another place I 
read the narrative as it has been re
ported in the papers that contains the 
account of this incident that has been 
issued by the District Magistrate I 
must state, however, that the matter 
is still under enquiry and I cannot 
make up my mind even about the 
facts of the case, until the full en
quiry has been made, for which the 
Chief Commissioner has already ap
pointed an Additional Magistrate. It 
is difficult for me to make a definite 
statement, otherwise, the enquiry 
would lose some of its value (Inter
ruptions;

Mr. Speaker: I will allow hon
Members to put questions afterwards

Pandit G. B. Pant: I have no ob
jection to listening to hon Members, 
I respect their opinion But, I will 
be happy if I am allowed to make a 
short statement, I do not want to 
take much tune 

I was just saying that an officer has 
been appointed to make an enquiry 
The District Magistrate has issued a 
statement If the House so wishes, I 
can read out the statement that the 
District Magistrate has issued 

Some Hon. Members: We have seen 
it in the papers 

Other Hon Members: Defending
the shooters 

Pandit G. B. Pant. I do not know 
if it would not be regarded as an 
omission on my part if I did not read 
it So, I can ask for the indulgence 
of hon Members just for reading out 
what the District Magistrate has 
stated m his report I am not adding 
a word to it nor taking away anything 
from it and I reserve my own judg
ment on the matter till I have seen 
the report p t the officer who is con
ducting the enquiry The statement 
issued by the Deputy Commissioner 
runs thus*

“Reports have already appeared 
in the Press of the hunger strike 
by some members of the New 
Delhi Municipal Committee Sani
tary staff which started on July

22 On July 30, all the Sani
tary staff of the New Delhi 
Municipal Committee went on • 
strike and the sanitary services 
m New Delhi were paralysed. A  
small number of substitutes were 
hurriedly secured and an attempt 
made to maintain the essential 
sanitary services on the next day 
This afternoon at 3-30 p m  when 
the temporary staff recruited for 
the purpose was setting out from 
the New Delhi Municipal Com
mittee sanitary store on Reading 
Road, their lorry was surrounded 
by 600-700 strikers who had 
gathered there earlier apparently 
with the intention of preventing 
the substitutes from performing 
their functions The police tact
fully cleared the passage for one 
of the lornes, but, when the 
second lorry was on the way, it 
was mobbed and it became neces
sary to push the crowd of the 
strikers back with lathis

As their attempts to stop the 
lorries were foiled, the crowd who 
seemed to be excited and deter
mined to prevent any more lorries 
coming out of the stores, attacked 
the police with brickbats and 
lathis A constable who was hit on 
his head by a lathi, dropped on 
the spot and several other cons
tables sustained injuries by 
brickbats and lathis Finding 
themselves in danger of being 
overwhelmed and the sanitary 
staff and the installation at the 
mercy of the mob, the police 
opened fire One person was 
killed and two injured, one of 
them seriously The injured 
persons were immediately remov
ed to hospital

The Chief Commissioner has 
detailed the Additional District 
Magistrate to make an inquiry 
into the firing

At about the same time, two 
lorries manned by the temporary 
recruits which were clearing 
refuse m Kaka Nagar, were also 
attacked by about 200 strikers.
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The crowd of strikers pulled out 
the wiring of one of the trucks. 
The police had to make a mild 
charge when aome of the strikers 
stoned the police and the velude. 
There were several other incidents 
in other parts of New Delhi in 
which the mob prevented the 
operation of the sanitary ser
vices.”
I jtnay just state a few facts which 

preceded this incident. On the 1st of 
July, I understand the Secretary of 
the Sangh gave a notice to the Muni
cipal Committee and enclosed there
with certain demands. The Committee 
fixed the 17th of July for discussing 
the proposals of the Sangh with their 
representatives. But, on that day, the 
representatives could not attend. 
Then, on the 22nd, a meeting 
was held in which the repre
sentatives of the Sangh and the 
representatives of the Committee 
were both present to discuss those 
demands. Many of them, I am told, 
were accepted. A  few appeared to 
"be very difficult as they involved ex
penditure of a recurring type. I 
would not refer to the details. Even 
about others, the Committee assured 
the representatives of the Sangh that 
it would give sympathetic considera
tion to them and they could pursue 
the matter further.

Then, notice was originally given 
that on the 22nd, two of the members 
<of this Sangh would go on hunger 
strike and thereafter two would be 
added to the number of hunger 
strikers every day. So there are 12 
^hunger strikers, I think, at present.

On the 29th, a notice was given that 
"there would be a strike on the 30th. 
There was a strike on the 30th ac
cordingly and most of the members 
refrained from doing their work. 
Then, a further notice followed that 
•day saying that there would be a 
strike also on the 31st and indefinite
ly  on the following days. The 
-authorities felt that the sanitary con- 
■ditions were deteriorating and in 
•order to avert the danger, they consi
dered it necessary to make alternative 
arrangement*. So, they called other

Public Importance 
people in order to provide the mini
mum services necessary for maintain
ing the health and sanitation of the 
city. Their anxiety is also shown by 
the fact that the Chief Commissioner 
himself wrote a letter to the leader 
of the Sangh to meet him and discus* 
this matter. But, there was no res
ponse. The Deputy Commissioner 
himself wrote a letter on the 27th 
But, it was not accepted and it was 
brought back to him by the messen
ger who took it there. So, it is un
fortunate that these matters could not 
be settled.

It is our anxiety, it is our desire 
that these outstanding questions 
should, to the extent it is possible, be 
settled in a generous and sympathe
tic spirit. We realise that the class 
to which these people belong have 
not had the benefit of education or 
even of refinement. They can be 
easily led away and their difficulties 
did not always receive that amount 
of sympathy and attention which one 
would very much wish should be 
given to them. So, it will be our 
attempt to see that these matters 
should be looked into and settled, 
Maximum effort should be made for 
that purpofe.

I appreciate the feelings of hon. 
Members of the House. When any 
person dies, to whichever community 
he may belong, when any citizen loses 
his life, we must naturally feel that 
such a thing should not happen and 
that we should be able to carry out 
our functions in a normal way. But* 
as I said, circumstances do not always 
allow us to shape things as we would 
like them to be moulded. And these 
small happenings, or big happenings, 
whatever one may call them, create 
an atmosphere in the country which 
is not confined to one particular place 
but infects large numbers even in 
other places. So, Government could 
not but be sad and sorry when such 
incidents happen, but duties have to 
be performed, and in any case, no 
judgment can be reached till an en
quiry has been made, for, the sani
tation of the city has to be maintain
ed and in other ways too larger in-
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terests have to be guarded. Every 
attempt should be made to ensure 
these purposes without having re
course to force in any shape or form, 
but there are sometimes reasons, oc
casions and circumstances which may 
compel us to adopt a method which 
may be altogether unpalatable and 
even detestable for the sake of guard
ing the health of large numbers.

I am not prepared at this stage to 
pronounce my opinion as to what 
judgment we will come to. I feel I 
am as anxious as any Member in this 
House that the question should be 
looked into with care and if there has 
been anything wrong.........

Shri Warior (Trichur): How can 
he get the life of the person dead 
whose blood has been spilt?

Pandit G. B. Pant: I am sorry, and 
I wish that the occasion had not 
arisen, but there are, I am sorry to 
say, sometimes happenings which we 
all deplore, but till the full facts are 
before us, it is difficult to say whether 
anyone was blameworthy or whether 
in the circumstances it was proper or 
it was necessary or it was unavoid
able. About that I can only make up 
my mind after I have seen the report 
of the officer who has been appointed 
for this purpose. But, in the mean
time, we will continue our efforts to 
settle the problems and demands, and 
to redress the grievances to the maxi
mum extent we can reasonably do.

Mr. Speaker: When does the hon. 
Minister expect the report of this 
officer? (Interruptions) .

Shri Panilekar (Thana): The re
port will not contain new facts.

Mr. Speaker: There is no good all 
the hon. Members rising. Am I not 
entitled to put a question to the hon. 
Minister as to when the report is ex
pected? Thereafter I will hear one 
of the spokesmen of the hon. Mem
bers. They have tabled adjournment 
motions with respect to the same 
matter, more or less in the same 
words, and therefore, any one hon. 
Member may say what he wants to 
«ay. I am only eliciting information

from the hon. Minister. Thereafter, 
I will call upon Shri Sadhan Gupta 
to say what he wants to say and then 
reserne my judgment.

Pandit G. B. Past: I hope the report 
will be available in four or five days.

Mr. Speaker: Shri Sadhan Gupta, on 
behalf of all the adjournment motions.

Shri Nath Pal (Rajapur): No, Sir, 
not on behalf of alL

Shri Sadhan Gupta (Calcutta-East); 
The whole point is that the hem. Min
ister seems to rely on the findings o f 
an officer appointed to enquire into 
the matter.

First of all, let us remember that 
the officer is the Additional Magis
trate, and the District Magistrate has 
already pronounced his views on the 
facts. Therefore, the Additional Dis
trict Magistrate’s report cannot be of 
any value under the circumstances.

Secondly, this is such a serious mat
ter that we cannot go by the report of 
an executive officer in a matter where 
the executive, according to us, has 
committed a monstrous crime. The 
enquiry body should be a body on 
which the people as a whole must 
have entire confidence. Otherwise, we 
cannot go by the report of such an 
officer.

We have been to this place. I have 
been to this place along with Shri A. 
K. Gopalan yesterday. The allega
tion is that there was so much stone- 
throwing that the police feared to be 
overwhelmed and had to open fire. I 
have seen the place, Shri A. K. 
Gopalan has seen the place, Shri 
Balmiki was there also, and he will 
bear me out. In a small way it was 
a replica of Jallianwala Bagh. There 
was a small walled up colony. The 
bullets were showered into the 
colony. The walls even now bear 
bullet marks. And then, it is hard to 
describe in what condition the people, 
injured people or dead people, were 
dragged out by the police. Blood is 
on the entrance of the colony. And 
then I am told by the representatives 
of the sweepers today that even a IS 
year old child has been injured.
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Under those circumstances, I think 
there is every ground for having • 
discussion because we cannot rely on 
the finding of an enquiry officer sub
ordinate to the District Magistrate 
who has pronounced his views already. 
And in any case, we cannot rely upon 
(he finding el an executive officer in 
such a grave case, and we want an 
impartial enquiry in which all sections 
o f the people and all sections of the 
House will have complete confidence.

Dr. Ram Snbhag Singh (Sasaram): 
It is not clear from the statement of 
the District Magistrate or the state
ment of the Home Minister as to what 
wei£ the demands of the sweepers and 
how many demands were met 
by the Municipality and which 
demands were not accepted by 
the Municipality. If it becomes clear, 
it will be easier to understand the 
problem.

Mr. Speaker: Shn Balmiki.
Raja Mahendra Pratap (Mathura): 

Has the hon Prime Minister or the 
Home Minister visited the place?

Mr. Speaker: The hon. Member
will sit down. Shri Balmiki.
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Mr. Speaker: I cm not going to 

allow all this. The point ia whether 
this motion is to be admitted or nol̂
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and what the facts are. That it all 
the issue at present

Shri Maaajr (Bombay City Central— 
Reserved—Sch. Castes): On. a point of 
information. Has the Prime Minister 
or the Home Minister or the Health 
Minister visited the place of firing or 
the hospitals where the wounded have 
been admitted?

Mr. Speaker: That does not arise out 
of this. Shrimati Sucheta Kripalani 
has also given a similar notice. I shall 
hear her also.

Shrimati Sucheta Kripalani: I just 
want to get some further information 
from the Hon. Home Minister as to 
who ordered the firing. As far as we 
know, there was no magistrate present 
How did the firing take place? 
Secondly, there is considerable truth 
in what has been said on the floor of 
the House as to the manner in which 
the shooting took place.

I was there last night; we were 
there in the morning; we went all 
over, and we saw how the police had 
penetrated into the courtyard, into 
the covered area, and shot them at 
random. We saw bullet shots over the 
wall at this distance; we saw bullet 
shots at a distance of four feet from 
the floor. The place was congested, 
there were women and children all 
over the place. I cannot, for the life 
of me, understand how the police 
penetrated inside and how they shot 
at them, there. If they had shot out
side, I could have understood. I feel 
that the police have behaved in a very 
irresponsible manner. I feel that • 
judicial enquiry must be instituted, 
because we must also take into notice 
the fact that the chairman of the New 
Delhi Municipal Committee is the 
Deputy Commissioner. How can the 
magistrate who is below him hold an 
enquiry into all these matters?

Therefore, I most humbly urge that 
a proper judicial enquiry should be 
instituted to go into the matter.

Shri Tyagi (Dehra Dun): On a point 
Of order.........

Mr. Speaker: X am calling the Horn* 
Minister now.

Shri Tyafi: I rise to a point of order.
Mr. Speaker: What is the point of 

order?
Shri Tyagi: My point of order is 

that for the last so many yean, 
adjournment motions are rejected by 
the Chair, taking advantage of the 
discretion given to it

Shri Banga (Tenali): But that doe* 
not arise just now. You have not dis~ 
allowed the motion.

Shri Tyagi: It is a point of order, 
and I have the right to make it  Let 
not the hon. Member try these tactics 
with me.

Mr. Speaker: Hon. Members need
not be impatient Let me hear the 
point of order; I am bound to. Now, 
what is the point of order?

Shri Tyagi: This privilege of fhe 
Chair is given also in the Parliament 
in U.K., and there also, the Chair 
exercises this discretion.

This Parliament is now establishing 
the practice where adjournment 
motions are generally not permitted, 
on the plea that the Speaker does not 

„ exercise his discretion in favour ot 
them.

Shri Joachim Alva (Kanara): Be
cause there are so many.

Shri Tyagi: Whatever be the case, 
even the Speaker’s discretion.. . .

Mr. Speaker: Order, order. Hon. 
Members who waftt to raise a point ot 
order will state the point briefly, and 
if I want further elucidation, I will 
ask them. If the hon. Member is pre
facing everything, I do not know 
when he would come to the point of 
order.

Shri Tyagi: I would submit that
there are set rules for the conduct of 
business, and particularly, 'in  the 
matter of adjournment m o t io n s ..

Mr. Speaker: What is the point ot 
order?
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Shri Tyagi:-----  and the decision

must be given according to those 
rules. It must be seen whether an 
adjournment motion pertains to any 
specific instance or specific point or 
not, whether it is urgent or not and 
is it of public importance. It is on 
these merits only that the adjourn
ment motion may be disallowed. I, 
therefore, feel that since this adjourn
ment motion which has been moved 
is on a matter which is very serious, 
where people are really moved, and 
feelings are high, I would suggest 
that you may kindly exercise your 
discretion in favour of this.%

Mr. Speaker: The point at order is 
simply this that the Speaker must act 
according to the rules. Is that the 
point of order? Very well. Now, the 
Home Minister.

Shri Narayanankntty Menon
(Mukandapuram): I have also tabled
• similar notice.

Mr. Speaker: It is not a general dis
cussion now.

Baja Mahendra Pratap: I was on the 
spot.........

Shri Anthony Pillai (Madras 
North): On a point of order. May I 
know whether at this stage the 
Speaker is allowing the motion or not? 
You are now calling upon the Home 
Minister to reply.

Mr. Speaker: It is not a reply. I am 
only trying to gather, just for the 
purpose of settling in my mind as to 
whether I should give my consent to 
the adjournment motion or not, what 
exactly the position is. I shall hear 
the hon. Members, and the three 
representative Members who have 
tabled the adjournment motion, call- 
ing-attention-notice etc. and the others 
also. I am now calling the Minister, 
and I shall make up my mind. I have 
heard the representatives. Now, I am 
calling the Minister. When I allow 
the motion, I will hear everyone.

Pandit O. B. Pant: Shrimati Sucheta 
Kripalani has put the question as to 
who ordered fhe firing. Well, I 
Understand that there was a Deputy

Superintendent of Police, and he 
ordered the firing.

Some Hon. Members: Suspend him.
Pandit O. B. Pant: I do not know 

what the provocation is in this reply. 
I am trying to give the information 
that I possess. The question was put, 
and I answered it.

An Hon. Member: You have already 
read out that statement.

Pandit O. B. Pant: As for the judi
cial enquiry or anything like that, I 
do not rule out anything, but before 
I make up my mind in a matter of 
this type, I must have the report of 
the officer who is making an enquiry.

Shri V. P. Nayar (Quilon): What is 
the use of that enquiry? He is only 
a subordinate.

Pandit G. B. Pant: So far as this
enquiry is concerned, I must see his 
report before I come to any judgment

Baja Mahendra Pratap: The issue is 
very simple. Let us call a committee 
of our Members to enquire into this 
matter. /

Pandit O. B. Pant: I must wait for 
the report of the officer. He has 
already started his investigation....

Some Him. Members: What is this 
‘must’? He is only a subordinate.

Pandit Q. B. Pant: I am not prepar
ed to concede and I do not accept the 
argument because the Additional Dis
trict Magistrate is a man of, I think, 
twenty-five years’ standing, and with 
such a long experience. I dp not think 
that we could carry on the adminis
tration if we regard a responsible 
officer as altogether unworthy of credit 
or that he will manipulate things and 
send wrong reports. But after fhe 
receipt of the report, I shall see if the 
situation demands any further investi
gation.

Shri T. K. Chaudhmi: On a point of 
order. I presume we are discussing 
the question of fhe admissibility of fhe 
motion. We are not discussing— 
though that question has come up—
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-the advisability or . otherwise of 
-appointing a Judicial Commission to 
.go into this, although from this side 
-of the House we do demand it. The 
Teal question before the House is 
«bout the admissibility of the motion, 
and I would appeal to the Chair that 
it may kindly take into consideration 
the provisions of rule 88 of the Rules 
o t  Procedure, and either allow or dis
allow it according to the 8 provisions 
which are there. Otherwise, these 
discussions would go on pointlessly 
■and we would never be allowed an 
opportunity to move an adjournment 
motion in this House. I would appeal 
to you to take into consideration this 
particular rule and then give your 
decision on the admissibility of the 
motion.

Shri A. K. Gopalan (Kasergod): 
Before you decide whether this 
adjournment motion should be allow
ed or not, I would like to make a 
humble submission here.

Generally adjournment motions are 
tabled on the basis of reports receiv
ed. But today as for as this adjourn
ment motion is concerned, many of the 
Members, not only from the Opposi
tion but also from the other side, 
have visited the place. Shrl Balmiki, 
Shrimati Sucheta Kripalani and Shri 
Radha Raman and others have gone 
to the place. Many of us from this 
side also have been to the place. 
When we had been discussing about 
admissibility of adjournment motions 
before, when certain things had taken 
place in some place, our information 
was based on reports received. That 
is a different matter. But here many 
of us who went and saw—it .may be 
right or wrong—are under the impres
sion that this is unwarranted and it 
could have been avoided. That is our 
feeling, not only of Members on this 
side but also, as we have just seen, of 
Members on the other side, who have 
gone to the spot and inquired. We 
went there and we did not inquire 
from the persons who are in the basti. 
We asked those persons who are living 
on the other side as ordinary people, 
as to what happened. We are eon* 
▼inced fla t certainly the firing was

unwarranted. We are convinced that 
there has not been such viotenee on 
the other side. Even supposing there 
had been violence, shooting should not 
have been ordered and it should have 
been avoided.

Shri Tyagi: On a point of order. My 
hon. friend is entering into details. 
This is not the stage to discuss the 
motion. Now the point is whether it 
should be allowed or not

Shri A. K. Gopalan: I am not dis
cussing. I am only submitting that as 
far as this adjournment motion is 
concerned, it may be admitted and we 
may have a discussion so that as a 
result of it, certain directions as 
regards firing and what the police 
should do in such circumstances may 
be evolved. So I request that the 
motion may be allowed.

Several hon. Members rot»
Mr. Speaker: I have heard enough.
Shri Nath Pai (Rajapur): This is

extraordinary.

Shri Frank Anthony (Nominated— 
Anglo-Indians): May I make a sub
mission? I feel, on the strength of 
opinion that has been expressed from 
all sections of the House, that why 
Shri Tyagi has submitted is worthy of 
your consideration. Whether we 
should have a magisterial inquiry or 
a judicial inquiry—these are not perti
nent to the application of rule 88. All 
that rule 88 postulates are certain 
conditions—the matter should be 
specific and it should be a matter of 
urgent public importance. It is speci
fic, it is urgent and it is certainly of 
public importance, and I feel it would 
represent the almost unanimous feel
ing of the House if the matter is in 
terms of rule 58, admitted.

Shri Nath Pai: You have not given 
me a chance.

Mr. Speaker: I am not going to
allow___

Shri Nath Pai: X want to submit cm. 
the admissibility of the motion. I just 
want a minute.
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Hr. Speaker: I have beard all sec
tions of the House.

Shrl Nath Pal: No, Sir. Yon are 
anticipating. We were never given a 
chance.

Mr. Speaker: No.
Shrl Nath Pal: You are not giving 

me a chance? This is unfair.. . .
The Prime Minister and Minister of 

External Affairs (Shrl Jawaharlal 
Nehru): May I say a few words?

Hr. Speaker: The Leader of the 
House will have preference over 
others normally.

Shrl Jawaharlal Nehra: The motion 
for adjournment to consider the mat
ter, 1 take it, means that this matter— 
what has happened—should be dis
cussed properly in this House. Then 
the House may decide as it chooses. 
Now, if it is a question of looking into 
this matter thoroughly, every aspect 
of it, so far as Government is con
cerned, we are entirely in agreement 
with it. There is no question of a 
matter of this kind being passed by, 
by-passed, hushed up or anything. 
The question is what will be the best 
time when this House has as full pos
session of the facts as it can be, so 
that it can discuss it?

Whether it is this motion or any 
other motion—it is immaterial what 
form the motion takes—Government 
would Hfcg this matter to be consider
ed by this House. But all I would 
say is that it would be desirable, I take 
it, to consider it when as many facts 
as possible are available.

Now we are just within less than 
24 hours of this very unfortunate 
occurrence. As hon. Members know, 
only yesterdhy I said something about 
it Within an hour of what I had 
Baid yesterday, my colleague, the 
Health Minister, met the representa
tives of the Sangh and in fact the mat
ter appeared to be—so far as the 
demands were concerned—well on the 
way to a settlement.... (Interrup
tions) . That was my information. 
Then late in the afternoon, he inform
ed me of the present occurrence.

tragic occurrence. There is no doubt 
about it, and it deserves the fullest 
and the most impartial inquiry and 
any action that may come out of that 
inquiry. We are all agreed about that, 
whatever side of the House we may 
sit The point is, how best to- 
approach, to go into this matter, and 
in what circumstances the House can 
consider it fully. Government is pre
pared to give full time to the House. 
I do not mind whether the discussion 
is in the shape of this motion— 
adjournment motion—or any other 
motion. It is immaterial It is not 
that we shirk the discussion.

But I would submit for your consi
deration what would be the proper 
time for such a discussion in this 
House. I think it would probably be- 
better if we had fuller facts. Neither 
my colleague, the Home Minister, nor 
anyone who has been inquiring, has 
been able to get all the facts. Some 
of the hon. Members have visited the 
place. I intended visiting the place 
this morning, but I was told that it 
would not be a suitable time. I am. 
going probably sometime today. But 
my going there and seeing the place, 
of course, is not an inquiry. It is just 
satisfying an urge that I may have. 
That is all. But I can assure the 
House that nobody wants an inquiry 
into this matter in a hush-hush way. 
We want a full consideration of it, a 
full inquiry. It is not a prestige of 
Government involved in this matter 
so that Government may foolishly try 
to hush up something or postpone 
something. We want the fullest 
inquiry, as the House wants it, and 
we want action taken as a result of 
that inquiry. We also want this House 
to consider this matter fully. As to 
when it should consider it, and in 
what form, it is for you to consider.

Shri Nath Pal: In spite of thia 
explanation, and the statement made 
by the Home Minister and the Prime 
Minister, I feel that we are not satis
fied; 1, at least, am not satisfied.. . .

Some Hon. Members: We are not 
satisfied. •

i
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Bhrl Nath Pal: 1 submit that you 

should give time for this adjournment 
motion to be taken up, and this is my 
reason. I am afraid that this is not an 
isolated instance. I am constrained to 
say—I submit this in spite of what the 
Prime Minister and Home Minister 
have said—that we are very much 
afraid and exercised that this may un
fortunately be a taste of the shape of 
things to come. It is for this reason 
that we want this matter to be taken 
up and discussed.

Several Him. Members rose—
Mr. Speaker: Order, order. So far 

as this question is concerned—involv
ing the death of one person and injury 
to various persons—it has happened In 
the capital itself. I am not going to 
cloud the issue by questions as to who 
ought to make the inquiry or not. The 
point is for a full discussion in this 
matter. There are hon. Members who 
have gone and seen the place; others 
have heard, and a third set of Mem
bers have read about it in the news
papers. But so far as Government is 
concerned, for an authoritative state
ment, the hon. Home Minister 
requires—whether it is accepted or 
not—a statement from his own officer, 
and as he claims, an independent 
authority, though he is a subordinate.

Under the circumstances, I would 
like to allow a discussion. I am post
poning the discussion till day after 
tomorrow, Saturday, within which 
time, being near to the place, the hon. 
Home Minister will make every effort 
to get the report and make a state
ment that morning. As to what fur
ther has to be done, if we are not 
satisfied, I shall try to provide for a 
discussion that evening. ,

Baja Mahendra Pratap: Can we not 
have an enquiry committee?

Mr. Speaker: All these motions are 
postponed to the day after tomorrow. 
I will keep them pending. They will 
stand over, these adjournment 
motions, the calling attention notice 
and the other matters that I read out 
just now. In the meanwhile, the hon. 
Hattih Minister will expedite getting 
the report from his own officers 
so as to enable him to place

the facts before the House. And, after 
his statement—whether a statement !»• 
made or not—we will have a discus
sion that evening. Whether the 
adjoumment motions shall be allowed, 
or hot or whether the discussion shall 
be on the calling attention notice, I. 
shall decide that morning. All these 
will now stand over.

Shri Sadhan Gupta: Under the rules,, 
an adjournment motion, if it is allow
ed, should be put for discussion at the 
end of the day—whenever the sitting: 
of the House ends—and should be- 
discussed for 2-1/2 hours. That is the 
rule for adjournment motions. This* 
House is going to adjourn at 5*30 this 
evening and under the rules you are- 
required to put the motion for discus
sion at 5-30 p.m . to be discussed till
8 pm. Is it the case that the Home 
Minister or the Prime Minister cannot 
within that time get possession of the 
facts from their officers? This was in 
Delhi and 5 hours or 5-1 [2 hours is a 
long enough time to get possession of 
the facts from the city. So, may I sug
gest that we should conform to the 
normal rule in this matter?

Mr. Speaker: There cannot be end
less discussion on this matter. If I 
admit the motion today, it is true that 
I must take it up this evening, 
whether it is accepted or not If it ia 
admitted further work of the House 
will be adjourned. But, I am not 
coming to any decision on this. There 
is nothing in the rule which prevents 
me from taking my own time and 
adjourning the matter. The matter 
will be kept alive and if I decide that 
day in favour of the adjournment 
motion the discussion will take place.

As regards the matter having taken 
place in Delhi and an enquiry being 
instituted, the hon. Home Minister 
said—I understood to him to say—that 
it will take 4 or 5 days. Therefore, I 
restricted it and said that it must be 
disposed of in this week. Saturday is 
only day after tomorrow. Therefore, 
I do not think it necessary to continue 
this matter. The w h o le  thing will 
stand over. I am not deciding any 
of these issue*.
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Shri Tyagi: So', may we take it that 
you are holding over your ruling?

Mr. Speaker: I am agreeing with the 
-hon. Member.

DEMANDS FOR GRANTS—contd.
aiXNXSTHT OF IHHIOATXON AND POWKR—

contd.

Mr. Speaker: The House will now 
resume further discussion of the De
mands for Grants relating to the 
Ministry of Irrigation and Power. 
Out of the 9 hours allotted for the 
Demands of this Ministry, about 5 
hours have already been availed of 
and 4 hours remain. Now, it is 5 
.minutes to 1. Let me take it as one 
o’clock. The debate will close by 5 
o’clock today. The list of cut mo
tions relating to these Demands have 
already been circulated to the Mem
bers on 31st July, 1957. I shall call 
upon the Minister for Irrigation and 
Power to reply to the debate at 4 
o’clock, after which the cut motions 
-will be disposed of and the Demands 
put to vote.

Shri Harish Chandra Mathur may 
continue his speech.

Shri Sadhan Gupta (Calcutta-East): 
■Sir, I gave notice of cut motion 
No. 697. I'sent a chit; but, probably, 
the chit that was sent by my party 
did not contain that number. I do 
not find it in the list of selected cut 
motions. I would like it to be in- 

■ eluded.

Mr. Speaker: I will allow it. Cut 
motion No. 697 may also be moved.

Sale of electric energy by D. V. C. to 
calculate E.S.C.

Shri Sadhan Gupta: Sir, I beg to 
move:

“That the demand under the
head of ‘Ministry at Irrigation
and Power’ be reduced to Re. 1.”

Mr. Speaker: This cut motion is also 
■before the House.

Shri Hariah Chaondm
(Pali): Mr. Speaker, Sir, I had
quoted figures from the Five Year 
Plan’s reviewed to show how deplo
rable the progress both in the field 
of irrigation and power in Rajasthan 
was. We had very low targets and 
the fact is that even those low tar
gets have not been fulfilled. In res
pect of irrigation, the shortfall is 55 
per cent. And the situation would 
have been still worse had it not been 
for the fact that a project called the 
Jawai had been taken up about 4 
years before the first Five Year Plan 
was conceived or bom. The short
fall is staggering in the case of power 
projects also; it is about 62 per cent 
And, again, this shortfall does not 
take into account the fact that one of 
the turbines has already burst killing 
a labourer; it does not take into ac
count the make-shift arrangement 
made by rushing a second turbine 
from Panipat to cater to the needs 
of Jodhpur.

This very clearly discloses how the 
progress of development in the State 
has been betrayed. I have invited 
particular attention of the Minister 
to these facts not because I am anx
ious to make any complaints or ask 
for any explanation. But the fact 
remains that during the Second Five 
Year Plan we are likely to be faced 
with many difficulties, particularly, 
difficulties regarding foreign exchange. 
Until and unless the hon. Minister 
pays special attention to the problems 
of the State* the progress is likely to 
be locked. My reason for bringing 
all these facts to the notice of the 
Minister is to ask for his sympathy 
and to syek his assistance in giving 
top priority to the demands of Rajas
than, particularly in view of the 
betrayal of the progress of the State 
during the years so far.

I shall not refer to the Bhakra 
Nangal project. The story is said. I 
shall not refer to Chambal which is 
being looked after by the Deputy 
Minister for Irrigation. But, I thfafc 
he will take us into confidence, for
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I have it from the hone’s mouth, and 
my information is that though the 
progress is fairly satisfactory on the 
Madhya Bharat side, it is not so on 
the Rajasthan side Whatever the 
reasons are, the fact is obyiously 
there that the progress on the Rajas
than side of the Chambal Project also 
is not satisfactory I do not wish to 
be told that this lack of progress is 
due to any difficulties regarding per
sonnel I will be able to convince 
the hon Minister at any tune that 
we had the required personnel There 
is no reason to believe that Rajasthan 
has not got the personnel as Madhya 
Bharat have We had the personnel 
and if anybody comes up with the 
excuse, I may submit with confidence 
that he is living only in ignorance 
and that he will be adding insult to 
injury The personnel is there The 
need now is to go into those matters 
which have been responsible for the 
staggering shortfall, to streamline 
the agencies, to adopt effective mea
sures and to see that the time which 
we have lost is made up and the pro
gress m the next Five Year Plan is 
assured because it is only natural 
that the entire progress of the State 
is based on the progress of the pro
jects for power Unless this is done 
no developmental schemes of any 
type can be taken up

13 hrs
I will just give the House an ex

ample We have set up an ideal in
dustrial colony m Jodhpur, but that 
colony is today lymg desolate and 
deserted for no other reason but that 
we have not got power for connec
tions to be given The result, there
fore, is natural To avoid this state 
of affairs 1 hope necessary and ade
quate measures will be taken to en
sure the progress of the State during 
the course of the second Five Year 
Plan

Now, one suggestion which I have 
to make for the consideration of the 
hon Minister is this We are putting 
up a steam plant m Jodhpur I 
would request him to consider link
ing up this Jodhpur power house 
with the Chambal network So ter 
as I have been able to ascertain from

the engineers, I find this scheme is 
feasible If this is done it will serve- 
a large number of towns and villages, 
a very productive area, an area which, 
is otherwise likely to be ignored I 
would further request him to consi
der putting up another power plant- 
at Sumerpur or somewhere near 
Jawai whichever is feasible Origi
nally in our scheme we had a power 
plant at Jawai but it was discovered, 
that a hydel power plant would not 
be possible He may have to put up- 
the steam plant, but I wish to em
phasise the need and urgency of this 
power plant there If we put up a
3,000 to 5,000 kw set there and if we 
link it with Pali and Jodhpur, we 
will have a first class industrial and N 
agricultural grid running over an
area of about one hundred to one 
hundred and twenty five miles This 
would be an almost ideal place You 
can develop this place It is not 
going to cost us very much;,
the cost is very little The
feasibility of the scheme
is undoubted and it is something 
which does not involve much of
foreign exchange If you can do this,
the whole area will be humming, 
with business and industry, it will 
be an ideal place for the develop
ment of rural and cottage industries.

I have only one more point to refer 
m respect of Rajasthan and that is 
about the Rajasthan Canal Sir,
Rajasthan Canal is the dream of our 
dreams I think Rajasthan Canal is 
going to be the largest canal not only 
in this country, but it is per
haps one of the largest, if not the 
largest, in the world We have by 
certain events changed history, but 
by Rajasthan Canal you are going to 
change the geography of the country 
Our friends will be staggered to know 
that by means of this Canal we are 
thinking of navigation in the Rajas-- 
than desert The very idea is inspir
ing, but this project has been left 
over for a long time I would like 
to be sure that all efforts are made 
that this project is given top priori
ty This project is not merely a pro
ject for Rajasthan, it is a project 
which does not serve Rajasthan alone,.
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it is certainly a project of all India 
importance. This is a project which 
is going to solve many of our difficul
ties; this is a project which definitely 
is going to solve to a very great ex
tent our food problem in the country.

May I know what steps are being 
taken, what organisation is being set 
up? I hope we will not have the 
same sad experience as we had in 
the past. Let us grow wiser by the 

•experience of the past and let us set 
up an organisation which will ensure 

.great success of this project. I hope 
this will not be retarded by this bles
sed question of caqal water dispute 
with Pakistan. I wish to be assured 
about it. This canal water dispute 
with Pakistan is on our nerves and 
this project has something I believe 
to do with that dispute. But I think 
•our mind should be very clear on 
these matters. We cannot go on pla
cating Pakistan all the time. I think 
we have gone more than out of our 
way to be generous, to be more than 
fair to that State, but we should not 
permit Pakistan to sabotage the pro
gress and development of our coun
try. I hope the hon. Minister would 
be in a position to give us an assur
ance that the progress of this project 
will not be retarded by any extra
neous considerations.

Again, when I look into the Second 
Five Year Plan, though I find refer
ence to this majestic project, I see 
nothing being done to develop the 
transport facilities aloneside the 
Rajasthan Canal. You cannot con
ceive of any project without trans
port facilities. I do not know if even 
a survey has been made of that area 
for a rail road; I do not know whe
ther you are thinking of a highway; 
I do not know whether you are think
ing about construction of various 
roads to inter-link it. I hope the 
hon. Minister'W ill be able to throw 
some light and give some satisfaction.

As I said in the beginning, I would 
now touch upon certain important 
points of policy. The first sugges

tion which I respectfully wish to make 
is that we should have a uniform rate 
for power throughout the country. I 
think the mind of this Government 
is already working in that direction, 
because I get indications of it in their 
policy and many other spheres. We 
have the same rate for cement, we 
have the same rate for steel, whether it 
is imported steel or not The import
ed steel at the port of Calcutta costs 
only as much as it does in Delhi. 
Government has taken into considera
tion all these matters because they 
want the even development of the 
country. I made out this point when 
the Second Five Year Plan was dis
cussed, when the hon. Minister for 
Planning invited certain Members to 
discuss this Plan before he was to 
take it to Parliament. The hon. Min
ister conceded the point in principle. 
I should like to know what steps are 
being taken to give shape to that idea 
and what steps are being taken to 
implement that scheme. There may 
be certain difficulties raised, certain 
administrative difficulties, in this 
matter. The bogey of the autonomy 
of States might be brought in, but 
I do not think this is inconsistent with 
the autonomy of the States in any res
pect, in any manner. There can be 
adjustments made very conveniently 
and easily. Ip the first instance, I 
would u?ge upon the Minister to see 
that there are uniform rates. The 
rate of electricity for power and do
mestic consumption is entirely differ
ent in Jaipur from what it is in Udai
pur. Yet another rate prevails in 
Jodhpur. The consumer pays eight 
annas or six annas or some other 
amount. This chaotic state of affairs 
should not be permitted to continue.

While making a reference to it, I 
would ask the hem. Minister to elimi
nate the distributing agencies. In 
the context of our present thinking 
and the policies and programmes 
which we have accepted. I do not 
know why they are allowed huge 
profits.. I would ask him if he has
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examined the balance sheets and the 
actual working of these distributing 
agencies If the older lines cannot 
be taken over immediately, for God’s 
sake do not introduce the new inter
mediaries and allow them huge pro
fits.

It is really very distressing to find 
that even in the present context of 
things when we are most anxious 
about our food supplies, tubewells 
already dug and which could be com
missioned are lying idle because 
power connection could not be given 
inspite of the fact that power is avail
able I cannot conceive of such a 
state of affairs 1 have gone through 
the entire bulky volume which you 
have put in our hands the day before 
giving a review of the First Plan I 
did not find any reference to rural 
electrification anywhere there Just 
a casual reference is made at one 
place and that too not to rural elec
trification A particular scheme has 
been worked out and a sum of Rs 20 
crores was allotted out of which 
hardly Rs 8 crores had been spent 
I do not consider this scheme to be a 
scheme for rural electrification in the 
true sense of the word

We must give electric connection 
to the rural areas for lifting water 
and for the development of cottage 
and small-scale industries You 
cannot stop the influx of the popula
tion from the rural areas to the cities 
unless you make the rural area worth 
living where we should find ways of 
means for him to earn something to 
supplement his income That is 
only possible if small-scale and cot
tage industries are developed in the 
"rural areas Instead of Delhi being 
file centre and the capital of small- 
scale industries, it should be dispersed 
all over the rural areas Then, 
the cottage and small-scale industries 
can succeed They should be worked, 
■not on sentimental grounds, 
but on commercially sound princi
ples They can be so if they are 
made ancillary to big industries 
"That will take away one of the

major difficulties which hampers 
all the tune the progress of these 
industries—marketing difficulty. If 
these industries are ancillary to cer
tain big industries, then the small 
industries can be developed in the 
rural areas Only then you will be 
able to attract the educated young to 
the rural areas It is no use exhort
ing them to go to the rural areas if 
you do not create good conditions 
there These conditions lie mostly in 
the hands of the Minister of Power 
and Irrigation and I hope he will 
very seriously and sincerely go into 
this question of rural electrification. 
I wish him to earmark a particular 
amount for this purpose I am not 
asking that because eighty per cent, 
of the people live m rural areas, 
eightly per cent of the power should 
go there But, I certainly say that 
at least 25 per cent or a fixed quan
tity should go to the rural areas

Mr. Speaker: The hon Member
must conclude now I have allowed 
him more than 20 minutes They 
must have an eye on the clock also

Shri H. C. Mathur. I shall con
clude in two minutes For want of 
time I am not going into many other 
matters, I would refer very briefly to 
two matters

The Deputy Minister, in his speech 
last evening, referred to the All India 
Service I was not very much satis
fied with what he said I have been 
taking up this matter on every occa
sion when I had found an opportunity 
to speak More than two years back, 
the hon Minister for Planning, while 
discussing certain subjects on the floor 
of the other House, assured us that he 
will take effective steps It is no use 
blaming the States You have not 
made a correct approach in the matter 
nor have you given them any lead 
May I know what you have done to 
constitute at least one consolidated 
Central Service? There are various 
departments, each department a king
dom m itself You have not been able 
to effect a co-ordination and have a 
central pool If you give any lead to
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the States, at least the Central Servic
es are co-ordinated and pooled to
gether, half the problem will, be solv
ed.

Then, these major river valley pro
jects should be implemented speedily. 
There are certain bottlenecks. I would 
request the hon. Minister to examine 
what these bottlenecks are. I have 
no time; otherwise I would have de
tailed them. Delays add considerably 
to the cost. The Vice Chairman of 
the Planning Commission mentioned 
only the other day that if we had 
efficiency and integrity in the imple
mentation of our major projects, 25 
per cent of the cost, will be cut down. 
That would be a colossal amount. 
This comes from an experienced ad
ministrator who is associated with 
planning ever since its inception. 
I hope proper attention will be given 
to this matter. We do not feel happy 
when we are told that these major 
projects are centres of corruption. De
lays add to that and I hope proper 
attention will be given to these sug
gestions.

Shri Rameshwar Rao: (Mahbubna-
gar): Mr. Speaker, Sir, irrigation is
not a very absorbing subject but a 
very important subject, especially in 
a country like India, where conditions 
necessitate large-scale irrigation. 
The only factor which would contri
bute to increased production in thjs 
country is irrigation. India being in 
the tropics, there is heavy evapora
tion and what is worse, 
there is uneven rainfall 
and unless water can be giv
en to fields regularly, we cannot in
crease food production. It has been 
estimated that food production can be 
trebled in this country with irrigation. 
All other aids like improved seeds, 
fertilisers, contour bunding or conso
lidation of holdings are but secondary 
in importance as compared to irriga
tion. Our population is increasing 
at the phenomenal rate of four million 
a year, and unless we can otherwise 
devise methods of controlling our 
increasing population, we can survive 
only if we can produce at least a mil
lion tons, of extra food every year.

Under the circumstances, Sir, you. 
will agree with me that, every other 
activity has to be considered subordi
nate’ to the task of increasing food 
production. The only saving grace,, 
however, appears to be that experts in. 
this country have opined that we have 
the potential for increasing irrigation, 
and hence increasing food production 
even if population goes on increasing, 
at the present rate for decades to- 
come.

At the moment we produce about 
65 million tons of food grains every 
year, while the Planning Commission 
has estimated that our requirements 
by 1967 would be 87 million tons o f 
food grains. This would mean that, 
in the next ten years we would have- 
to increase our food production by at 
least two million tons a year. All this 
only proves and confirms the great 
urgency and importance of irrigation, 
in the Indian context.

There are two facts to this problem;, 
firstly, the long-term plan and, 
secondly, the immediate objective. The- 
Planning Commission envisaged that 
by 1967 we should have an addi
tional 33 million acres under irriga
tion. The targets of the First Five 
Year Plan were 8‘ 5 million acres o f 
which water was apparently made- 
available to 6* 5 million acres while- 
only four million acres came under 
the plough. It is also claimed that 
minor irrigation extended facilities to  1 
ten million acres. But, surely, if this 
claim is true, and if 14 million acres 
have in the last five years come- 
under the plough, then, how is it that 
we face a food crisis in this country? 
Either the irrigation figures are wrong 
or the food production figures are 
wrong; I only hope that both are not 
wrong.

I believe, at the moment irrigation 
is handled by two and half ministries.
I say two and a half ministries be
cause, the Ministry for Food and Agri
culture handles minor irrigations, the- 
Ministry for Irrigation and Power 
handles major irrigation works and 
medium irrigation works and, I am.
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told, the Ministry of Community 'De-
velopment is also tinkering with irri-
gation.
Surely, an important subject like

irrigation should be handled better.
Unless there is unified direction, plan-
ning and control, justice cannot be
done to irrigation. It is not import-
ant which Ministry handles irrigation,
but all the three aspects of irriga-
tion-major, medium and minor
irri;;c,tiol-,-must be handied .by one
Ministry and responsibility must be
shouldered by ope department.
.Divided responsibility, Sir, you will
agree, is the very negation of respon-
sibility ..

In the scheme of irrigation one has
to remember that in India one-sixth
of the country has assured rainfall and
the ot~er five-sixth needs looking
after. There have been in the last
two days many comments that com-
pleted irrigation projects have not
been fully utilised. Not only have
there been comments in this' House,
but the Planning Commission's re-
view of the First Five Year Plan
page 144 says: '

"In some cases it has happened
that owing to defective phasing
of, works, water has been stored
at considerable cost which can
irrigat elarge areas but canal and
distribution systems-needed for
conveying the water to the fields
were not ready 'in time. There
were also projects in which the
time/table prepared by 'States for
spreading the available irrigation
facilities has not been rapid en-
ough. There are, thus, important
lessons to be learnt from the ex-
perience of the past few years."

Further, the report goes on to say:

", ... phasing of irrigation and
power projects and their execution
should be carefully arranged to
yield maximum returns from in-
vestment at each stage."

I would like to add that it is not
merely defective phasing that has con-
tributed to this non-utilisation of
water accumulated' at great cost. Ap-

parently, the Planning Commission,
the planners themselves overlooked
the fact that the placing and location
of these irrjgation projects is import-
ant if their utility has to be fulfilled.
Projects like D. V. c., Hirakud and
Mayuraxi are located in areas of
assured rainfall. Obviously, if an area
has an assured rainfall of 50 inches a
year, surely the peasant is not going
to take water from our irrigation
schemes. Our planning should be such
that our irrigation projects are located
in areas of scanty rainfall where the
peasant needs them .

On the other hand, there is Tunga-
bhadra, which is the other extreme.
Tungabhadra project is also located
in the worst famine-stricken area of
India with a 'sparse population of only
120 people per square mile--while a
proper irrigation area requires a
population of about 350 persons per
square mile-and with land which
was never been tilled in the last 50
60 or even 100 years. NaturallY,' th~
development proces!, will take time.

In view of the importance of irri-
gation to India, what is needed is a
sure assessment of projects and prio-
rities. In my view, therefore, an Irri-
gation Commission consisting not only
of experts but also of Members of this
hon. House should be appointed. It
was in 1902 that an Irrigation Com-
mission was appointed in this country
and did some useful work. For some
reason a similar- Commission has not
been considered necessary as yet. In
my view the Commission appointed,
as explained earlier, should be charg-
ed to travel round India, examine all
proposed projects ;nd report on prio---_
r ities in a year or 18 months. The
Irrigation Commission should formu~
late plans not only for the immediate
futu~e but also to cover the next 150
years, as the least service which we
can render to generations yet unborn
in this country is to leave them fully
surveyed and planned projects for
them to be undertaken whenever
necessary.
This would also help our own phas-

ed development of agriculture and
irrigation, otherwise our irrigation wil:
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grow in a haphazard manner resulting 
in our taking up lets useful projects 
at the expense of more useful and 
beneficial ones This has not only 
happened in the past but, If I may 
submit, is happening today. I should 
like to give one example to the hon 4 
Minister for Irrigation and Power 120 
miles from Hyderabad in Telanga, 
on the Godavari—Godavan of which 
only 6 per cent of the water is used 
for irrigation and 94 per cent spills 
into the Bay of Bengal—there is a 
beautiful site at Pochampad, a para
dise for engineers, if I may call it so, 
a site for a wonderful irrigation pro
ject Surveys and investigations were 
begun 20 years ago—by the late Sir 
All Nawaz Jung one of the greatest 
engineers this country has produced 
Investigations have almost been com- 
p cted and even the channel align
ments have been fixed However, this 
project needs a few lakhs of rupees 
and a little interest to complete in
vestigations before it can be taken 
up and built The Andhra Govern
ment has no money to complete the 
job It is indeed a tragedy that such 
a project the best of its kind in South 
India is neglected, while more expen
sive projects are being not only in
vestigated but built Surely, there is 
some mistake somewhere The 
Pochampad Dam would be a low dam 
of about 90 feet and could be built 
without cement or steel and without 
any foreign exchange It can be 
built only with surkhi mortar and 
stone It will irrigate over 20 lakh 
acres of land It is the cheapest pro
jects of its kind m India 
It will not cost more than Rs 40 cro
res or Rs 50 crores The dam itself 
costs Rs 10 crores and the channels 
are supposed to cost Rs 40 crores, and 
it can be built in stages It will pro
duce the much wanted nee, rice 
which we cannot buy even outside 
India for love or for money Leaving 
such cheap, lovely and abundant pro
jects we tinker with insoluble pro
blems

I am not speaking of Pochampad 
from a regional angle at all It is

India that suffers the agony of hunger 
and want, and it is our duty to take 
up projects which yield quick and 
bountiful results Pochampad is but 
one example There may be othefs. 
The Irrigation Commission may dis
cover newer projects of greater bene
fit which we may be able to take up 
even during the second Five Year 
Plan, to the exclusion of other projects 
which could be delayed 

I have so far drawn the attention 
of the hon Minister to long term pro
jects Before I go on, I would like to 
draw the attention of the hon Min
ister to the fact that I have not spok
en of Pochampad from my own ima
gination I would like to refer him to 
Volume III No 10 of Bhagirath— 
March 1957, in which there is an arti
cle on the potentialities of the Goda
vari m which there are a Jew lines 
about Pochampad

‘A few miles inside the western 
part of Andhna Pradesh, there is 
an excellent site at Pochampad 
where if a dam of 120 ft height 
is constructed the waters could 
be diverted to irrigate nearly 16 
lakh acres in the northern portion 
of the fiver which are at present 
m great need of water”
It goes on to say

Below Pochampad it is only at 
Imhanpdlle that the Indravathi 
feeds the Godavari with most of 
its waters There is an excel
lent site with bedrock exposed 
At this place if a dam of 130 ft 
height is constructed, it would 
store 16 million acre ft of water, 
which would be by far the largest 
storage reservoir of the country 
and the second largest m the 
world "
Mr Speaker What will be the 

length of the dam7 
Shri Bameshwar Rao I am afraid 

it has not been given in this report 
But I can say it is not very long It 
is a very convenient site and it is one 
of the most beautiful sites As I said, 
it is the engineers’ paradise 

I have spoken at length on the long 
te’-m plans of irrigation I would now
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draw the hon. Minister’s attention to 
the immediate objective of increased 
food production. The hon. Minister 
knows as well as I do, that in South 
India especially there are hundreds of 
thousands of small tanks which are 
breached. For some reason, they are 
under the Food and Agriculture de
partments, and so are under divided 
responsibility The divided responsi
bility does not take them anywhere 
If only the small tanks could be res
tored, it would be good. All they 
want is earth, labour and stone. No 
cement, no steel, no foreign exchange. 
If only these tanks are restored, and 
these can be done m 18 months or two 
yeara—it would lead to increase food 
production . Tens of lakhs of a r̂es 
would come under irrigation, but 
the States do not have the funds 
to tackle the job Surely, the Central 
Government should, as an emergency 
measure, make grants to the State 
Governments for the specific purpose 
of restoring these breached small 
tanks Irrigation would be facilitated 
only if all irrigation works are handl
ed by a single authority I hope the 
hon Minister will give some considera
tion to my submission While support
ing his demands for grants' I do re
quest him to try and reallocate the 
funds m the direction in which I have 
indicated

Several hon. Members ro<te—
Mr. Speaker: I now call upon Shri 

K S Ramaswamy I will then call 
upon Shri T K Chaudhun Then, 
Shri Punnoose Dr K B Menon will 
then be called *

Shri Sanganna (Koraput—Reserved 
—Sch Tribes) May we know the 
list of speakers from Orissa7

Mr. Speaker: Shri Supakar has
been called. I will draw from all 
sides. Let us see

Shri R. S. Lai (Domanaganj): 
What about UP.1

Mr. Speaker: Seth Achal Singh has 
spoke.i.

Shri M. C. Jain (Kaithal): May we 
know the list of speakers to be calledt

Mr. Speaker: 1 am prepared to 
allow one more Member, from UJP. 
In matters relating to food, agricul
ture, health and education, irrigation, 
etc.,—largely these are not political 
matters—and therefore, I would like 
to give opportunities to every State. 
U.P. is a big State and I would like 
to call one more Member represent
ing UP But nobody tells me, and
there is no arrangement, whereby 
the representatives are placed before 
me to speak. I cannot call all the 
Members of UP. or of any particular 
State Nobody assists me. So. I am 
not able to know who is able to speak
011 behalf of any particular State. 
So, whoever appears before me, I 
shall call upon him.

Shri M. C. Jain: From Punjab,
only one Member spoke

Mr. Speaker: ' Pandit Thakur Das 
Bhargava spoke

Shri M. C. Jain: Yes, I am only 
saying that apart from Pandit Thakur 
Das Bhargava, no other Member from 
Punjab spoke

Mr. Speaker: Punjab, from a defi
cit State, has now become nch With 
Bhakra Nangal, it is now at the top 
of the skies It is now a pucca sur
plus State

Shrlmati Laxml Bal (Vicarabad) 
rose—

Mr. Speaker: The hon. Member
had a chance. There are other 
maiden speakers.

sfarift MT W f  cPF
V tf ^  t  •

m  5ft*r sffcr f  1

Shri K. S. Ramaswamy (Gobichet- 
tipalayam): I am thankful to the 
Speaker for having given me a chance 
to take part in this debate. Let me, 
at the outset, pay my tribute to the 
Minister of Irrigation and Power for 
the great achievements that have
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been shown in the first Five Year 
Plan in the last few years. By 
these efforts, famine in this country 
has become a thing of the past. 
Millions of acres of land have been 
brought under cultivation. About 14 
million acres of land were brought 
under cultivation, during the first 
Plan period—and it has been estima
ted—that 20 million more acres would 
be irrigated m the next four or five 
years. We will certainly tide over 
the food crisis, and we will become a 
surplus country very soon because 
of these irrigation facilities

When I speak about this, I have to 
refer to my State In the Madras 
State we have utilised all the waters 
available in the small and big rivers, 
and we may not be able to have any 
more dams or big river valley pro
jects unless other neighbouring 
States come to our rescue The 
Andhra State is going to share its 
waters with oui Krishna-Pennar pro
ject which has been investigated, and
I hope that that scheme will be 
taken up for implementation very 
soon But that will serve only 
Madras, Chingleput and South Arcot. 
Still further in the south, Tinnevel- 
ley, Coimbatore and Madura, and 
also Ramnad, there are vast tracts 
of land which are very dry and there 
is no hope of irrigation facilities 
there, in Tamil Nad But in the 
Kerala State, big rivers are going 
waste to the sea, and those waters 
can be utilised for the Madras State. 
The Parambikulam project which was 
investigated sometime back still re
mains to be implemented, and the 
other State is not co-operating with 
us If the Parambikulam scheme is 
taken up, about two lakhs of acres in 
Coimbatore and Ramnad will be irri
gated and about 21,000 acres m 
Kerala State will also tfe irrigated. 
We want only a share of their waters 
They can utilise all the waters they 
need, but they may give only the ex
cess water that goes waste into the 
aea. That will do

There is one Giriyar, whose water 
is not utilised by Kerala. That will 
irrigate about two taluks in the Tin- 
nevelley district, that is, Sankara- 
nainarkoil and Koilpatti.

Pambar and Upper Periyar can 
also be taken up It will also irri
gate lakhs of acres m Ramnad. We 
want Kerala State to be sympathe
tic towards us We have also a good 
cause to share that water with them. 
Recently the food zonal council was 
formed and the Kerala State wanted 
to be with us, because it is a deficit 
State We are also deficit, but even 
then we arc piepared to share our 
food with them If they give us 
water, if they agree to the irrigation 
zone also, then we will produce more 
food, and all of us together by our 
joint enterprise can solve this food 
problem and also generate electricity, 
which will be useful to both of us. 
The present Kerala Ministry believe 
m international theory and I hope 
they will not be carried away by 
parochialism and ‘Stafeism’

If the States do not agree among 
themselves, I request the Centre to 
intervene and take up the owner
ship of the rivers The national re
sources of the country should not be 
wasted It should not be left tp the 
whims and fancies of the States It 
should be fully utilised by the Indian 
Union I hope the Minister for Irri
gation and Power will intervene and 
see to it that this water is utilised 
for the benefit of both the States 
Luckily for us, > we have got this 
Lower Bhawani dam, which irrigates
2,10,000 acres.

There are some difficulties I would 
like to mention one difficulty and I 
hope it will be looked into The 
irrigation authorities are pursuing a 
policy which is detrimental to food 
production Among the irrigated 
areas of Lower Bhavani ayacut, there 
are thousands of acres which are 
fed by lift-well scheme. People were 
using lift-wells and they were al
ready raising food crops and commer
cial crops. Now these people axe



6411 Demands for Grants 1 AUGUST 1957 Demands for Grants 6412

prevented from ipstalling pumps and 
they are not allowed to lift water by 
mechanical methods. It is said that 
by these methods they take out 
tbe percolated water. The lands in 
the Lower Bhavani ayacut area are 
not fed with enough water. I think 
it is better to be unfed than half-fed. 
If these people are allowed* they 
would have installed diesel engines 
and would have lifted water; they 
would have certainly contributed to 
the grow more food scheme. I hope 
the policy of the irrigation authori
ties will be revised and people will 
be allowed to use these mechanical 
devices

The Ministry should formulate a 
policy with the co-operation of other 
Ministries like the Commerce and 
Industry Min if try to start more 
industrial undertakings in the pro
ject areas. In the Lower Bhavani 
project, they have invested lakhs of 
rupees in forming a township and 
it is lying waste. They could have 
utilised the raw materials available 
there and started some industries. 
Tlie man-power utilised for the dam 
could also be utilised for the indus
tries. They can be settled there; 
that will greatly relieve congestion 
in the towns and to a great extent 
relieve unemployment also. Big 
tenements arc lying waste and they 
must be utilised to the fullest ad
vantage.

I entirely agree with my friend’s 
view regarding the minor irrigation 
works. Minor and major irrigation 
should be in the hands of the same 
Ministry and should be conducted in 
a co-ordinated way. I have no com
plaint to make against the Ministry 
now dealing with minor irrigation 
works. 1 will give one instance of co
ordinated work. In my constituency 
in Bhavani taluk, there is a chain of 
tanks—about 6 or 7 tanks. They are 
depleted. The bunds are breached 
and there is no water in them. They 
are lying just near the Mettur dam. 
If only a canal of a few miles is 
constructed and water is let into 

tanks at the time of the mon

soon, thTey will irrigate thousands ef 
acres and you need not levy better
ment levy, etc. and upset the culti
vators. This will greatly relieve 
those people.

As there are no big rivers to be 
tapped by us, at least the minor irri* 
gation works can be taken up and 
the tanks can be renovated. I am 
proud to tell you that the farmers in 
Coimbatore and Salem districts are 
the hardest working people in the 
world, i Whether there is tank or 
not, whether there is dam or not 
they will dig the land to a depth of 
80 to 100 feet and find water, because 
they believe in the philosophy of 
Thiruvalluvar: “ Uzhudhundu vazh-
vare vazhvar”. They are not going 
to keep quiet, but 1 only request the 
irrigation department to give them 
all the facilities. They cannot be 
working hard for ever; some relief 
should be given to them.

There are thousands of tanks in 
Salem district. But in a major part 
of the place, there are no irrigation 
facilities. If the Krishnagiri project 
is completed, that will help them. In 
Ramnad and Tinnevelly districts, 
tube-wells can be constructed. In 
the past, Madras State has been neg
lected in the construction of tube- 
wells and I think some money will 
be spent for the construction of tube- 
wells in *this region.

I was happy to hear yesterday 
from our Minister that the Cauvery 
and Tambraparni rivers were being 
considered for navigation purposes. 
Cauvery will greatly relieve the con
gestion on the railways due to the 
shortage of wagons. Tanjore peo
ple are not able to export their 
foodgrains to other places. This will 
greatly relieve them. I hope and 
believe that this will be expedited.

I want to submit one more point 
about electricity. One of the biggest 
schemes that have been started in 
Madras is the Kundah project It 
was stated sometime ago that it might 
be postponed due to want of mate
rials or foreign exchange. Luckily
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[Shn K S Ramaswamy] 
for us, the Canadian Government la 
helping us under the Colombo Plan.
I only request the hon Minister to 
expedite the matter and finish the 
work in schedule time so that we 
can at least get electricity soon if 
not water.

I wholeheartedly support these 
demands

Shri T. K. Chaudhuri (Berham- 
pore): Mr Speaker, if I have deci
ded to take part in this debate at 
the earliest opportunity that was 
available to me, that is because I 
feel that the Ministry of Irrigation 
and Power holds the key to the life 
and destiny of the Godforsaken State 
from which I come, I mean the 
State of West Bengal

Due to centuries of neglect under 
the British colonial rule, we have a 
State where we have floods side by 
side with choking and silting up of 
tivers We have the problem of 

and area& and draught affected areas 
going without any irrigation All 
problems that one can conceive of in 
connection with irrigation, flood con
trol and river drainage and erosion 
are to be found in plenty in that 
State

Before I go to detail out some of 
the urgent problems that confront our 
State, I would like to draw the at
tention of the House and the hon 
Minister to the problem of flood con
trol Last year, in a radio speech, 
the economic significance of the pro
blem created by floods was underlin
ed by one of our top engineers, if I 
may be permitted to refer to his 
name, Shn Kunwar Sam He said,— 
and I think there would be no autho
ritative expert who would dispute ' 
that statement — if we can prevent 
the damage that takes place through 
floods every year, we can raise the 
national income of India by Rs 100 
crores, which means, if we could 
have prevented the damage created 
by the floods, we could have one ir.ll- 
lion-ton producing steel mill every

year m this country* There are other 
aspects also; the loss that we incur 
by way of provision for flood re
lief and other things. I do not want 
to go into that aspect of the matter. 
The problem is very ftimple. A  very 
large tract of our country in certain 
specified regions are, every year, sub
ject to ' this havoc of floods, parti
cularly, the North-eastern region of 
our country Assam, Bihar, Eastern 
U P , and last but not least, the State 
of West Bengal In the year 1955, 
the total flood affected area was of 
the tune of 36,000 square miles
13 55 hrs

[Mr Deputy-S peaker tn the ChatrJ
As the House well knows, before 

1954, flood control problem was re
garded as a part of the general pro
blem involved in the formulation of 
our policy with regard to multi
purpose river valley projects Flood 
control as such was not taken up 
separately or distinctly After the 
1954 floods, we started to have what 
might be called an integrated flood 
control policy

But, one thing has intrigued me 
most What are we gomg to do 
about this policy9 I am afraid that 
this problem of floods which we have 
taken up, apparently, very seriously, 
has given rise to a spate of Commit
tees, Commissions, etc I was just 
trying to find out how many bodies 
there are to deal with these pro
blems In the Explanatory Memo
randum on the Budget, there is a 
concise statement about the flood 
control bodies of our Government 
First, there is the Central Flood 
Control Board Then, in ten States, 
we have ten Flood Control Boards 
at State level Then, we have four 
River Commissions which deal with 
floods Then, there is the flood wing 
of the Central Water and Power 
Commission which assists the Central 
Flood Control Board and also four 
investigation Circles of the flood 
wing and which is supposed to sup
ply design and other things and a n -
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mine the schemes submitted by the
State Governments. The Centra
Water and Power Commission has a
Flood wing. The Flood wing has
again four investigation wings. I am
afraid this multiplicity of bodies most
probably leads to a duplication of
efforts, duplication of plans and the
same ground being gone over by diff-
erent bodies. Things which ought to
have been tackeld on a war basis are
unnecessarily delayed.

So far as the flood' control policy
and the allocations for the same are
concerned, I would like to draw the
attention of the House to the fact
that the original Ministry of Irriga-
tion and Power submitted plans for
the First Plan period and they had
included schemes involving an expen-
diture' of Rs. 174' 37 crores. For the
Second Plan period it was Rs. 117' 15
crores. But, actually, in the Plan
itself, schemes costing Rs. 6{) cr.orcs
were sanctioned. I would urge upon
- the House and upon the Government
to look into the matter and see if
they cannot increase the allocation at
Ieastby Rs. 25 crores more. Why I
say this is because, as in the First
Plan period, in the Second Five
Year Plan period also, we intend to
go through two stages of our three
tier programme. We take emer-
gency, immediate measures and also
intermediate measures. It has been
found by actual experience that wher-
ever we have undertaken some kind
of emergerit measures or intermediate
measures, large tract, a considerable
tract, has been saved from the havoc
of floods. So, that aspect of the matter,
that is, larger allocations for flood con-
trol for intermediate type of schemes
and' emergent schemes should be im-
mediately taken up.

14 hrs.

Then I come to certain problems of
my State. The House is not perhaps
aware that the State of West Bengal
suffered the worst floods in its history
in 1956. Unfortunately that flood
occurred after hon. Shri Nanda made
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his statement on 3rd September. It
began on the night of September
25-26.
Mr. Deputy-Speaker: Had the flood

any connection with the statement'?
Shri T. K. Chaudhuri: No, not with

the statement, but the peculiar features
of the flood could not be taken into
account while that statement was
made. I want to level a definite charge
against this Government that they have
simply ignored the occurrence of this
flood and .have refused to take into
account the problems which were pre-
sented by the occurrence of this flood.

I have here one of the anniversary
numbers of the Bhagirath; published
only in the month of June. There is
an article by a gentleman from the
C.W.P.C. in it where he evidently re-
fers to these 1956 floods. It passes my
comprehension how an officer of the
C.W.P.C. can make a statement like
this about that flood. He does not
even know what was the principal
river due to the overflow of which
the flood took place. He jumbles up
certain rivers he has heard of. There
is mention of the Bhagirathi, the
Ajay and the Dwaraka, but he does not
remember, he does not know perhaps,
that there is a river, a turbulent river
which has been sought to be trained by
a multi-purpose project, the Mayu-
rakshi. We have spent nearly Rs. 16
crores on that project, and we suspect
that there" was something wrong some-
where in the administration of the
Mayurakshi project which created this
flood. I •

I do not refer to the statements that
were made in the State by the State
Government, but it created such a
havoc in an usually arid" area that
even the Prime Minister had to rush
to • our district. That was the first
occasion in the history of the district
of Murshidabad that the Prime Minis-
ter went there. Shri A. P. Jain went
there. The hon. lady Member from
MaIda, who is not here, who was
Minister of Refugee Rehahilitation in
West Bengal then, had to rush there.
All the Bengal Ministers had to rush
there. At least 1,000 square miles were
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not only flooded and completely sub-
merged. I would invite any Member,
any official of the department of Irr'i-
gl).tion and Power or the hon. Minister
if he can find some time, to come there
and see what havoc has been created
and remains to be repaired even after
eight to nine months. But unfortu-
nately it has been sought to be assert-
ed by the officials of the department
that the working of the Mayurakshi
Project had nothing to do with it, or
even the Mayurakshi river had nothing
to do with it. It was like all floods,
a God-made flood, But the people of
Bengal have an impression that it was
a man-made flood and no proper en-
quiries have been held up till now.

An expert enquiry committee was
appointed by the Government of 'Nest
Bengal, but they carried on their en-
quiry in a hush-hush manner, and I
have just come to know informally
that some sort of report has been sub-
mitted. We do not know what it is.

And the strangest part of the thing
is that now, five or six years after the
project was started when this flood
occurs, the Government and the offi-
cials of the Irrigation Ministry come
out with a statement that it was not
a flood-control project, that the Mayu-
rakshi Reservoir Project was a multi-
purpose project like all other multi-
purpose river valley schemes and flood
control was certainly one of its dec-
lared objectives. But these 1956 floods
have shown, and particularly' the un-
precedented submersion. the submer-
sion of that whole area. has shown
that the scheme hall. failed in one of
its primary objectives, namely control
of floods.

I will now come to the Irrigation as-
pect a little later, within a few-
minutes.

Mr. Deputy-Speaker: There are
only two left. 1 do not know wheri
he would come to that. \.

Shri T. K. Chaudhuri: I would cer-
. tainly ask for a few minutes more,
because the attention of the Govern-
ment has not up till now been drawn

to some of these problems. I will just
touch upon them' and finish as early as
I can.

After floods-I have to skip over
other points,-I have to refer to the
problem created by version. I think
certainly it is also one of the problems
which comes under the purview of the
Ministry .. I think it was in early HJ55
that the previous Minister for Irriga-
tion and Power, Shri Nanda, convened
a conference of West Bengal M.Ps.,
and there I sought to raise this ques-
tion of erosion. Literally before my
very eyes in the course of the last ten
years a populus municipal town of the
name of Dulyan Ganga has been wiped
out by erosion. I tried to raise that
problem, . but nothing could be done
because the representatives of the
State Government who were present
said they did not think it was worth
while saving it.

This problem does not affect simply
the State Governments alone. The
railways have been interrupted. The
Bandel-Barharwa line of the Eastern
Railways has been interrupted. If we
refer the matter to the railways, they
say they have nothing to do with it
and ask us to go the Ministry of Irri-
gation and Power. If we go to the
Ministry of Irrigation and Power, they
say they have nothing to do with it
and ask us to go to the State Govern-
ment. In that way people are kept
running "from pilar to post can be
easily imagined and nothing has been
done up till now. So, I would like the
hon. Minister to take up that problem,
to see if anything can be done:

Connected with that region, the
Duliyan region, the region where the
Hooghly branches off, the question of
the Ganga barrage or the Farraka bar-
rage comes up. I do not want to ~o in-
to that question, but there are one ,")1'

two things that must be said It is
now definite that the Second Plan does
not include the Ganga Barrage scheme,
but in spite of it, I do not know why
the Government of West Bengal is be-
ing allowed. to keep that thing up as a
sort of myth, as a sort of hope dang-
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ling before the eyes of the people that 
this is going to happen I come from 
that district where the headquarters 
of the Ganga Barrage scheme of the 
West Bengal Government is situated. 
They have appointed a whole-time 
officer, the former director of the river 
lesearch institute of West Bengal there 
for this purpose ButJI do not know 
why this matter is being held up 
Perhaps, there seems to be some inhi
bition in the mind of the Ministry and 
also of Government, because that in
volves the river Ganga That is in a 
sense an international river, and an 
international waterway, and perhaps, 
it is felt that so long as the dispute 
with Pakistan over canal water 1 is 
there in West Pakistan thesi matters 
should not be taken up But here is 
a scheme which would go to help the 
Pakistan people 1 can say on rhe 
basis of authonta'ivt statements made 
by the representatives of the Pakistan 
G ov tinmen t that they would very 
much like to discuss this it alter, be
cause this Ganga Barrage scheme 
would lake awaj the surplus water 
'which floods Eastern Bengal

I would like Government to make a 
definite statement on this matter, so 
that this can be immediately taken up 
with tin Pakistan Government Let 
us not mix it up with the West Pakis
tan canal water dispute There, they 
ma> feel aggrieved, but here they will 
feel grateful Moreover

Mr. Deputy-Speaker If the hon 
Membir says too many things then 
none of them might be looked into 
So, the hon Member must confine 
himself to a few points only

Shri T. K Chaudhun I shall finish 
in three minutes

Mr. Deputy-Speaker: That is not 
possible Already, the hon Member 
has taken 22 minues There is no pos
sibility of his getting three minutes

Shri T. K. Chaudhvri. I am just 
finishing I would only request Gov
ernment to examine whether, if the 
Ganga Barrage scheme cannot be 
accepted, something intermediate 
measure, such as dredging etc could 
not be, undertaken, so‘ that the flow

in the river Bhagirathi can be increas
ed, because the entire future of West 
Bengal, and 1 would say the resuscita
tion of the river valleys of West Bengal 
would depend upon that 

Lastly.
Mr. Deputy-Speaker That has al- 

leady been said Now I am calling 
upon Shn Dasappa

Shri Dasappa (Banglore) I join 
my hon friends in supporting the De
mands for Grants relating to this 
Ministry

In the Fust Plan, the highest 
imDortancc was given to irrigation and 
power As much as 29 per cent of the 
entite Plan expenditure was earmaik- 
ed for irrigation and power which is 
a suiticient indication of the great 
imDortancc attached to the develoo- 
ment of nrigation and power in the 
tountry

It is true that m the years gone by. 
not mucn attention was paid to the 
development of irrigation much less 
to the development of power But 
v, hen we got fi eedom, and what is more 
when we were faced with the terrific 
problem ot food shortage the highest 
priontv naturally was gives 10 these 
multipurpose piojects and irrigation 
piojetts

I af|ee with my hon friend from 
Andhra Piadesh that unless both the 
categories of nrigation, namely the 
major ones as well as the minor ones, 
aie vested in the same Ministry, it will 
be very difficult for us either to make 

" a rapid headway or even to get at the 
correct situation It is seen that under 
the First Plan, out of the additional 
acreage that came under irrigation 
because of the Plan, as much as ten 
million acres are due to minor irriga
tion schemes I would like to ask the 
Minister as to where he got these data 
from, whether there were any accu
rate statistics maintained in the States 
with regard to these minor irrigation 
schemes, and whether this does not 
form part of a large acreage which is 
already under lrngation We have no 
detailed information given on this 
point
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With regard to the Second Plan, the 

figure is equally high, because it is 
proposed to bring under major irriga
tion 12 million acres and under minor 
irrigation another 9 million acres. 
What are the data for us* Are we 
simply to take whatever our hon 
Inends choose to place before us as 
the truth9 Or has there been any 
scientific survey or investigation made 
into this question? I, therefore, plead 
that both major irrigation as well as 
minor irrigation must be under one and 
the same^Mmistry Besides, since the 
Food and Agriculture Ministry has 
enough of occupation Just now, it 
would not be correct on our part to 
place this additional burden of looking 
after minor irrigation on their shoul
ders

I reinforce this particular argument 
by another statement which I believe, 
makes it even more compelling, 
namely that these big projects are all 
right, so far as they go, but they do 
not yield immediate results It is ad
mitted by the Ministry and also by the 
planners themselves that it takes a 
long time for these major projects to 
yield the best and the fullest results, 
whereas if we take to these minoi 
irrigation schcmes we get results 
immediately I think that is a tangi
ble advantage, because it is not as if 
we have got to wait very long, we get 
immediate results Secondly, it also 
gives a psychological satisfaction to the 
people What does it matter to the 
people m the thousands and thousands 
of our villages, if they are told that 
there are magnificent projects like the 
Bhakra-Nangal or the D V C and so 
on These big projects mean nothing 
to them The\ would mean something 
only when they bear results before 
their eyes But in the case of the 
minor irrigation schemes, they would 
give immediate results, which will 
satisfy the people, and will also deve
lop a fine psychology m them for co
operation

For these various reasons, I plead 
that this matter must be brought 
within the purview of the Irrigation 
and Power Ministry Furthermore, in

order to satisfy the millions of people, 
the Ministry must make a dynamic 
attempt to see that these minor 
schemes are pushed through very 
vigorously As regards dynamism, X 
do not think I should at all try to 
plead for that here, because the Hon
ourable Minister is nothmg, if he is 
not dynamic

There is one other reason also The 
planners themselves have said that 
thtre must be more co-ordination, be
cause the minor schemes are comple
mentary to the major ones For all 
these reasons, I plead that mmor irri
gation also must come under this 
Ministry, and a great deal more of 
attention must be given to minor im - 
gation schemes

Sir I come from a State which is 
full of tanks In old Mysore, over an 
area of 29 000 square miles, there are 
about 26,000 tanks which means at 
least one tank per square mile approxi
mately Of course the situation mignt 
be the same in some other parts also

Out of these, as many as 18,000 to
19,000 are in disrepair

Shri B S Murthy. Are they with 
or without water’

Shn Da.sap pa- About 18,000 are in 
disrepair

If we just give a little money, I am 
sure all these tanks will bear fruit 
and we will be able to increase our 
irrigated area considerably

Another point is that we have a 
large belt the Western Ghats, where 
we have copious rainfall There is no 
need for us to build huge dams, cons
truct reservoirs and all that If only 
we try to help them with communica
tion, we can open up a large tract of 
rain-fed irrigable area We can also 
terrace these uplands and convert 
them into wet crop areas

I would like to say a word or two 
with regard to D V C , which has 
evoked so much controversy I have 
had occasion to visit it recently I 
have a number of points which I
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would like to deal with, but there is 
do time. The hon. Member from West 
Bengal was just now saying that West 
Bengal was a God-forsaken State. I 
have here literature which gives a 
totally different picture of West 
Bengal. This is a report on the 
Damodar Valley Corporation, a very 
authentic one, prepared by one of the 
members, Shri Ganguly. I am not 
referring to the particular district of 
the hon. Member. It is quite likely 
that his district may be bad. But I 
am referring to the area which now 
comes under the Damodar Valley 
Project.

It is admitted that it can irrigate 
now more than 10 lakh acres below 
the Durgapur Barrage, and yet nothing 
of the area has so far been brought 
under the plough, nothing done so far 
as utilisation of the Damodar waters 
is concerned.

Shri T. K. Chaudhuri: That was why 
I said that there was something wrong 
somewhere Even when we have 
spent Rs 86 crores over the D V C , 
with the exception of power, so far 
as flood control and irrigation are con
cerned, we have got no help.

Mr. Deputy-Speaker: 1 suppose
there is no dispute between the two 
hon Members He only said that it 
was God-forsaken, not Planning Com- 
mission-forsaken.

Shri Dasappa: I have here an autho
rity which I would like to place before 
the House.

“No less an authority than Sir 
William Wilcocks emphasised 
that the Lower Damodar area has 
one of the richest soils in the 
world In a series of lectures 
delivered at Calcutta University 
some 25 years ago, he reminded 
us of the ‘days when travellers 
considered Central Bengal as rich 
as Egypt and the Burdwan as 
claiming first rank in productive 
agricultural value m the whole of 
India’.”

What is it that prevents the farmer 
from making use of the water which 
is flowing right over his land?

8hri T. K. Chaudhuri: That was. 
what I wanted 'Government to take 
note of. What is it that prevents the 
farmer from taking advantage of the 
irrigation potential?

Mr. Deputy-Speaker: Order, order. 
Now I suppose that has been taken 
note of.

Shri Dasappa: Let not the blame be 
laid at the doors of the Ministry which 
has chosen to spend crores of rupees,, 
and has brought waters to the far
mer’s lands.

Shri T. K. Chaudhuri: But crores of 
rupees haw gone down the sea.

Shri Dasappa": I am afraid he is off 
the track.

Mr. Deputy-Speaker: Is this going to 
be settled by this method? The hon. 
Member may proceed.

Shri Punnoose (Ambalapuzha): On 
a point of order, if I heard the hon. 
Member correctly, he said: ‘I am. 
afraid he is off his head’. May be 
that some of us may be so. But is it 
peimissible to make such observa
tions?

The Minister of Irrigation 
Power (Shri S. K. Patil): He said ‘off 
the track’.

Mr. Deputy-Speaker: Yes.
Shri Punnoose: Tbw it is aU right
Shrimati Parvathi Krishnan (Coim

batore): Let him be distinct.
Shri Dasappa: I said ‘off the track’.

It is no sin on the part of Govern
ment to build dams spending crores 
and crores ot rupees and help us to 
fertilise the land. As has already 
been stated, there are people who are 
hungering for water . . .

Shri Nath Pai (Rajapur): Thirsting 
for water.

Shri Dasappa: The question is, why 
is it that there is this difficulty. I also 
know something about these major 
lrngation projects, how people res
pond at the beginning and how after-
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IShn Dasappa] 
wards the> feel blessed that there has 
been a dam constructed for them

I knbw about the Knshnrajasagar 
dam which irrigates 1,20,000 acres
4,000 farmers marched to the Govern
ment Secretariat saying that they did 
not want to pay the contribution and 
so on Afterwards, there was negotia
tion Tlie interest was left out, and 
they agreed to pay what is known as 
the betterment levy But that was 
spread over a long number of years

Now, I have got data here In this 
areas covering 10 lakh acres, not; only 
can they grow paddy,»not only can 
they take one crop, but they can 
easily raise two crops, they can culti
vate jute m at least 1,00,000 acres 
They can also grow vegetables and 
commercial crops

So it is just a reaction m the begin
ning to the question of additional pay
ment I think, Sir, here the best wits 
of both the Central Government and 
the West Bengal Government must 
corre to play and they must demons
trate to the poor farmers the advan
tage of utilising these waters 

This i^*what they have also said in 
connection with other irrigation pro
jects I must plead with the hon 
Minister that they must have these 
demonstration farms

I would now like to say a word or 
two on power I judge the prosperity 
of a nation by the amount of pow/er 
that is generated in the country and 
the amount of power that is utilised 
Power leads to prosperity as nothing 
else does The power potential in 
India is 35 million kw We are just 
now reaching 3 million kw , and 
another 3 million kw under the 
Second Plan So that you will see 
that we are far far from utilising all 
the facilities open to us to generate 
power.

I lay special emphasis on generation 
of power, particularly hydel power, 
for the obvious reason that hydel 
power is an inexhaustible source of 
jpower All other sources, whether it 
•may be coal or it may even be atomic

power, aie exhaustible sources But 
so far as hydel power is concerned, it 
is inexhaustible It is what 1$ known 
as current economy so far as hydel 
power is concerned, as against bucket 
economy so far as „ coal and oil are 
concerned The latter soon get 
exhausted I would say that there 
should be no stinting of money so far 
as power generation is concerned

Theie are some hon friends who 
remarked that there is not sufficient 
power given to their particular States. 
After all, we are now thinking large- 
1> of hydel power and if nature has 
bestowed certain facilities m certain 
areas, it is just as well that we take 
advantage of those natural gifts and 
generate power The whole of the 
Western Ghats from Bombay down to 
Kan> akuman is an area full of poten
tial powei In my own Stale, one pro
ject can generate 710,000 kw on a sir»«n 
expenditure of Rs 57 crores That 
works out cheapest so far as genera
tion of electric power is concerned I 
find here that they have taken up the 
first stage and they have set apart 
about R-. 22 crores With the allot
ment made, we may not be able to 
generate more than 1,40,000 kw I 
would ask the hon Minister why he 
has not statrd there that the whole 
project would cost Rs 57 crores and 
-he ultimate generation of power will 
oe of the order of 710,000 kw

Shri Pannoose. What is the name of 
thal project’

Shri Dasappa: Honnamarudi or
Slieravati Valley scheme

I would also plead for another very 
advantageous project In doing so, 1 
am not selfish for it helps our friendly 
neighbour, Kerala, more than our 
State of Mysore That is the scheme 
to which my hon friend Shri Shan- 
karaiya referred It is a multi-purpose 
project It not only gives power to all 
these areas but it will also irrigate
30,000 acres of land

Shri C. It. Nmnsimhu (Krishna- 
gin) Is one of the purposes of multi
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purpose projects to serve the commu
nists?

Start Dasappa: I may also say that 
in Mysore there is no difficulty about 
any material except for copper wire. 
We can get pole*, we can fabricate 
all the structures but it is only the 
question of copper wire that causes 
trouble. I would request the hon. 
Minister to bring pressure on the con-, 
cerned Ministry to see that whatever 
other imports are cut short, the im
ports of copper wire is not be cut 
short.

Shri C. R. Narasimhan: Sir, I
thought, from the way people were 
called, that I had no chance; but it 
is a great surprise that 'I am also 
called.

Mr. Deputy-Speaker: Sometimes we 
get unexpected showers.

Shri C. R. Narasimhan: Especially 
when you were saying, ‘Order, order’,
I thought 1 had incurred your dis
pleasure, but il was the other way.

Wu are all proud of the engineers 
of India and the department of Power 
and Irrigation. We are finding 
magnificent and huge projects having 
reached completion and some are near 
completion and some more are under 
contemplation. All honour to the 
engineers who have with enthusiasm 
and devotion addressed themselves to 
the building of these temples of pros* 
perity.

One particular matter about the 
economic way of constructing these 
projects was agitated upon during-the 
previous 5 years. There were dis
putes even amongst experts as to 
whether these projects should be 
made of cement concrete. There 
were experts who felt that it can be 
of masonary and earth. They were 
saying that by resorting to too much 
of cement concrete business, we were 
allowing a lot of money to be drained 
out o f India. They meant the huge 
earth-moving machines. They meant 
not only the cost of the machines but

also the cost of maintaihing them with 
spare parts which was equally heavy. 
Naturally, the engineers who studied 
the economics of it felt worried that 
we were indulging too much in this 
cement concrete work.

During the first Five Year Plan, 
the problem did not attract the atten
tion of Government sufficiently. Much 
freedom and lenience was given ia 
the matter of allowing cement con
structions to be indulged in or resort
ed to. Now that it is known that 
there is not only shortage of foreign 
exchange but even shortage of cement 
in the country, and we are depend
ing also on imports, we feel that every 
step should be taken to minimise the 
utilisation of cement concrete in the 
construction of projects. I want to 
know what attention Government 
have paid to this and what decisions 
they have taken and what changes 
they are contemplating. I want a 
categorical answer at this stage be
cause there is such a big economic 
drive. We should first know how we 
have devised our construction plans 

1 in this respect. Though I would per
sonally like to have a post-mortem on 
this subject, since post-mortems are 
not popular, I do not insist on it, but 
I insist that hereafter at least pro
per attention should be paid to this 
matter.

My friends from my own State, 
from Mysore and other States also 
have said—and as is published in the 
summary of the First Five Year Plan 
that has been released to us—the 
State of Madras has exhausted prac
tically all its important water re
sources, their utilisation being more 
or less complete. Ninety to ninety- 
five per cent of the waters in Cauvery 
are being utilised. It is Qne of the 
wonders of the world that about 95 
per cent of the waters of the river 
should be used for irrigation purposes 
and there is nothing more left; hard
ly any portion of it reaches" the sea. 
Therefore, it has become very neces
sary for Government to do something 
about the water sources for the State 
of Madras.
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{Shri C. R. Narasimhan]
As one of my friends from my State 

said, we must have a water zone for 
the South. Shri A. P. Jain found that 
there was some difficulty for food. 
He created a zone. My friend was say-

• ing the same thing. I do not mind 
repeating it here because the Minis
ter was not here then. My friend 
was saying that we must have a water 
zone for the south and an electricity 
zone (Shri B. S. Murthy: For the
north!) for the south. Electricity 
and water should be exploited for the 
benefit of the whole country. Water 
resources in various States should not 
be treated as parochial things, belong
ing to particular States; linguistie and 
other feelings should not come. If the 
Constitution stands in the way tit 
development of these and other things, 
it should be so amended that we 
should all feel that the water re
sources of the country are one and 
the power resources of the country 
belong to one, the Indian Union.

Shri B. S. Murthy (Kakinda-Reserv- 
ed-Sch. Castes): Is not claiming the 
waters of other States parochialism?

Shri C. B. Narasimhan: If we all
believe that we are the people of 
India then it is all right. The mental 
change is necessary.

Mr. Deputy-Speaker: Is there any 
doubt or dispute about it that we are 
all Indians?

Shri C. R. Narasimhan: I do not 
know in what context the interrup
tion was made. But, I will give you 
an example.

Mr. Deputy-Speaker: The hon.
Member must realise that his oyvn 
valuable time is being lost.

Shri C. R. Narasimhan: There was 
the case of the Parambakulam pro
ject. There was a dispute between 
Kerala and Madras about the utilisa
tion of the waters; the location of the 
catchment area and such other things 
caused complication. Some felt that 
it belongs to one State, the water 
goes to the other State and then 
Snakes a curve and comes back to the

Madras State. We do not know who 
is to be. considered the main owner 
of the water facilities in order to 
construct a project there. That it the 
difficulty. A lot of hurdles were fd t  
and we are not able to start the pro* 
ject there. To obtriatc the difficulty 
of the Kerala State not givibg full 
facilities, the Madras Government is 
thinieiny of having a costly tunnel and 
somehow or other getting over the 
Kerala obstruction. That means we 
will have to spend more. I say, we 
are not spending Kerala money or 
Madras money; we are spending 
India’s money; so, cheaper methods 
should be resorted to. Costly con
structions should be avoided. Either 
the Constitution must be changed if 
there is any difficulty on account of 
it, or the administration should have 
a different approach or the laws about 
river disputes should be employed so 
as to bring about an amicable settle
ment and the early construction of 
these projects.

As far as Madras and my particular 
district is concerned, I want to say 
just one word. As I said before, the 
river Cauvery is fully exploited. 
There are other smaller rivers. I 
would like this Ministry to give their 
attention to these rivers. In my dis
trict there is the South Pennar river. 
It starts from Mysore, goes through 
Salem, reaches South Arcot and 
Pondicherry and falls into the Bay 
of Bengal. There are two small pro
jects already constructed and they 
will be opened for irrigation on the 
14th August. I hope one or two 
minor projects on this river will be 
given some more attention.

Our district is adjoining Rayala- 
seema area and it is also practically 
famine ridden. Though Rayalaseema 
has become famous, this particular 
district has not become famous be
cause nobody is there to cry aloud 
about it. However, I would like the 
Ministry to treat this area also as a 
scarcity area and to cover this area 
also in their programmes for scarcity 
areas.
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The time-lag between the comple
tion of the project and the exploita
tion of the project was referred to 
It is really shocking, that they re
main unexploited after spending mil
lions and millions simply passes be
yond our comprehension I want to 
know why such things happen and 
how they are going to be avoided in 
the future

Shri Dasappa had said that smaller 
projects give quicker results It does 
not depend upon large number of 
population A sizable population can 
tacklc these and utilise the facilities 
and achieve better and quicker results 
Therefore 1 strongly recommend the 
medium size projects to the Ministry 
for paying more attention

Shri Pnnnoose: Dunng the discus
sion on Demand for Grants for the 
Ministry of Food and Agriculture, 
Members'from Kerala did not get a 
chance to speak The hon Speaker 
was good enough to offer a chance 
for one of us but we did not want 
to disturb the arrangements that 
were already made In fact I thought 
that it would be better for me to 
speak on this occasion when the De
mands for Irrigation and Power are 
taken up Irrigation and power is In 
fact the mam weapon by which we 
have to fight for a prosperous India 
If we want to progress m the matter 
o f food and work for a brighter India, 
the question mainly is what we can 
do m the matter of Irrigation and 
Power 1 —

Just as in victorious wars great 
inarshalls and commanders come out 
with glory, so also m this battle for 
India’s prosperity, certainly Hirakud, 
DVC, Bhakra Nangal and others will 
stand out But just as the battle is 
fought and won by the men at the 
front, this battle for a better and 
prosperous India is going to be won 
by the medium and minor irrigation 
projects and power projects

In framing the Second Plan, this 
major factor has been partially left 
out The explanation is that the

States are not able to utilise the 
allocations m the First Plan If we 
have to prosper and make our Plan 
a success, then we have to make 
large-scale allocations for the medium 
arid minor irrigation and power pro
jects This is true for the whole of 
India and for a State like Kerala in 
particular which is a deficit State 
with regard to food On page 157 ol 
the Review of the First Ftve Year 
Plan, they make a mention of the 
irrigation projects in Travancort- 
Cochin State They say.

‘ The irrigation programme of 
the State of Travancore-Cochin 
included six major irrigation pro
jects of which four, namely, the 
Peechi, the Chalakudy, the Perin- 
cham and the Waddakanchery 
were in progress when the Plan 
was formulated”

They were expected to irrigate 
109,800 acres Out of these four, 
Pennchani has gone to Madras State 
as a result of the reorganisation of 
States If you look at it closely you 
will find that the really three big 
schemes are the Peechi, Chalakudy 
and Kuttanad Of these, Kuttanad is 
the project which was expected to 
bnng a large acreage of land under 
cultivation and increase the produc
tion of paddy

But, I am afraid that Kuttanad pro
ject has not fulfilled its hopes In 
one sense it is not complete It is 
indicated here that this project was 
nearing completion by the end of the 
Plan It is not yet complete What 
has happned is that one part of the 
project i& complete The spill-way at 
Thotapalli is complete and it is ex
pected to do two things* to prevent 
sea water, saline water from making 
inroads into the paddy fields and 
secondly to let out or drain out sur
plus water during flood The recent 
flood has proved that the spillway 
cannot prevent that area from floods 
We had a record flood this time
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The other part of the'project— 

Thannirmukkam bund—is yet to be 
completed It was held up because of 
some objections raised by the Cochin 
harbour authorities I am told that 
they have now lifted their objections 
If Kuttanad project is to be of any 
use to Kerala State, Thannirmukkam 
bund has to be immediately taken 
on hand If it rs done, thousands of 
acres can be brought under cultiva
tion We will have two or three crops 
in place of one crop that we are 
having in Kuttanad It is the granary 
of Kerala and everything that we do 
to improve cultivation in that area is 
a positive servicc to- the whole State

Mention was made about water 
that could b( used by neighbouring 
States For sometime-some attempts 
have been made by our Madras 
friends to secure some amount of 
water from Kerala State to be utilised 
foi the btnefH of Madras

Shri Dasappa: Water which goes to 
the sea

Shri Punnoose The argument is 
that in Kerala water is going waste 
to the sea But those of us who know 
it a little more closely and intimately 
know that the water which is sup
posed to be going into waste is serv
ing a purpose Shn Dasappa and 
others may study this problem and 
then advise us which we will be 
happy to accept During monsoons, 
we have surplus water But, what 
happens during the lean months9 The 
flow in the rivers becomes very much 
less with the result that saline water, 
that is water from the sea, comes up 
It goes into the paddy fields and 
cultivation becomes impossible Even 
now, without any diversion of water 
to Madras or any other State on a 
large scale, this saline water comes 
up to about 50 miles Any large- 
scale diversion of water from these 
rivers will, therefore, make our area 
completely useless, It will become 
completely useless as far as agricul
ture is concerned
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Therefore, what I want our Madras 

friends to understand is, we should 
not look at this problem from one 
angle alone We should study this- 
problem The Central Government 
should help us to do that With some 
amount of representation for my State 
I mipht say that we are quite pre
pared to look into this whole ques
tion Every ounce of available water 
that can be spared for Madras'^Kould 
he spared, because we know the pros
perity of our State rests on the pros
perity of the whole of India, especial
ly on the prosperity of our Tamilnad 
friends and on the prosperity and 
development of our neighbounng 
State the State of Mysore

Mention was made about Barapuzha 
That is a project which could have 
been undertaken much earlier If the 
Barapu/ha project is taken up that 
will help Malabar and also areas in 
Mysore

But while we speak about this 
apportionment of water, let one thing 
be clearly understood Kerala has 
some surplus water there is no doubt 
nbout it If we do the proper embank
ments if we arc able to construct the 
necessaiy dams we can certainly 
spare some water I am quite clear 
about that But, let our friends also 
iem< mber that we have certain other 
things also in surplus for example, 
we have got educated men and 
women, in a big surplus There was 
the question of admitting some of 
these boys and girls into the engineer
ing and medical colleges in Madras 
Shn Dasappa may kindly enquire 
from his friend Shri Ramaswamy 
about this Shn Ramaswamy imme
diately came out with a Press release 
that no Malayalee students should be 
admitted into these colleges, and the 
Central Government had to come to 
our rescue We are sister States With 
regard to water we are prepared to 
behave like sisters, but with regard 
to admission of students we cannot 
afford to be treated like a sister-in- 
law

Therefore, the whole question has 
to be studied and a plan has to be
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worked out for Kerala. In the past 
there was no question of any irriga
tion projects for Kerala because we 
mainly depended on the « onsoons, 
and there was no question of any 
intensive cultivation Major irriga
tion works were, therefore, never 
undertaken in the past Now, if we 
have to face the food crisis we have 
to take up these projects very serious
ly It may not be possible for Kerala 
to become a surplus State, but if we 
put in sufficient amount of determina
tion and energy, then we can increase 
our food production This is quite 
possible

But we want a number of minor 
and medium irrigation projects in the 
State The blueprints are already 
there and the Ministry has only to 
look into them The Central and 
State Ministries should put their heads 
together and find out ways and means 
to work these projects

There is also the question of 
Pamba River Valley Project whicb 
can go a long way to increase our 
food production

With regard to electricity, though 
our State is small it can give a large 
quantity of electric energy As early 
as 20 or 25 years ago our Government 
started on this line Even today 
there is so much of resources that has 
not yet been tapped For example, 
there is the Iddikky project I am told 
it can give us 5,00,000 kwts power at 
a minimum cost This has to be 
undertaken Also, as it was men
tioned by some Members, let us have 
an electricity zone by all means The 
question is, suppose Kerala can pro
duce and supply power at a cheaper 
cost to Madras, is,* it necessary that 
Madras itself should undertake the 
building up of power houses and 
power projects^ There are people who 
say that it would be cheaper to sup
ply electricity from Kerala to Madras 
Let us try to understand our mutual 
difficulties and share our water and 
power resources to the best possible 
use

There is yet another point which X 
want this Ministry to look info I 
believe this is the proper Ministry to 
which I should speak about sea 
erosion I was looking into these 
pages of the report, no mention of 
it is made anywhere The legend 
goes that Lord Parasurama reclaimed 
Kerala from the sea But, it would 
appear now that the sea is claiming 
it back

Mr Depnty-Speaker. No wrong is 
being done then

Shri B. S. Murthy: Does Shri Pun- 
noose want Shn Patil to be modern 
Parasurama for Kerala9

Shri Punnoose- The people of Kerala 
will not allow their land to be over
taken by sea Kerala will be protect
ed There are areas where large-scale 
sea erosions take place There are 
places like Chellanam near Emaku- 
lam, Tnkunnapuzha and other areas 
The whole area from Tankassery to 
Alleppy is under this threat The 
sea has encroached up to two or three 
miles and hundreds of houses are 
being washed away every year No 
serious step is taken At Chellanam 
a wall is being built, but it is not done 
on any large scale or with the amount 
of energy with which it has to be 
undertaken If flolland can exist, I 
am sure Kerala can be protected pro
vided there is the will to do it If 
our engineers cannot find out the 
means for that the Central Govern
ment should get some expert engi
neers who can help us That situa
tion is a very grave one from which 
the people of Kerala suffer a lot 1 
would, therefore, request the Minis
try to give top priority to this pro
blem

In conclusion I would say that 
medium and small irrigation projects 
and also power projects which can be 
developed on a very large scale have 
to be undertaken immediately, and 
immediate steps have to be taken to 
effectively ward off the sea erosion 
that is taking place in Kerala
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Shrimati Be— ka Bay (Malda): 
Mr Deputy-Speaker, Sir, we have 
heard many points raised of import
ance regarding irrigation and power 
scheme I do not propose to xeiteiate 
these First, I want to say that I 
welcome the move that the new 
Minister for Irrigation has taken up 
in regard to the canal watei dispute 
I think this is a matter that has been 
standing for over long, and it is time 
that in spite of tha distortion of facts 
into which Pakistan goes w e should 
come to a final decision

Sir, there is not much time, at my 
disposal, and there are one or two 
very major points Which I should like 
to stress The first is in regard to 
the Ganga Barrage Project This is 
a matter about which we nave been 
hearing for the last one decade A 
decade has come and gone and yet 
nothing has been done about it

15 hrs

In the budget allocations there is 
only 10} lakhs for the Ganga Barrage 
Project Yet, we know that the pre
liminary work has been done, investi
gation report submitted, foreign 
experts have been consulted and yet, 
we do not get a move on It is 
admitted that there are many reasons 
and particularly four reasons—major 
reasons for which this Ganga Barrage 
Project is urgently required I think 
everyone m India knows about the 
silting up of the Calcutta port and 
about which an hon Member men
tioned in this House yesterday The 
silting up of this port can be really 
checked effectively only if the Ganga 
Barrage is constructed The floodings 
that are now taking place are taking 
place in areas which never know flood 
before The n*>ed for drainage of 
land which can be done if the Ganga 
Barrage comes m, is very essential, 
and has to be fulfilled

Last but not least, there is the 
erosion that is taking place in certain 
parts of West Bengal I* -would not 
only serve to check the floods in 
Bengal but also in Bihar For all

these reasons, the Ganga Barrage 
get a move on as I said. 1 cannot 
understand some of the reasons that 
were raised, namely, that the canal 
water dispute is on and that therefore 
we should wait When a thing is 
urgently required, it should be pro
ceeded with In any case, what has 
it got to do with the canal water dis
pute m the West, I do not know It 
is admitted by experts that East 
Bengal, which is also suffering due to 
the uncontrolled waters, would be 
benefited in the area adjoining 
Farakka, if this barrage was built. 
So there is no legitimate reason to put 
off this scheme on that ground 

I spoke earlier about the port of 
Calcutta Recently, the country was 
rudely shaken by the fact that large 
numbers of ships were lying outside 
our ports and we were having to pay 
heavy demurrage m spite of the tight 
position of our foreign exchange 
resources, in spite of our tight mone
tary position That is one aspect of 
the question Outside Calcutta port 
on the 6th July, 24 ships waited at 
Sandheads because of the incapacity 
of the port to berth these ships The 
size of ships that Calcutta port can 
berth is also going down At a time 
when international shipping decided 
upon large ships for reasons of eco
nomy, the capacity of Calcutta port 
is reduced The temporary expedi
ency adopted is dredging the harbour 
which is getting silting up The silt
ing process started many many years 
ago and dunng the war years we 
have been talking about having the 
project by which this will be checked, 
but nothing has been done 

The other day, speaking to the Par
liamentary Group the Prime Minister 
was telling us about his experiences 
abroad, and spoke about the fact that 
the port of Rotterdam which had been 
wrecked dunng the war years has 
been rebuilt with a capacity of 40 mil
lion tons a year for haMlmg commodi
ties In the whole of India with its 
vast coast line, our handling capacity 
is much less The port of Calcutta 
had the highest—between 8 and 9 
million tons Now it is well known 
that this capacity is going down due
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to the silting up process. In ether 
lands they go ahead. In India also, 
we are trying to progress on so many 
other ways. But how is it and why 
is it that this major necessity of the 
port which had the highest capacity 
lor handling commodities in India 
should be allowed to go down in this 
way? This morning, in reply to a 
question, the Deputy Minister of 
Transport, said that dredgers in Cal
cutta port were being purchased 
These dredgers are merely a tempo
rary expedient It has been admit
ted that one of the reasons why 
dredgers which have been there for 
the last 44 years or 36 years still 
■continue is that ten years ago it was 
decided that the Ganga Barrage Pro
ject is going to come, and so, there is 
no need to change Yet, I do not 
Jmow when the Ganga Project is 
.going to be implemented That is 
about the port, but that is not the only 
.side As I said, the floods have 
ancseased due to the fact that the 
Ganga does not enter into the Bha- 
Ceerathi-Hooghly nvers and the 
capacity of the spill channel now is so 
limited. The result of all this is that 
last year we had unprecedented floods 
in Bengal areas which never had 
floods and some of which had no 
floods for some pears All this is due 
to the fact that we are allowing this 
uncontrolled water to remain uncheck
ed and -because the capacity of the 
.spill channel is reduced

Thirdly, it is admitted that the land 
frontage of West Bengal is so very 
limited that we are not able to take 
extra people in even with the best «f 
will to do so If the barrage was 
built some areas would be drained 
Some of the people who today cannot 
get land would be able to get land 
We are going in for new projects such 
as reclamation of the salt lake area 
Here, if the Ganga Barrage was built 
eo much land would be reclaimed

Last but not least, the most import
ant point from the human point of 
view is the tremendous erosion that 
is taking plac» near Farakka and its 
opposite bank The town of Dhulian,

the flourshing busy town of Dhulian 
in 1946 has completely disappeared 
mto oblivion The only visible sign
that the town was ever there, is the 
high cable posts of the railways which 
were once there and which are just 
above the water level now This is 

*the tragedy of Dhulian town The 
people moved to the hinterland, but 
their tragedy was not over because 
the erosion still continues on this side 
of Murshidabad district and its 
opposite bank m the Malda district. 
Year after year, dunng the rainy 
season, the homesteads disappear and 
land shrinks We are used in this 
country to the floods, floods recede 
after sometime, but those who lose 
the entire land—becoming refugees— 
move into hinterland They are 
really displaced persons Not once, 
but some of them twice or three times 
have lost their all They feel that 
their problem is unknown in the rest 
of India It is quite true, that it is 
an inaccessible area. I do not know 
how many Members of this House 
have ever been to that area I wish 
that they could go and see what hap
pens to the people during the rainy 
season when parts of their house go 
down mto the river and the remain
ing parts crumble down the next time. 
They build in the hinterland The 
State Government has done all that it 
could do But all that it could do is 
to give the people relief in the nature 
of grants or loans for house-building 
But that is done only in the case of 
the poorest It is an area which 
comprises tmddle-classes who were 
not so badly off at one time but today, 
they are almost beggars This is 
the position of the area near Farakka. 
I am sure that if Members of the 
House saw it and if the hon Minister 
goes and sees it, in spite of the fact 
that in India we do face so many 
calamities, they would be moved to 
tears when they see the plight of 
those people Those people feel neg
lected, foresaken, forgotten, because 
they are in a very inaccessible area 
The building of the barrage, it has 
been held, would help them Even 
if it is started now, it will take time 
for completion Since 1948 when the 
erosion started, and upto this time,
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fShrimati Renukfe Bay} 
the effect of erosion has been very 
great. When erosion started and 
Dhulian began to disappear. I wond
er if from that time till now 
any Central Government expert has. 
been there to see it at least. I would 
ask the Minister to find out and to see 
whether some effective measures 
could be taken to check the erosion 
there.

This is not an area near Calcutta
whose needs come to light immedi
ately, because the people there are 
not as vociferous as town people. 
This is an inaccessible area and peo
ple have been waiting patiently, 
because they have been told that the 
Farakka barrage project, the Ganga 
barrage project, is going to be imple
mented soon. But in the meantime, 
as I said, a decade has gone. I
would plead with the hon. Minister
to take up this pfoject and also to see 
what temporary measures can be 
taken up in the area that is getting 
eroded now, so that at least next year, 
when the rainy season comes, the 
people will feel that what is left after 
the rainy season this year will remain.

The land of West Bengal is limited 
enough and yet the land frontage is 
visibly shrinking and shrinking fur
ther year after year. If the Ganga 
barrage project came, it would, not 
merely benefit one area, but it would 
benefit an international and national 
port and also communications right 
up to eastern U.P.
There is one other point which I 

wanted to take up. I have no time 
for details; I would just like to bring 
it to the hon. Minister’s notice. I 
think the survey report shows that a 
good amount of land has been irrigat
ed through minor irrigation schemes 
and small irrigation schemes. So far 
as this has been done, it is good. But 
I would suggest that, since long-term 
schemes take time and resources, we 
should pay much more attention to 
the minor irrigation works. I know 
that a number of bunds have been 
erected here and there, irrigation 
tubewells put up and tanks excavated;

But sometimes these axe not done in- 
the proper manner. Expert opinion, 
should be ' taken first and then,~ 
through the community projects or
any other agency the Minister feels 
fit, this might be taken up. If this 
is done on a much more widespreadr 
scale than is being hitherto done, 1  
am sure we shall be able to go ahead: 
in the conversion of this land into a  
land of plenty much more quickly 
than we have done in the past.

I will end on a note of optimism. 
It is an exhilarating feeling that one 
gets when one visits some of these- 
great river valley projects which have 
been completed or are nearing com
pletion in such a short time after 
independence and through which our 
turbulent and untamed rivers are 
being harnessed to the welfare of the 
country. Undoubtedly, in implement
ing such large schemes many mistakes- 
are made many faults and defects 
come to light. It is only human to 
err. But we must be Vigilant to take 
steps to see that these are set right 
and that mistakes are rectified. I  
hope that whatever has gone wrong 
will be set right. Nevertheless, 
through a decade we are progressing; 
we are going ahead and through the 
effort of our own people we are able 
to build these big river valley pro
jects. It is indeed a tremendous and 
a great thing; I do not want to decry 
any part of it, but I do say that it 
needs careful vigilance and particular 
attention to see that the margin o f 
error is limited. More attention 
should also be paid to the things that 
should have prior consideration. 
More specially do I think that a pro
ject like the Ganga barrage project, 
which will cover the needs not only 
of one kind, should not be delayed. 
I hope thf hon. Minister will give us- 
an assurance on this point.

With these words, I support the- 
demands.
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~wi' 'fi')~ ~ 'fQT f'fi' m;r ~(q'r~rr if; f~1t
Gfz:J''fi'r ~q'.,T It'fi' fcr-U.5f<;:~l'i ~ , <f~
cft\;f 'fi'TqAT rr f'l:ffi crT Cf~ ~ ~T ;1: ~@
'GfT<fifT:l;fn: ~ f'fi'crrrT <1'Tmm ~m<f
~~ ~ ~~ fl1~ 'f~T <;:rif;rrrI ~ ~ if
'IJ;ffi' ~'fiC ~ :l;fT<:~<;:rm;r ~'fiC ~ or'Cf"f~
~ orT'>!'"lfT '>!'~ 'fi'Tm-cr~T '€f I sJJ
.ft;ro: fu~ fCf'1T1T'fi'T ~~ +T' ~'TT 'It'fi'
5Pl@ <;:~R ~ I fu'9l~ ~ ~ 'U\i'l( ~'" .
irm f;;m'fT <1'T~T f~ ~ fl1"1'fT
"fT~ I ~ orm f.rrCfCfR ~ I ~~ 'fil~

~'f~To1l
~' '>!'Ai:H~ f'fi'~<;:r~~T 'liTu;;rrrTi!J

~ 'fi'T~~er i1~T~ f~ ~' ~ <1'Tl1T;:rm
R ~ f'fi' f'fi' ~fillfT ;f ~ ~ : "<;:ref
q~'T: <:rs<r er~ 5ffcrcoT: I" f'>!'cror~T er*
~'cf <;:ror<:f'Sllif;WUffe- ~T ~ ~' I crT~
'~~f <1'T );fCfiT~Rf<: ~ ~~ m~
.~ \;fraT ~ I ~ <:Pm 'fi'f 'It'fi' 5f'fi'1': ~
.hl1 9i1f ~ I 'Wfil, ifT<:~, CfTfUr~, ~~
,1fi1f ~fCl\jfl1' I <tIfcr ifTmT :l;fn:
'CfrfUf\i!:f ~ ~+rrcr ~ ~r~.!f 'fi'q
~' I ~ij'f~ <:f'Sll 'fi'T ~ 'fi'nf ~~
<filf rIT!Jf ~ I ~O' if; [ro ~<;1' 'fi'f ~R
9i<:'ff :l;fT<:~ ~<;1' 'T(G"R;; +f' \ifT\ifTij'~T-
<:f'fi'<;:rrer;:r~T ~rr Wf 'fi'T~~ +f' or';RT <f~
<::rm <fir q'<:l1TCf1fl:f'fi'end&!' ~ I ~
~<;:r~ ~ fu:q~ 'fi'T'fi'nf <:f'SllT~ f~1t
.<;:r~ ~fer'fi' 11~~ We-T ~ I +f. ~f(fcrr
~ f<fi ~ ~r f'fi' ~<;:r~m +f' <:f'Sll ;f
'l::!:fR 'f~T f~ ~ ~ ~Tiff I IT' GfI'i1"af
~ f<fi m<T'fi' mr \3(q'R'f 'fi'~ <fir ~
.~n: <:rs<r 'fi'f c.<rT'f<;:romq'~~ iflff ~
.:l;fn: ~ ~<;:rf<;1tiflfT f'fi' <:f'Sll "fiTl1~lf
"~ fc.n ~iJ;;ff ;:f \;fCf ~ ~@T fc.n ~~
-.:rrmcrlS[ ~T9'1T q'~ifT :l;fn: ~um:r ~rr
~.if if; ~ if ~T ~Trrr crT~;:~T;:f ~
"«i!f 5fCfil': if; 'fi'T~T <fiT;:rr;c <fi<:f~ I
~~r.r~ mr if; ~q- 'fil <;:f~T~T ~
~qil: ;f fqj'fi'CfTf~ :l;fn: ~ifT 'fi') <1'@T

'" ~
'~f~T I ~<;:rT<1'lfA''fi:l;fn: fcr~ ~f?fr
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'fi'Tsp;rc;:f fc.nm GfT~ ~ I ~ f;;m;:rT
5fiffcr ~TrrT "fTf~'It \3'O'rrT rr ~:T;f
if; 'fi'T<:Uf i>l'fCff +f' ~fia1cr q.~T
~TcrT ~ :l;fn: fqj<: if~T \3C'G'<;1' q:T
GfTCfT ~ I IT ~T ~ f'fi' <l \ifT
ort<T orrrm ifq. ~' ~ i!f~r \3'nli 'fi'flf f'fi'<fT
if<fT~ :l;fn: m [TU RRT~ <1'f~t ~T
~ I fcp~ ~'f ~T ~T <it\;f;:rTaUif x&!'
9;ffer'fi~ifcrT ~ :l;fn: q'f<:Uffli~<:~ frrf.z;re'T
~~h 'ififfir 'flT li'ii,!fn ~ ~ f'fi
Cf~ ~er<: ~T ~ :l;fT<:\3'cH #;:fT :qrq:crT~ I
~~ q"!JT'f~r f'fi 'fi'Oforl"<f oRifT, 'fi'Of~(
frr'fi#ifT ~h fqj<: 'fi'OfG'RT f~:q~if; f~
mm I ~<;:r~ lfif 'It'fi' ~rcft ~
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lfR 9;fTCfT~: 'CfiOfl1~T ~1~ :l;fT<:'fi'Of
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~ 'fi'Of~<;:fif;f~1t ~o 'fi'<:<:Tlf~ I 'fiCf<f
crTer Of.r~J 'fi'Of ~~ frrPJlTT :l;fT<:'fi'Of
q'fifT 9;f~T I OfG'T~RqT aT ~m ~ fc.n
~ crTtt~f.Tlf~' i1f'Tlf~ ~r~ ~lf if \ifT
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#fCA' ~ ~mrr ~'{ 'f~T ~T ~ ~' I
~1~~1\l'1l 'fi'T 'fro ~nH iflfT :l;fT<:Cfi'QT
if<fTff; ~ if 'efT:l;fT<:~er <fiT'ffu'llt $T I
#fCA' m'>!' ~'lTT 'fi'TWi;;T q)m{ if; f~<f•
!:fAT a"fi' 'f~T f~ ~r ~ :l;fT<:~rrif; ~
~ ~ ~'I 'efT:l;fT<:~er 'fiT'ff~lft crT~qr
~ ~if1, ~r;;r crT ~CfiT qj<;:f~~ ~T
~' I 1l;fr'>!'<f~ f<;:~fa q:Tiflff ~,~<;:ff<:";f1~1l;fT'>!'
fu~ "lfT ~a;;r ~ f~r i5!'r~ ~ I
~: ~(fT ~ f'fi ~ ~T ~T <fT'>!'rrrif\if)
~TGfT~T~'m~~~
wit ~1it<f~r<r -.:rT ~r;"f ~T
:qr~ I ~ifi1 ~<;:rT'fiTlf +rT rn ~rrT
~ fi5!'ij'~ f<li ~i ~R<fi 'lli11 <1'£
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[Tfar i r a j p w  “ irsNr” ]
•arerar i «w  ®»n*T swftr ^  3ft 
tfr t o r  ^  ^mrr «fht ’pth  fta r *src?rlrfV ,, ,A--»- ---̂  -̂--- jfit m3 -fltf*__<M-TWW HT *T W  n fW
» f K  5*rrtT h o t  f t  «pft * * *  ?r f t  
orflrfsr t o s  >fr **rnr finjT arrrr ̂ rrf^f 1 

w w t  ornrJTT fa  fa r̂ to r  
* p f t  *  fa*T f«RT spur *ift iftwff 
*r«R*r f t  w f t  i, 3*r Ttrr̂ ff t  f  tft f t  

m*i *J t  srnfr 1 y i < w $
* lr$r pn^f forWt ijflr 
f , ?ft *r?ff % f w  r̂ar *praT f  *ftr  
s i f ^ f f * t  wm* § vnrnr trvm 1 1 # fr«r
3ft JTRT Tfrft * f t * 3df3H< £, 3T§T 
*r? 3* <r$r* t  «rc ?rfort *t srm 
>pt rr|t ftvrar# #  t o  qr^rr -*fr

f  1 ?ft *re% ^  ffrr  
far «ftift nt#t >jf*T *f <TFft *rt VK
»rr?ft ^r j r f *  fam arre *n spfr ^fY

SJt£ SFTT SRT V T 'TPft fW r 3TW 
h t ^ f f  ^  f t  !G5t§ wi *rnT * r r  ®pt fer®rr§ 
tpr sranr faarr erra 1 4  *t
xm r g 1 ^t «rpr «rt sstpf # ^  *rst 
q§^r*ft m *p&ft ^ t |  f a w  *ft wr* 
fanrrarra-

»TPft jft%  !®RTT vSTRTF f  « f k  ^ T < t
g r s  srRrr t» p i  i?st q^fcr 
5?nrr £ fa st?t stt fr ?rft *weft 
irfft *|rr s*r t o t  spt q-t^rm  sR pft  
sncfr t  ?r> * ft  3?r i t  fc w r ir  * f t  
f i m  1 ^ t  «rc *mft i r m  «tjt i t  <n*ft 
q |^ m r * r  afcrcT i  1 4  eft ^ r r  f  F?f 
^ * f t  j j?  ^rr #5 s n a -rt
^ t t c ?  cfr w ^ r T 5 r < n f ^ f m ^  ? t w i t  
^ t v * f r  ivft
$  ^t srTcrt t 1 *  ftrafW' #
5TOT ^ T  5T»T »T*TT ^fT
» K  *m r ^ T F T  v t  #JTTft f t  ^f%?T
?nft tt^  ^ p f i K  ? n ^r qrf? 1 « f K  

?jf*r tt wN*r «p^ t f*pfa
ftm  ft? Jî r ?ft *i«r .^r ^

rff j t v i t  ^ r  w w  %  ftw[?fV«ft n>^ 
^ r  «rc ^  ?rreff w ? n  s n f y%nr 

« i4 » m  1 ^ r r ^ % f f P T T t ^ f  
I  ft? FTT-yXVR v  «TRT «̂TT if t  

^mrr *r|t f  ft? Onw m
f*F ^ T  *F̂ T TPf JpTRT 'W  ff»TT WT 
T̂ WiT ffft tffT f^ N 1 VT | «T^r 
fq m  5PTT ftjJT 3TRTT ^ «ftT ftrc
^  w  t  ft? ^  *n«f *r$  w  ^w?tt »

TOTC 3W ^  TT f  T̂>
a m r  v t  j s r  ft^nr f  1 w§ $ *tt* «mr
tht ?r^ t  1 ^  ^  w
5 ,  v *ft erf^rfte ^?fr f  v *ft w n jfs e -  
^cfl- 1 1 st^rc ^  %?tt ^ ip r R  5*1% 
JTTrnr ?t?fr t  » fk  w  7 ?rt snun; 
w *  f t  srrar 5  v k  v t f  vm  ?>rr 
eft ^  srerr ^  « n F  5f k  577 ?ft w r  

t 7 ^ T3r ^ r  »f ^ f t  f t  f  1
*T ?ft fT3^T % ^  «(ln «sT*TT nl^ql
^  wfr ztfr jftsnm rt % m*r g ftfr 
^ t i t  z fl^ m ft  v t  f̂r ^ t h t  q rffir  
f3RfT ? r f ^  5PTHT grr f i r  ^RT 
*rK ^  Trfr % ?r«F ?rf iprr !err%4- 
^  {ft J * r t  % f^TT N N - 3TPqJTI ^ I T T  I

irpft ^ t  #  F̂ TTT ^T  #  ^  ?f)T
irf^ n  ^r *ptt*tt «rr 1 ?*r^r ^sr
f*rarefr t t  <t t t  ? m  ^  %
?ri«r 5r7>r ^nfftr «rr 1 #T^t
wrv^jf fterr t  ftf $9 *  *  *rftr {r> ?jt ^rjt 
^  ? i fp T  ®pt szra^R «pt#  |  i r f^ r  « n #  
T c ^ f t ^ t  * t r ^  t  s r k  ^ r  ij; wt?ra- 
i  I ^ R :T  5TUT ?TfT f t  T& f  I fffaT
eft ^  !in f f ?  *nr «rr *p>
3[T ER?f f*T ^ 'd<lH>l ^*iH^T0  t̂ T O
vk 1 vtt ^ r  #  ^ «t ytrR T  s jt r

*pnr ^ w r  v  firr  #srt v t  5  1 
#?ft ^ t  v n r w R r r  1 1 wrar V5r fiT

^ W t v r f i W R T  
^?rr «rr 1 #?r ?ft ftrwr5r q ^ s j fee
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*tot f t  fire# ^  ter t̂arr $, ^ rr  
1 * t r  fc*fT t f l r  *  ?r sjrc 

*r? ?ft i^ft *rcr i  fa  * t f  fatft « {£  
W T r * r t v t * r r r ^ » f l T f t r c s r e r T 5 T  
v t fa  fat* stft vt
* t  1 ^  ^  *rt tfh r  fcr * f  foaruft
?  t$t ^ fa  !nw ^  cfV $=*rr *V artft f  
*ftT 3*rvtw T w nrfr$f 1 1 ®rar srsrwT 
* t  $tr fa titv n : vnvft tftenr f f  
?ft 3*w?t fawrsr f t  n̂p!TT £ f a  aft 
^ft'SRT W’ TPft 3TT TfV  f  arf ?PKcT f t f t  I 
* * r * p r w T * ? f t * n ^ f c T 5 t m $  1 ^  

V t  *ft  «PWT 5TWT $ V?\T WPT 
wHt i  fa -s r s p r a  ?ft ^3 aft^r" ?r g t
VIW - q ^ r  ^  V tfffa  5 R  tfW  d'fi IJflT

^  i  1 ^  f*w ’ t  i> *ra*r
^ t  f ,  sfW f ^  «TRT * P R  T%£ ^ F T  
Tt#9T ^  I  I ^ T  jft^T i  fa  arc »rwt 
t o  %  « n #  m m  a w  w t ' » tt,  s n ft  
f * n r t  v r ,  , . f  ^ r n f  ^  f ^  f * r  ?ft 
f ^ T  I # fa*T #5T *T?!T f t  T »  $ I
fwrftr $ fa  fg [ *rrf*rarf t  *rc*;rc 
^ t  ^pptt<s»hi sfT?ifVzn 5 1 *tp t 
ORT ^  O R m  % 5TT*r qr ^TpC ^ 
<f ffT ^  t  I i f t  T O  rr^ t??rr 

i  fa  3n?r ^  faerrcr v t <fm *f fa*n 
f̂asr TT?ft 5PT% % fsrtr f̂ TT ntrr 5̂ t 

« R ? r ^ r f  zrn rft * ^ 5*  srtr fare- s r ^  %• 
«Tre r^ttTsp5m rr^?T5rf i r f t ^ ^ %
^TTTT T?TT «TPft *pt
srsr *frrr ^rfitr w t

, £ t  t ? t  I 1 ??r sfrrmr ^ n f t  qrrcrt fn ^ r T
5Tft I ^  f^«T% ?*Tlt W5T ̂ t T^tf I

^TT 3TRff TT ^  fTH f  fa  ^ ^  
 ̂7W W t^Tf T̂pT if I W SrT' *f̂ T $8j 

«?5T ^ t  | ?rk %qr ?t w  
^ c f  t  I 39^lFf ?? TTf?Rft ?RT sft I  
fa  t  ?PRR »TT Vt | fa

?mF, fa r  &  snjv w r r  n 1

%** v t  i? v  3w k  «pt t p t  f * n  ftnrr *wr 
i  *fk jt r t  *r^ jpt »if I ' 1 ipri?t'ti&  
t  fa  ^ i t  1 srr^
^ t T f l T T « f t r % n r  w P K »ir^ t  ** y e  
H  *fk  3s«r ^  w  v w  ' t o  1 < m  
m  %?? r̂ ?r #‘, 5rrt 4  T̂*T»t*rr fa  
5tn TT3«r *r«^5r j w  ^ 1 wnr ?ft 
fwrfir

t o  Jift ^ r ?  wi? w  **n# f  1 

^ t w « » T * r ^ ? T %  w v t f  •
d m  % ##T^TT?t 3TOPT affar 
| l  A  ^ T T  5 fa  3TRff <TT %*sr fTT srft 
«T?5n ^Tf^T fa  '  *w  ’RTc*T-f̂ P̂ T —  
?ft% VT w 4  #  TT «ftT 3WT JFT *FR ¥ 3  
^ t t  1 * 5*  ?ft JTf ? fa  ^  jwfesrr
*h«l 9V T̂5T*IT ? '̂VS W  ?I®P P̂TT- 
q^T ’  ^  3R3T V qTO M1 % f ^  555 
JT^t t | t t t  cw sFfr r̂ sn^ft ^ t  q^rr 
?>TT '< ?*TT *rr€t tfT  TTHf wfsPT 
3tt gin: anw 1̂#  *t

f  jprr-Ffitf?r ^  ^ t  t  < 
n q»rr nift 1 1 fkssft ^srr «ft sr’w r

^TTt T O  *T?T f  *TT f  I O TT 5TTfT 
$ 3̂  % f^TT ^ r r ^  «n?r j ^ t  1 1 
arer *r ms sft srrir srr |
«ft sgt t  fa
«rfT5ft ^ r r f ?  srrgT fa »ft s m r
fsr^ft j ^ t  srrcr s*fY stt 1 *r?

«pt ?pt | fa  sft «T?r p 1 ^t, ftr, 
=5w?t ?ftT ot?t 5?r ?*t ^ t  ^ t  fc*rr
TTfT t  • WT SER2T fftx ?rt|WT % 
^  TT Uft ?m t  ? W T ^ [# f fT T t  

ftr^ FIT  «TT ? »Trsft sft H  cfr ^*T V t
^  ĉrnrr m  fa  srt ? m  vt »r^r
<H»ll*ll 1̂ ^ft f*T  T t  y*M fd JPT Pf^fjit- 
«FT«T JPTnT «ik  fRJT rftT «(f̂ 5TT
qr t o  wtt vt wwrfrtr tt?it 5> n  i 
trrsr ^  ^ f t  ^  «nsMWftjr  
v t  ^  t> *  ĴTTrarr i  f a  
vft $>r * t  &rr & n  #fa*r funRT <mr 
<3ft s r t t  t  ^  ^  fr w  ^  ^ s w t
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f*r yfewr T fw m  h v x i ,  v m
« r p f  T*PTT f f a l  I f»T v t  W H IT T  *ft  
fa ® * St? %sjt s rrf^  1 %
«T*r * t  f»r % firq eNn 4  1
«*fr *r* *trw % m  *rera qrr jr* t *, 
f*n t smr %ttx s*f\f tit i f t  
«Tt*ffre fW t ^W frm
% xRwer t^ h—Jra ^rr— fa fs r  
w s forr 3tht srrffq; 1 A  
f irm  % a fta  % ^  srnfar ^ r r  
fc  s*f tit i«  f*m  *  ^ trfc rr 1
VS  fT33 r̂ «ft A  JT? STOTnT sp̂ T̂T fa
* f a  4 . i&t Trfatft apft $ 4  4 , f a t f  sprro
% * f  ^5Tli art t 4 , ?rfa5T *t f'fiT 
’ ft awra 3  sfrc ^rr r̂rf̂ iT, ^  
*r^t f t  «rpfT ^ f$u  1 ’Tff ^ r  v r  
5s f  m fa ff«r % ^tt ^t^ gn 
ntfaf? snr vt «jt» —*t\x «nt 
#  ^rr ff— fa fr  tft urcjftir 
w  a w  tt aftr ff̂ t fsnrr 1 ira
fnV-T f  fa <ft S^cTT t, f *  *1 
SOT «TT *T ITHf T̂cT apfift ’differ |

n #  sft aner ^ t t  ^Tffrr g, 
^t«pt strfvt rnwrfa *t | 1 qrfâ Rrr?r
*  «TT*ft ?T V m  fi^TR ?ftT fa r  ?t 
^  «FT T t  w  'P f*  w r  4, apt <t*PT
% faq ?TTTF *Ff SRHT 33PTT ^rffir |
* f  f*r «rr?ft ^  ^*rr 4
4ffr f w t  &rr ffft 4 titx %x «tt vft
5PT4T ^ fJrr  ̂ fesrrfi jttt'^t TKar 4 .

sfr^TT 4  « w t  S F  ti fsref^r qrsft 
*l{t >IflT 4 7 w r ?T| « r  ^
T | n  ’  p m  v ^ t t  4 ftf T O s n v t  
w  ?ror^ it artr^T *>s*r ^ s h t  ^rfftr 
titx r̂rfaf̂ TTJT v t  jrtt ^*rr %

^  iftftr w  n^t =ET5r g ^ ft  4 1
war $»nt iT̂ r vita«r ?n^r I s  m  4 1 

tpF sttt *nsrc q?*T n «tt fa  m n x

vr an iv  iraiRitfinn'qrRmri ff^ rfa - 
«Ft Pmr 41 qTfawH «rw«rr | fa  

arra fir*  Cr 4 > ^®r
4 , Frfwq g ^ rr ht?«- ^  t i t  4  i W

WTT^ft %  w ’Tfr t t  ?*r v t «raT %?rr 
’ nfiK fa  |*t ^ Ttft 4 . 'rrft 
tfK  ?r <>, ^ rr n^t f t  a w
4 p -  ̂  j r #  % ^qtr ?r̂ t * 1 

W  fa^nr a a ftw  n tit v fr  4 »
^  TK SI TfnT ^TffQ[

iftT  T f a w K  *f?t w  T O R  % qTfft «KT
|W fW  T7# i t o  sr I r t  x m  ^5T
% f̂ Ttr r ^ l l  ^ft « f< (« T  T T *ft M T f ^
<ftT fspsr s trt yr faa4 gr̂ r y t v rw ry gr 
f>, 3% ^  q|̂ Tn7 1

an? f t  Jrft ^ft a m r  % fa  ^r
a 3ft T̂ PFTta f̂ RTT 4 , 5f»TT v t EITH
# 5 j i w , eft a  ? m  ?sft * i  w  
q5T?5r ?tt% 4 , * *  tit tit Tfar stt a%̂ T, 
f»n^ JT̂ r a t^  r̂r zrf «ft affaT 
4  fT  ins % ?ftn | — «nfk-
'jftfcRT, ^l(^Sr«fT ?ftT UTEinfbRt I 
srpr f*r qft «tr, ^  ^cmf? ?m t |  
4 , ^ f  mf«rvftfgT ^ ftfT f I 
f*r ^  wr*r ^nRT, ^  sprri *n»ft *st
TT*ft fW T, sfor fe r , m  5^T
^r% q^rr^ -snx % 3f> % «ftm fn :̂ in 

a  T H t  f5f^, 5T? -wnr f> lT  ’

*rf«w n>fiw nm*q(g?gfFrgR)
V*TT ^  ’Sft^T Tf?IT 4  titK ŝRT ^  «n^ft
4  <ftr % iftm q*m |, wr ^ t

a ^t ftcir 4. fa?TnT f a  flSTT T f r
r̂, 1% ^  «ft snp* sf ft^  r̂, ft?rr 4  1

«H»w w  mrFRs " « iw ” . « m
iftfrr 4  ^  ttfft fpr *rf *rr f  

ft  *rqr, ?w w  ft»n ? ^ t«(t snfhr 4 1
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" « ^ tt *nr flwsfr, jwrFing wrfaw 
^ain fara iprcr,

Vt t«ft w t it  fVqrftr̂ ft vt 
Tfo?* % fail 5*r vt fcft w o tt #srr 
ftm  ifo : * t <p f  * r  |  f% tft
ipTTTr <Pr*ir»r < *t §*r tfr * t «fc*Tr>r

1 *r srra | JTPT fTTO
>p??rr»r * 7 <flr |  1 s*r * t  y f ,  wt, 
«ri*, *0T*r fcfr £  ’t n f o C B in f t i f r C T  
«tt *rw 5Tm #r f^rr for*
Tfnrr ^ 1%  1 v h  ?r aiw v t  f?*rr 
T̂T 5n=? V* ft  ^lf?!T I qrpp̂ gfFt
?j q^rq- *px f^nr t , f̂r f*BT *rror 
H t  ?H3JR ^ IT *T> jfft WT *P*cft t  ?
^r «u> ?rt t̂ st ft *5 sskt *n%r
«tt 1 «rfwtf<rr ^rnr crt f*r f t  
1 1 jrere srrfatfa?? OTW nx  ^  &  
w rfaq fa it^ru ft > f t
Shri Sanganna: I thank you for

giving me this opportunity to speak 
at the fag end of the debate

The expenditure on irrigation and 
power during the First Plan was 
Rs 569 crores, that is 29 per cent of 
the total expenditure under the First 
Plan In the First Plan the major 
projects like Bhakra-Nangal, Hira- 
kud and DVC were taken up, but no 
attention was paid to the medium and 
minor projects The area brought 
under cultivation is 3 million acres as 
against an estimate of 8 5 million 
acres, and the areas actually lrrigate- 
ed was a little over 4 million acres of 
land So, though an attempt was 
made, much of the land has not been 
brought under the plough Against 
this background, the second Plan is 
going to be implemented

Under the Second Plan a correct 
estimate of the water resources has 
not been made As a mater of fact, 
most of the rivers in far-off places 
like the tribal areas have not been 
taken into consideration It may be 
a fact that these places are not acces
sible in the ordinary way, but then

the plans that are being framed under 
the Second Plan may not be exhaus
tive because there is no comprehensive 
data

Coming to the State of Onssa, there 
are so many rivers which are not 
utilised There are so many big 
rivers and jungle streams which are 
perennial in nature, but they are not 
taken into consideration for irriga
tion resources In this connection, I 
might refer to the District of Koraput 
which is predominantly populated by 
the tribal people, where flows the river 
Indravati, a long and wide river which 
traverses fertile and rich arable area, 
but as there are no irrigation facilities 
the water is going to waste mto the 
Bay of Bengal Had these waters 
been utilised, most of the land covet* 
ed m this catchment area would have 
been useful

The people inhabiting this area are 
mostly hill tnbes Though these 
people possess waste lands, they are 
not able to improve their economic 
condition by any means Though 
the Government of India and the State 
Government have been sanctioning 
every year lakhs of rupees for the 
improvement of these people, they 
are not able to do so Under the 
scheme for the assignment of waste 
land, the Government of Orissa has 
been allotting every year large lands,v 
but due to lack or irrigation facilities 
they are not being utilised for the 
proper purpose As a matter of fact, 
these lands are potential enough to 
produce food crops as well as money 
crops Even under the present cir
cumstances, the Distnct of Koraput is 
able to produce food crops to the' 
extent it is able to contribute to the 
surplus that is being exported to 
other deficit areas m the country 
As a matter of fact, even this year it 
has been able to export some surplus 
of food So, unless the potentialities 
of this area are exploited, I flunk the 
economic condition of these people 
who are most backward educationally 
and economically cannot be brought to 
the levels of the other States

Besides this river Indravati, there 
are other rivers like the Sileru and



6453 Demands for Grants 1 AUGUST 1957 Demand* for tyrants

[Shn Sanganna],
Saveri which are in the Dandakaranya 
project area If the Government of 
India and the Orissa Government are 
anxious to implement that project, I 
think they will have to take into 
consideration these two rivers Unless 
these two rivers are utilised fully, I 
am sure that project will not be suc
cessful Most of the area covered 
by these two rivers is fertile and if 
these two rivers are properly utilised, 
most of the land in this catchment 
area can be brought under cultivation.

Moreover, the water that is being 
released from Machkund project is 
also joining these two rivers So, 
if all these three rivers are utilised 

xnasi oS land that js n ow  
fallow will be properly utilised for 
greater production of foodstuffs in 
this area of the State

There is another river, the Jhanja- 
bati, in the southern portion of Onssa 
State This is a very useful river, 
but the Government of Orissa as well 
as the other State connected with this 
river are not able to utilise its waters 
As a matter of fact, this matter has 
been investigated, but the Govern
ment of Onssa as well as Andhra 
State are not m a position to bring it 
under the irrigation system So, 
unless the State Governments are 
placed in a better position in the mat
ter of finance, I am afraid, however 
big the schemes may be that are 
drawn up, the irrigation system m the 
State will not improve As a matter 
of fact, the existing irrigation facili
ties in Onssa are a few and far 
between So, if proper attention is 
not given to minor and medium irri
gation projects I think the water 
that is now going to waste the sea 
will not be utilised for irrigation pur
poses.

Coming to power, I may say there 
are two multi-purpose projects, the 
Machkund and the Hirakud projects, 
for the exploitation of electncity 
Besides these, there is another small 
waterfall on the nver Bagra m the 
district of Koraput which can be 
utilised for generating electric power

This waterfall us situated in an area 
where most of the population is tribal 
and to I tĴ ink it has not been brought 
to the notice of Government. Had 
this been done, by this time some
thing might have been done Under 
the circumstances, a large amount o f  
money has to be placed at the dis
posal of the State Government

The power at the disposal of the 
State Government is not being utilis
ed because they are not m a position 
to find the load Unless some assist
ance is given to the State Government 
to set up industnes, I think the power 
at the disposal of the Government of 
Onssa may not be utilised

The Machkund project has been 
commissioned since 1955, but the 
State is not in a position to utilise its 
entire quota on account of financial 
stringency Had this been properly 
utilised, I think the whole of Onssa, 
particularly most of the backward 
areas, might have been supplied with 
electricity, and the economic situation 
would have changed So, in order to- 
utilise tht power that is at the dis
posal of the State Government, pro
per financial assistance may be given.

Under the Five Year Plan I think 
there is no other scheme, except the 
two I have mentioned, which has been 
financed and assisted by the Govern
ment of India Only these two 
schemes have been implemented. 
They are not sufficient for the pur
pose, of power required bv the State 
So I think the Government of India 
will come to the rescue of the Gov
ernment of Orissa to utilise other 
potentialities available in the State of 
Onssa

Coining to the problem of floods, I 
would like to point out that in the 
year 1955, Orissa was visited by the 
most unprecedented and devastating 
type of floods The damage caused to 
life and property was so colossal that 
even the Prime Minister and the 
Food and Agriculture Minister thought 
it fit to visit that area The damage 
was So much that it can only be ira*r 
gined rather than expressed.
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So far as the Hirakud dam is con
cerned, it is to be completed at three 
stages. The dam at Hirakud is now 
completed, but the other dams at 
Tikrapara and Naraj have not been 
completed. From the report of the 
Ministry, I find that no provision has 
been made so far to complete these 
portions. In reply to a question 
which I put the other day, the Minis
ter stated that no provision had been 
made for these two dams.- Unless 
these two dams are completed, I am 
afraid we shall not be in a position 
to protect the State of Orissa from 
the floods with the aid'of the Hirakud 
dam.

Coming to irrigation, I would like 
to draw tfttf attention o f  tibf f&jccse 
to the feet that now there is a delta 
irrigation system being worked out 
from the Hirakud  ̂dam to the coastal 
areas of Puri and Cuttack. The State 
Government are struggling hard to 
complete the scheme, because they do 
not have the necessary financial re
sources at their disposal. Unless the 
Government of India places some fin
ancial assistance at the disposal of the 
Orissa Government for this purpose, I 
am afraid the delta irrigation system 
which is worth Rs 15 crores may not 
be completed within the stipulated 
time.

Under these circumstances, I request 
that for the improvement of the irri
gation system and for the utilisation 
of the potentialities of the State of 
Onssa, the Government of India
should see that adequate finances are 
placed at the disposal of the Govern
ment of Orissa.

With these words, I support the 
Demands.

*  o me iR  (% m )  ‘ JTRiffa
fcrcft wftaT ?.T?«r 5r5r anr w 't  % 
srreiff »tt *nnftr«r sftr far

fjt, 'frnf «rrar
fatfY *31 '<SKft
$  1 T O fo r  w  sffornr 5 * 1 $  «>*ff
qTOffs jftaurmf 3

forc «rr 1 1 v*  «rcf t t  wr
fafa*# #  fa n s  fiwT |

Vtar #  »nc 5*r

■fr $ 1 SRT af»T fkvro""

^  | «fh: m  d r
| eft gmft ^

«
m iizt %ttK srrcr

^  ^ % f r f r r i z  w
< n ^ r  ^  ^  3  a fro

$ fa  3  5TFT5R

^  ^  l i t  iftsRR ^  | «fhc
writ j t t

* t rgr 1 1 s*r ? f t
vfrpniri «ft fare fa»u »r*rr

? r ^  a»r % fa *  fam w  1 1 

$ % f; f^rr % st^r

w  ’ rm# % vfe*. t  1 

^  ?r> vj * ft

fa  ?Trt t  ?+VifM+^ q«Rlh!j?
I  m  5fft, «R T O H  5tt

t , f3R #pft tfiwir q j ?
tot ^  ^ r r  qr q p rcr

y«rvt «ft qTsfy fiM ^ w  
^  ^TTfer ^ r a  fa r  arr 1 1

* *  ^  farr *wr
<n. ^
^T?3!hT «ft, ^fa?r w rf^n wrf^err 

T̂f%r5T jftm w ,
?ft ^  q«*IT fa  ^
^  ^ s r  1 firo ftrar f ?

» I w r  w  g f
^ «st jwtI
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{«ft «{• * 0

ĥt j  ifk  *n*r $  3T*r fM*rezr 
• « i f t  q5t w t <  ferr g 1 q? *rcr ?r$r 

|  fa  « P t ^ R  f a f f *  «5»T f t  * lf  t  *IT 
#£ar fq*j* ft *rt 1 1 «r*ft m  

-*ft # mw T ^ t i  » f k  * T  qt tftsrar m 
■jpTqft 5 *tR m  «ramkr 1 1

f t  <Bnrcf’,* t, aft ft* lpr sn^zjr 
% f t  7^  t ,  *nq arcaT v t fa*r *farcr 
<rc qjqT ^  t, w  ftmf^r 3  A  js? 
q^TT *nf?nr jj <fk ^nf^ q>r 
I?r ?tcb s jh  ft^T T r^ ifa T jlian jrw  
4d^d %qt t i  diwj% w  fra*  ̂
^  fry* qrffoH frfig r  ̂ Tfy qrr wiw 
l* r  * fk  ftsrr f  * fk  3?ff# q^r 
t  fa  sft qr #zr$fe M t ^FtT f f  
t, qf qftf sqrqr |  1 *  snq% am#
ffST H'fliq q>T f̂ qi spr̂ TT ̂ TfcTT
f^ I <T3n«f *f >»m«i $*T f̂t qrT TfT̂ , 
* f qq? qgcf 5ITTOT 5TTW |  %fk qf 
snSqer ffcrr qprrsr f w  armT t ,  fa  £r 
# r ? w t  t̂ anr̂ rt 1 %fa*T 
*rra*T i*T t̂ sTf̂ t *r sit 
ft*ft, 3nft«r % qrfaq>t qr w
*TTCt Srft WVm 3TT TfT | \
sft faqsr faqr qqr t  qf ? ̂ o w n  
qr | »fk  ^  wq^t 3rt?trt T̂fctT 
g fa  ^  It s^nqff 3  3*r #q<r «nc ssrrfta 

Pm  ̂ 1 ?n?t y irt q̂ ?ft 
f l f l 'T C ’Tflf l i k 3W q f  q $ « f t f t f t  
?ft H H tl  1 3 T q^TT f a  3 ^  fasTPE
*fr <nc fasrtt U J w  ffcft t  1 3ft 
m m  «im qfr qSt ^rar q?t qjqraT 
| '3n?% fajr ?ft q f  irnrFtsTvprR ^ 
%Pr aft Betterment Levy 
•Funq# faw  faqT |  ^f sqreT
^  1

S?r(t ^t€t f^r »r A  w
* il  T«W f MlfBT f  ^ f  «lf | fa

$  * m  (re so u rce s) firftrr 
f t ^  an^- f r ^ t ^ p r
faJTr «rmr 1 1' iTTOfT %  qp fr  * t  

« p t ? f t M  1 
?rr fr  arw% f^Nt f a .  

* t f  v r e m  i i r  wnr r fk  % fffcrrcr
W l%  T t^ T W  V X ^ ^ f^ q ^ T P IT  

«rr |  1 q f  firfwr
%  3TRT  ̂ SRft ITT ^ t  t  I 
% <RFt w f i  1  W FTT^faqTW  <
wrarresV f*ra# %■ *m  w f t  ^ F t t  *raT 
^  « f k  «m r ift  ^ n f  ^ t  « f k  s ^ t  fa*rr 
*htt ^ 1 %fa*r ®w ^ r r t  qplt 
«^t ? r ^ W  t t  ft^rr 1 1 i w  
«lf ^T  ft3T f  fa  fPPTHT % faF firar 
f ^ r  v t  qrsft fcTT ^ ' * f k  f k i r m  
%  w ^ k i  u r t  % p r f a  ^t f v
t ,  arrapsR feqt^R  % «ft  «ft w « f
f«p t  q n f k  fa ^ t ^ r f a  w  ^  f v  1 1
A ^ «TFWt fkfTRft vt
fw tt «nft | w k q?^ %
^  at ^rr p̂tt t  fa  wqq>r otpt b̂t 
w k  ?!ft |  1 f a Tif%g  v t  ' 
f i ^ H d  fa q r  fa w  fa w  q P p n
*Ft fa?RT ffFBTT q f  qiHT *vrf%q»T
« r m  ? t s  q q ^ d ^ i  < n # f  1 

m w m  ?^nq> qr^ft |  ^  
qrfr t̂ «P̂ ft t. ^

h  f*rrtt § ? 5T nrf*f̂ <t qrr 
« t h  ?rff ^  1 ^  ^ p a ri q p a r  %#

%&** f s q ^ j l ^ S T  % m ^ p ?  ^RTT 
5 aî r % 5ftn fa qrft %fat x rfir  
| sfk  etsq | \ ftfsqj, f^nr, 

T?qtq ^nft: fsnqjf % ?ftn 
^  qp ft % f t w  w $ t « f k  
* R f e r r s  ^  ^ tw v  | f ^ r

5 «fa  % fa  \0 -\3 0  qfr *rit trfon qft 
qn ft ftreraT T fr  ^  1 f ^  *  
^ fW 5T It t o j  ap fcr qft ^t
q r t t  f t w r r  |  1 w  i r w f r  ^
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T 'ft t  S ffa r  f a r  ^ et v t  prrfr ftrar

*wr I  ^  ^ 0 -^ 0  v t

^  #  ftra T|T «rr ift* 3 3  %
fa %  * r ^ j f  ■?$ n t  f  f a *  v t

^  ftrn TfT <TT I ^5
vr ifcrre I, «rf ^  ^gprr ^ r r  5  1

W’TT 5>fr ^ tft S*W TH7T
%, *nw«i j ,  ^  ^ rr  | fa  qrsfr 
araffa w ptrft w^r fcr^Fft 

^ f t  |  m ?n£f M t

$ fsRpft fa  =̂Tvt M t -<1̂  1 jtft 
a r ?  ^  faarcft v r  ?nmr $1 m v f h r  
x&*t #  *P$r | fa  ftwfr % fastft *ft 
srtfV ^nfr % » jrfr qafa sn<r | fa  fewft 
3 fsR sfrq ft «FJft * lf  |  I % faT*R T O  

jt? far ffcrr £ fa  aft t o t  
?nrar %■ qft an?ft |  3*ra?t <FFft»r 
$?t 1 tm  f a * f t  a  faa p ft tft  «F*ft

t  <ft f e * f r  % f a t  fa s t ft  'f t  f f ^ r p r
vrcr 1 ^fa?r 5ft farsRft nrrasT
% f a  ?fcft | «flr fa*r s»?t *jf<r *rer
art^ T T3TR % ^ T * 5mFt t  |  fapT 

SHFpf a fa  q ^ ^ fa a rs fr jr ffi ft  v& 
'sn+1 7?%  ? r  annr 1 'wim

^0,000 ftf.tl|c|iz fa^rsTf ^t

xr v o - v o  garrr fa<rt<rre: w ft  

fasprft ^  T̂FT ^  3TT T^r I  I S5TT3T 

t f W i i l  % O^a'ti, +\*1M | f$<ii <> ’TiMH 

? ?m fc  f^rcff *Pt f^Ffrsr % f a t ,

% f a t ,  %?Tcft s ^ ro t  % f a t  faarsrt 

*i»t sTR^T^Rrr ^ s f lr  fsr^wr % f t R  

^ I ’ TcTS'T 7 $  f  I ^  'T ^ 1 *>*ft
fasrsft f t  1 t  «Fjprr ^ r r  
5  f a  «nzr try  c r m  f o r f a r  v t  aft 

5*r fs tS ta  v* t |  f , «nrc wst fr«Rff*r 
’ f n f t w  « *r  ^  ^  ^rrq^ft, ?ft jt?

^ T  irrt  1 aft

f a  gfrft HTPT f f R  ^ T W T  
W*TT I ^ rO  7̂ -  

*r#r ift^RT <ft ^  tpr %ftw ^ar" t

af f̂ 5trr% aWTf finFW *FPff
& W  p #  » n #  l W >R w  v t  fin h r r  

^  r r  awjff «ft fiR^tepnr ■
Tft at5rf5Tfe«F TT TTm | I 
w r %  f ,  aft ?5n% 
t ,  59TTTf ¥t VtT ^  ®TRT OJTT
^ r r  ^ r f ^  « ftr  aft ?r f s t l i ^ r
f .  wtr &  «PT 5JTH T̂T I  I
fo r  fa  *t? Pcfti arrf^ TTift | vnx  
a?5r m vtn rarnr wft
?rt f a r  t  f w t f r o  t r ^ t  a ^ tV  r̂ f ^ t -  
s p  t̂«T ’rfk resentment arfift r 
f o r  «ff^r si^ t  T̂»r aft # ^ r  sftr 

*n»T»ftlI  a  ’ ft  *P^T f a  ^*T %eiwt
A  afrfa ?fT*nfrr ^  |  ^ trt?  w s t  I  
fapr Tt f a ’ TrerfT f o  Tt 5TfCf *r TT̂ ft 
a f f  f*rar T?r |  1 «j?»rNr v r  ^ i t t  f^Rrr 

5T5IT 1><'iM Tr ^T*PT
| ,  qr5ft«Rr s fk sift cT f̂t^T
t  ^  T R t  ^ t  (̂tRT5r t̂  ̂o X
«Bta<t 5>ft I t(?ft ?T?Rr a  F T  JT? 
g « f k  ^  f  fa  &  ^ m rt «pt ^ *n r
^t 1 v i  ^r anfl^ 3R#3r f  ^  v r 
r r  «? tr5 t ?jcr a ^ T t  1 1 vt 
5h r T t  v t  T R t  f w r  a n t «ftr  a  a w r r  
^ fa  ferr ^7 a^rr |, ?ft fax  v tt 

•r̂ t ^ fa  qarw jpT'^ ^rwr 
r^W|5T ?ft 5T ^T I #
t o  vt aprar | fa  % ^=n%
?  j  r^s ^fr*rr Tnft'
fW T T  I ?e; 5rr?T a n fH  T T  f ^ a i r  
^ itK  % zb  r5TT% ^t ar̂ r % fa  
a  ^ f  »mr 1 irnft #«T5r ^ t  1 vfc 
WsTWT ^r<HRT % STfrT qfTOrar 

1 5r?r 'nc fa  "rpfr ̂ t w§s ̂ r  |
^ W t  tn5ft faUT apRT ^ l f ^  I

•
%$ fo5rfa% afo^r * r w # r  

i oft aft v t  ^ r r  ^ r r  g 1 irnr ^  a s F f *  
s r  ’ rrariT w  *rr*r at ^rr f?*rT 'OT dr
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[*fr sjo * 0  dhr]

4 ^  TOTT f  % fUT̂
*ni>t qft qpft ftpn an $ 
3rfr*r <pit ar t̂ q tft  ^  fim  arr *q*rr 
St Ŝ ft % ^  gpRT qT SHTVtaT 

T̂T VW T ^ I ^PfiT q>WI ^  ift ^tnT
flfr aft wnt f  »ftr  P»r %

* f k  ftesSr ?«tt% q^iK  
5 , %T«T15T, ?wrf?

% qtft v % r*R * t&tr |', 
frora- f*r?r 5u^rr u fa  qrff *pt ?ft 

•*?v «r?r vnft fftrr fara%
p r o  m r  s^rrar ^«rr tftr

sr&r % ̂ n% «rt «fr qn*RT qĵ rr 
*ftr % 5«j *r£ir 1
ficfhr q ^  ? r# r qm*n 4  5*r %

*pt fa w  ?rt srff w «n |  tftr  »t 
|  §rfJpr *r*rc x* q r iflr  

ftnrr artf <ft A t o t  g  f% ^  t$q? irsgt  
*Rt & f t  1 *jpr w fsrsp «rr*rr
(1 ft> 3Î t 3RHT ^  if $|f*W
•5̂  fc, «rfr w  *tar arw, ?*t jftifsfi 
•v* sraft «fw  ^  f e n  an* 1

% *m f «Pt <po8pn ^i^rr j  ^  *r$ $ ft? 
^rai *t fosfifiw ftiq *tt? |, 
t#»n?T *ft stq? i»r ̂  $t | *rr ^  1

pftar *TT|*, fiwfafr *
*5?r «nwt<r It s-,*  «f̂ ?rr qŷ rr | f t  
5ft fajtfaff WTiV fotj »jtt f  s*nr % 

3° Jrftrcrar q»r $  ssfaisrgm  1 1 

^  '̂i i^^ifjp.TTir
t  f«P f̂ R % ^  giT arar qisft gq̂ eg 
v’f forr m r | 3wpf %w?r 
srf̂ ra ft ^%rth # ?mn | ^  f̂r 

 ̂?wt q(?ft vr  ̂ ^ t r t  5Tff ^  r̂% 
'4 I S'TT* fsRR >ft feft#sr «5Rq 
«§<?  ̂ '$m$t v t  v & m t ft,
Vo vt v̂ nmr t̂ *rr i *

q?t?ifr «pt ^ f t  m  v f f
r« n r c  ^  u > t t - 5 w  ft P u fti ft 

N r  ?ft w h  q ^ ir  Pb
vxh % ^  aft ^  * f 5 W r t

v r f  w w n r  v t  arwr ffrsft 
* i t  ?rf%*r «Bt
$% ^  »flT ^ r  ^T<frr f f l * rnt*N r r  *fft, 

^ftT^rrar5̂  P c tt  * n r r |  i

v m w r n i h m  : m v f c r  t o f t

f t  m *( 9T5*f jft T^T | ,  VTrt' 5TT7T 9R»ft
^nrmr ^  1

^ o  n °  *m : gqrw sr 
A  v  fipTff m* ?T*TT xftz m 
afW ^  ^  5TRT «Pt ^n r I
v  m  % q ^ -  $  qr* ^HT apr firs 
ftffTfd T ?n^r v t  ?nq ^ p j < t  i

®qi*«w *^hw : Y ^sf gt ^  
^  *TPnft*r ^ t  ^ t p t t
^ 1

«ft  \o %o ^51% gTT
?0 f t  frprs |TT f ,

q r  »t *t <ft5PTT ?pF fqurr «rr 1

: 3^R?t ^ t  
«n q ^  ^ - v k . ire s^ft ^
^ P T T  STST f w r  «TT I

«fr <0 ^ r  : ^  3»fr <nrwt
WRIT ?> I gj 5ft t  «P5 «n ftf ^  
fTff\#sr «pt **5tar<r « f k  
w f  v»r ?t ^  ftt* g w vr *ar5»nf |  
^■m f*p? q^r ^ r r t  q ft n  s t j t  ^rar 
« r m  ;? w m * n  «tt ftf  frar

^ tfs u w ' « f k  art ^  % 
^  f5»«nm: t o t h  f  

3* %  qT r̂ w  q?r fc s) 3 « rc q y w r
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t c h a n n e l f a ? 5 t n w | * T  
s * r  ^  w*rcr Mrget 

t  %Pn»r sspfr *t$  ^ p n f  *»# ffefr «flr 
f*P flrfhr *ra#fe 5  fterr «tt f t  

<w m  ?nrT % n w r c r  «f?t fw*rr *  *fr 
*flr *t *Tt ?pt s v  *pt ^  sjtaT
«TT, *ffrr %TT3T *ft  I  3W

fa *Nr  fv n iq z  % siger & «ft»ff
^ t ^5*̂  ’KH «T Vt 5TPT eR eW '3'T̂ 'T 
^>W *T t̂ ftiqT 3fraT I

*r̂ r *pn*r sstTT | f% wt *ftr ws 
ftwr 9TPT wfft? ipn^ ?̂r «pt ^rrot q«# 

s r ^ r  1 1 * r ^  q  3IT«fV
| fa*  A q f  TORTT f%UT 3TRTT I  fa  

s f^ r t f  mt s r o  w r  
•Grow More Food *ftr ft, *t 
are# q f  ̂ . f « w  f t  <-nfa fm t  &t *f?r 
sfrswfr sra 1 jf t o t  q f  % R f t  
^ t t  ^ r p rr  5 %  q f  *nr *ie f finS f r r t ^ r  
vfft wtifcst hr g t tftfqer x% snq^ft 
w  W&; % u t o  «pt T%nn 

SR<TT ^  5^Tt#fefr
r f r n  spmr t w t  ^*rr %  ftrfer 
w r e s  % w  w f t a r  «rr 1 «rrar f *  
^sret1  Tv p r t  <pr5wr t ^ t r  ftarr 
▼rat AT vzx  % i  f̂a?T
*wvt *?tf gJTsrrf ?rft ffcft tfh: 
wra g ^ y  ?Tff faq *r<t 1 #  *F?<t 
f  f a  * m  v r a a ftz  ?rrraT t  q f  
f̂t̂ flr t t  | sftr ^ t r t  sfer 3i*rt 

v* |  *nr q ? R  * * r f  v r  w  |  
w v t  ?>■ f2T wk anr  ̂t t  of̂ iT̂ r 

■STPT f̂tPT ^Wt' T tf 7 ^  ^  aUcft
1 1 4 ^ r r  g1 %  m  w  fTffj »f rspp 
trrar |  %  ^*rr « m  < m x f  v t  ff jp r  
f e T R  %■ ftp f Ou*rr v t f  

iff a p R v r  ?> far«% ?JT *nxrtt vt 
trnr jttht >j«*r r#nn
-are^ ^  |f?nr ^  «mr 1 **  sffj:

% tiT O R  ^  ftrtj fr^ rr  
w flr< l*rf 5n f v  ^ Im r ^ th r t  

%■ *PRr sfhar frtar ^  >ft srwt v t 
vfenrf «fk 5î r ̂  5$ trofoft 

? f, «pt ^  ^  a i m
fir̂ roff ^  7^ sfrc ^  1 4" 

^KTT % f a  r^jW -3r % fg % ^ H  «ftr 

^ f %  jiW t q f e m r ^ R  «pi ^ r a w  f%*rr 
I * f t T  Central M in is try  W  

«TH f l ^ w t  I

% sn^ ^  4  5 5  szrrsT ?r^r 

H  Tr̂ rr vfff% Jrrr sTt̂ r 5>»m 1 1 
*i'»N»«i« ®Ft uflot >̂t wr<Ĥ> xt̂ rv 
?rtr % ftrit Ir 1 1 ?ft?r 
iftr »n%' ^ ftfw ^ r<Hl %
^ fR ff eft p T W  p n  t

<rtw %?? ft »fi# % Oj?«̂  *ftr
^ r n r  % farsff * f  ^ r r a r  % *fNr*r qf 
9?ry «rr arraT | iftx A ^r^rr 5  ftr 
^BTt «ftT 3f?i? %■ gf?? tjyirf fepjr 3TW I

«ft «w» iar (’apparT) : vwrww 
f X  HRT Vt ?3Kf*m % «raT 

^  «TH ^ 5r % ^5Tmf ^ ^T «Bt WP? ^  

«rr# * aft spr̂  fw  ^  1 1
^srt^pffq1 ^ tJT ^ ps^ prt 
T? ft 3TRft t  qf «̂ t I ftf 
iiftT wtpt form arPTrsnfftt<AT®TR 
feriqT «nwr  ̂ iftr fr tp> tt rtpt 
^ t  <ftr wwivef yt ftarnrr t  ^  
q W I  ^  BTlftpft s t̂ ^

vtfrRT >ft *pt arrcft | vfff% upr q̂ rr
*  Owr im ifn '& T  rrr% % *rWf
fipCTVff
o t r  ^ * f f  t t  ?̂fpr ^  q  <TfH 

«Ft SK ft 3TWT t  *ifr  ^mft ?ft TPC 
vTiTf ft ft 3TRft | «fk ??rf5W JTft %
far? f 8[ ?r p ?  f>rr £t t^ it | *ftr 
^ r  f> f̂t Tfi | q f  *13  f r  ̂ Pif
% fat[ 5»ft V̂ t 5TT Weft 1 aft
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[«ft T*r]

y ?  f , M&T VT tftarWcff
^  fa  

«* * t  lr sr, sfarct tr s*  *rtr srrt 
ftRl’wrt It j t  $, n^r qr w*ft 
J«J ^  v t  $  1 4 s r tm  ?ft g  

fa  ftw ^r * $  % M  J 3  *£t
TfT ftppH «R?m fi|> <FT STT̂ ft
ift %r̂ srr «rc *$<t w  *?pt f*rr t  i 
« m  ^ f r r  ^  jftfa *T5  $ fa  tar 
v t  sto h  sr*r s?h  &  strt $  sftr 
«ra% u i 5ETRWT srnr fa  3ft *nrrr $ *ftr 
f'sratft s t  s n f  t  s t f t  v t  s h f t  %
«3fTO ^  W  ?ct 3ft ^  fJWW«H 3(TO

t  «T? ^  «rr sr%*ft v ttfr  < m
W  d<>̂  ^  T̂TTt 3RHT *rnt cft?f
farrcr fa*r tot tft aft «ft«f f  iftr
<rfk w  n̂rsrr *rx i  t  rvft 

arrsfr %  i f w <  sr^r sit sftr 
«rfTorPT ^  ? > jt  %  3ft o t t  % ^  

<#kvm ?rk srrfar?' fa w rr
ffcrcwt *ptrt <t>̂ i T̂?>d ^ 
src*r ?r̂ t ?> sfrft 1

5  f w r ^ r  s i^ r  r̂ smrr ^  3ft i t *  
T^r#t sr%̂ r 1 11? ?  « p r  ^  srstt
fa  f^RT^T ST̂ r ^T T̂RTcr 9TVTT *t 
fasp* « tr  to? #  =*rot ?7^ rr  ̂  fasft 
&fer w t t  fat^r '̂^rr ?rgnr 
fa  sr? sprater 1 1 fprr^r sfor «ftr ^ r  
*rf<^ isrer^ q*#sfhr srrcr sptpst 
*ft 5<rjn «r*rnr ^  t^tt ^ 1 t t  

ar#t *rfi5Jrr i ,  ?rf?tft *t *rre f^r^nfr 
srr *rasft f  w  smr %r ^ rrr  *?t 
fw r  5»t ^?rr f t  «r?T % ?ft<r qrft % 
to ?  ^  i  1 JTforr sr^ r^ #  ^
»rf t  ^  %  'T^nft ^  ^

Tf m  1 1 wtm-ijmvT frft w  ?NNt 
f i p p s  iiT*ft %?ft*r w i#  o t #  «rct ?r v , y  

«ft^ w  Tnft wfit |i ^

^  ̂  vnr *  RA vm gsT^tor
| ̂ sft fw  ? r  r̂nft n m  \ «m  <pn«rr 
rfgt 5ptt « ^ » r  f v  f ^  * * r w t  j? arfr 
y  *fh r * «n: titr n ft  ?r£ ftrawr, 5ft»r 

% ftrft $  nxtf; % aft Tr»ft r r ^ r  
g t amrr % <ft# %  «pm #  « ftr  75j*ft 
W w t  #  ?n?t t  *
16 hr*.

4  ^  3r?r <r§# f r f o r  f%«n stPtut 
?ft <rc |  ?rftwr 3*r srf^rt w  ??iTm?r 
aî T % ?ft<ft % ^rrnr# *r̂ t 1 1 f « [  ?ft*r 
f l K ?  ’fTRer £t»r f T  ar T̂ ?T^ £t
^ r f r i r ^ r ^
Mr. Deputy-Speaker: I have to 

bfing it to the notice of the hon. 
Members that there are so many 
voices audible here to the Chair It 
is supposed that members inside the 
House are listening to the hon Mem
ber who is speaking At least it has 
to be supposed like that, it may not 
be the actual fact

«w*r $ar *fh ft  tr& ftn w t j r
^ K S T W W f t ^ T ^ f c T S R ^ ^ r T f f t l  

« r r s r ^ ^ t ^ r crrf 1 f ^ r r ^ r
5T^sr ^  15ft rrg*ft5T ?KTrr ^  fW TT ^ T

sPrfi I  q ->  ^  «p- iTRTTRfi iTIT
Wr^T^«TT «n*ft v t  

* l « r  r<ft i  1 * f  wrpft ^  srgT xn  >TiRft 
«r?jft r̂ ;rft *rr ^ c ft  1 *rRr<ft *  ^ t  
<TTfT5T *T^t ftcft 1 S f o f t  ^  STS 5ffT
^ f t  t  1 wnmwt % a r W  qrnft 

i w f  ^ t  t h t  f e n  srr ?rorr 
t ;  *rfe rifl- irm  vrw fV v r r ^ r a r t  
^ft s iK w , Pnwr t n jr , « f lr  ^ r  
f e * r  %  «R«ft *?t 3 T ^ w  f t  tfr ^ n t  cfrr 
f^ rrr *ft«r t t  ^ t v t  v

?r«Bt ? R |  jpftn  ^  frw r * r  « * r i t  
t  1 ^ f e r  *r? ff*ft ^ « F t T  
% W TR #  «TTH«Rrr ^  JTfir »p*ft v f t  

^  *p ft  ?ff»r w p f t  <iEf jrpnr
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a# tfNff % fiam vt Wf, ss 
I*it% fcif « fk  fa* «r«nqrpr ^  f t  
aft wr far *frar ara ft a«rcft f  1

ffarasr a *t aftar f  aafa «fk
«Jk aart fara tt afrjpsr t o  «ct 

qm carts: aanrr atrr t  1 %a?r *a at 
afoft % sâ ft fsRft r̂?r fftft * 1 
ffaraa afcr % w*rr fr sara ar, fr 
aia t  *tf a *?tf 3t£t a#t a$t t  > 
fr a*t It finaat #arc *ft arr aatft  ̂ 1 
«ifr ?r f  f̂k 3*î  w ft 

t tfk afr ^  * fiWW 
|  1 afT aft 5W3ft fWt f  **f nfeft %
arka ?t «fta ajapft aitft | 1 afir afr 
qr fipsr# jft sra?a ft arra t̂ aa aara 
T O  fa?*ft sfk ^  srftf a <rr aarT 
5 -sflraft ’(ft aro atar st wrra â 
*ft affra t  I ^  STa It afT % 9fWt 
*ft aftft tft X * ft *PF?ft 
art 'Bra-g; v m  w z  f  ?atft >ft 
<mrrat % aaa ft a«itfr 1 1

a& ’ft as saia »ftn*rraRff ft# *r 
a?r â c4 tw t f  a*k *na anaft ft 
f  fr*a wrrar a r i  a*f *ft Paanama 
a a  T^t f  1 *p t t  a fT % sfiat *ffts$rT*rt 
a garrr ant «ftr *a ssrraft % sTHFfa* 
am t vr &r % faa ?*aaT*r a fw  arnf 
a't*a%fatr*aan-*rssn' a?frar<NTa£t
#  a w  1

a fT  «FT f T *  a f  t .  ’ TTT STaaM  a£t
w  avet, fa *rar foraar a «MTsr m  
aia sa w it aa |  aft ̂ t ’sftat a ajarc 
a U 7«rr >n» vr «pt ftar | »ŵnirr 
»rerarjr*Tf̂ TTtf«P?fr«r?:̂ x w o t 
vrnr i f #»tt i m x  <tt ?rf̂ t vr 
f*n rw  $t at farerrr ’Tft *  ?iWf % 
ftnj wrew t  ^ptt <mar '«wi«ft

^ f t  a w  ^ 1 f r  a w  f fa p w  % ftnt 
v m  ^t ^tft a f^ a  ft<ft | a k  %qft*r 
a rw r  ? im  ^a% far? *p*z  finrr 
arnn 1 1 *rfr ^ t  «rnft ^  « n r w r  w a a i a  
m  faar «fr»̂ft | «irf̂  ̂ fr «rc fawf 
sfrr fw  aiw at «rsr ttt 
ft m m  tftx aft area a^R vt «BR5j 
w i t  *Pnar vt a fm f % farj ^ar q*aT 
t  ̂ f 7ft ̂ ar qyar 1 afrara t̂ansTa’ 
av f̂t | ?rV af aa ?rt fur aft faar 
arr a w  ara â r «nat vr t(Tr â wr a 
ft 1 wa ata |na fta ftr ffarâ i a 
$ 3  ^  f  arfr qr ?fta wqa
5ft Ttsrt â t v t  a ^  1 safari 
afcat a af *rra ar̂ â at a â ftiaar 
ar faat â̂ t ara? afa f  1 afr 
aar^ft ̂  ̂  T>ft t  ?(k  faiâ ft
aaa a aftat a ^  f  <raaft «na % 
farr fa r w a a d v ta ^ a r ^ ^ fa t ft r  
"araat amraPrfa ?aaWa a Twat" » 
<mt ate ar araia 35m arr̂ r f  
ak ar a % aim aft an: afta wift 
f  a k  aa% are fq>T w a  % fa t  
arfr a%- arr?t f  i?a aa a ^ fr 
tfk ar»#k % ^itt a «riaiaaa âr 
Tfar 1 1 *afaij a ?fa araata â a  ̂
ak aa> aft  ̂af araar v^ar ft? ga 
ak at ar̂ r «aia ^  1 a«rfa af 
afrat & wrr jar a<sT f, arra 
tt aftvrraa aia f  1 ga¥t ak «aw 
«na f?ar arnf 1

Shri S. K. Pa til: Sir, I must
begin with an expression of grate
ful thanks to the hon Members of 
the House for their very keen interest 
that they have demonstrated m this 
particular subject As many as 
seventy cut motions have been moved 
and 28 speakers have spoken. If there 
was tune, I am sure another twenty 
would have taken part That only 
goes to show what keen interest all 
hon Members coming from various
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[Shn S K. Paul] 
part* of India take in this important 
subject of lmgation and power, which 
is the very basis of our nation-build
ing

Before I come to the details which 
every hon Member belonging to parti
cular locality or State has unfolded, 
I do not want to be lost and bogged 
down m these details because thereby 
I may not give you a correct picture 
of the proposition, which, with your 
permission, I want to give to this 
House

The hon Members will realise that 
this is an experiment that we have 
been trying—I am talking centrally— 
in the last ten years and it is too 
early a time for a correct and com
plete assessment as to the success or 
otherwise of that experiment There
fore, before I come to those details, I 
would give you a bird’s eye view in 
the form of an overall picture, as it 
appears to me, of the great effort 
that the country has been making 
during the last ten years and parti
cularly durmg the six years and a 
quarter of the Plan penod—five years 
of the First Plan and a year and a few 
months of the Second Plan This is 
particularly necessary for the proper 
assessment, as I said, if not apprecia
tion of the great effort Let us, there
fore, not make the mistake of missing 
the wood in the trees

When I come to the picture, I would 
draw the attention of the House to 
what I have styled as the river 
wealth of this country We have 
been talking of many wealths—min
eral wealths, gold wealth, silver 
wealth Our river wealth is some
thing of which as a nation we can be 
proud We have so many rivers and
at places where we need them Sir
Jagdish Chandra Bose established the 
theory that plants have life That 
apart, I do not know whether the
nvers have got their lives or not
But, sometimes, I am inclined to think 
that they have both a life and a soul 
They are much too alive, they are

not like other inanimate objects and 
therefore, they have a terrible im
pact in making the human lives as 
they are

We are so lucky that we have so 
many big and small nvers and when 
they move, sometimes they crawl, 
sometimes they meander and some* 
tunes they jump into the gorges; all 
that happens, not because they like 
to do so or they are fickle-minded; 
they do it for the good of the commu
nity, for the good of humanity Had 
they not been so and had they not 
been meandering and moving and 
jumping into the gorges, you could 
not have got all the benefits that you 
derive from these rivers Sometimes 
they are a little angry when they are 
in floods and sometimes they show 
their teeth and you become frighten
ed although it is for a short duration

Even floods are necessary some
times Had there been no floods, the 
natural fertilisation would have been 
impossible Although floods are ex
cessive and they cause damages— I 
know that and our annual damage 
from the floods is somewhere m  the 
neighbourhood o f Rs 45 crores, but 
even then—when you think o f dam
age, you do not think o f  the good that 
they do, o f the immense good that 
these rivers do

From ancient times, you will see 
that all our civilisations—not only in 
India but everywhere m the world— 
centred round the rivers Where 
would be the Middle-East and all 
these countries if Father Nile was not 
there’  Where would our civilisation 
be if the Ganges, the Indus, the Bra
hmaputra and other rivers were not 
there’  Therefore, we must be very 
grateful to providence that we are 
possesssors of these great rivers, of 
this great river wealth which we are 
now exploiting to the good of the 
millions of our countrymen

When I give you this bird’s eye- 
view—as I call it—I would tell you 
what all the things that we have done 
during the last five or six yean and
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what we intend to do during the 
■Second Flan. There nay perhaps be 
some repetition. Sometimes people 
quote figures and they are sometimes 
wrong figures. Not that I am quot
ing right figures but these are figures 
~based on official estimates which 
alter great pains we have collected 
together. They indicate whaf India 
will be at the end of ten years—that 
is, at the end of the Second Plan 
period.

This country was ahead of any 
other country in the world in the 
matter of irrigation. The hon. Mem- 
Tjers must realise that irrigation is 
not a new subject to India. If there 
was any country that was irrigated 
to the last point, India was. India 
was irrigated; even before our First 
Plan, you will find by comparison 
that we had the largest irrigation in 
the world. That irrigation that we 
'had in India for the most part went 
over to our neighbour country; it was 
mostly in the North West and Punjab 
and seven-eights of Punjab Irrigation 
system went over to Pakistan. But, 
that is a different matter. Even with 
what is left, in the South and in other 
parts of India, we were leading in the 
matter of irrigation even before the 
First Plan began, we had 51-5 million 
■acres of land under irrigation in 
various parts of the country, parti
cularly in the North and the South.

At the close of the First Plan, the 
irrigated area was about 65*5 million 
‘acres. It rose by fourteen million 
acres by the major, minor and medium 
.and every other type of irrigation— 
which necessarily includes irrigation 
that is not under the charge of this 
Ministry but that is under the Minis
try of Food and Agriculture. In my 
view, it is a very significant rise. It 
ds a little less than thirty per cent 
•over the pre-Plan period. During the 
‘Second Plan, we aim at bringing 21 
million acres of land under irrigation. 
The total area under irrigation at the 
•end of the Second Plan would be of 
the order of 86*5 million acres. That 
is about twenty per cent more than 
the first Plan and nearly 33 per cent

more than at the end of the First 
Plan.

This will be the most impressive 
performance, provided we are able to 
fulfil the targets that we have placed 
before us and there is no earthly rea
son why we should not fulfil those 
targets provided there is co-operation 
between the Centre and the States 
and provided you create suffldent 
enthusiasm and inspiration among the 
people. I am sure that it will be done 
and at the end of it we shall have 
86*5 million acres brought under 
irrigation which will completely wipe 
out the food deficit. My definition of 
food sufficiency is this. Because in a 
particular year, we have got enough 
food, it is not food sufficiency. In 
1953, we had almost a wide-fSH. Be
cause the season was good we had 
enough of food. But that is not 
enough. I should take the leanest 
year and if in that year we do not 
require any imports, I would call it 
food sufficiency. I would say that at 
least food worth about a hundred 
crores more than the actual needs of 
the country should be there in the 
leanest year. If that is to be achiev
ed, I think 86*5 million acres will 
be a good target to aim at during the 
Second Plan period.

Now, Sir, We come to the problem 
of power. In power I could not say 
that we are a leading country; our 
country is in fact down below in the 
gradation. But in that also the per
formance is very impressive. In the 
ten years covering both the Plans, we 
shall be spending an amount of the 
order of Rs. 687 crores of which 260 
crores were spent in the First Plan 
and Rs. 427 crores are provided for 
in the Second Plan. At the com
mencement of the First Plan, we had 
2*3 million kws of electricity and 
during the course of the First Plan, 
we have added 3 *01 million kws to 
bring the total to 3*31 kws at Hie 
beginning of the Second Plan. We 
have targeted to provide 3*5 minion 
in the Second Five Year Plan, bring
ing the total quantum of electrical 
energy in this country to 6*81 million 
kwts. For a country struggling for
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finance, and with the difficulties that 
we have got, who dare say that this 
is not an impressive record? I con
gratulate all those who have been 
ywsponsible and will be responsible 
for this. I have not the smallest 
doubt in my mind that we shall fulfil 
our target by the time the Second 
Five Year Plan is over.

The third thing that this Ministry 
looks after is the flood control. Floods 
are good sometimes and sometimes 
they have got to be controlled. We 
are very proud in this country that we 
have got the Himalayas, the tallest 
mountain with Mount Everest. Every
where in the world they say that if 
there is anything that they want to 
see it is the Himalayas because it is 
the tallest mountain.

Shri Khnshwaqt Rai (Kheri): Sir, I 
rise on a point of order. The hon. 
Minister should address the Chair 
and not his colleagues sitting beside 
him.

Shri S. K. PatU: I think, Mr. De- 
puty-Speakex, you know it better than 
being pointed out by a Member of 
this House.

Mr. Depaty-Speaker: When I am 
deprived of this privilege I will point 
it out.

Shri S. K. Patii: I was talking of 
Himalayas, before my hon. friend 
thought of interrupting me. Although 
it is very tall and is the tallest 
mountain in the world, the geologists 
say that it is an infant, and because 
it has got certain tricks of that in
fancy from which we suffer, one such 
thing is that all the rivers that flow 
from Himalayas carry with them silt 
and that silt has become a problem 
so far as irrigation is concerned.

It is not a thing that is new to this 
country. The silt problem and ero
sion problem to which references 
have been made by Members are 
problems of world importance; they 
are world problems, international 
problems and researches are being

made even in countries like America 
and China where similar problems, 
exist, to find out how to reduce or 
minimise this silt problem. There
fore, we have got this difficulty. We 
want to overcome it. Because there 
is the silt problem or the erosion pro
blem our proposals or projects would 
not stop.

With regard to this flood control for 
which we made provision particularly 
from 1954 on a rather big scale, we 
have taken over control of turbulent 
rivers under the National Plan, and 
up to 1954 funds provided in the First 
Five Year Plan were of the order o f 
Rs. 17 crores. We could not spend 
that money. We spent Rs. 10 crores,. 
because plans were not ready with the 
States as the money is spent by the 
States and projects are theirs 
although grants are allocated by the 
Centre. In the Second Five Year 
Plan we have allotted Rs. 60 crores 
for this purpose. The original pro
gramme was for Rs. 117 crores, but 
this had to be pruned and adjusted to 
Rs. 60 crores, because of JJie tempo
rary financial difficulties through 
which we are passing.

Therefore, you see, Sir, that even 
in the matter of floods the Govern
ment is doing its best to see that all 
this loss of Rs. 45 crores annually 
should be minimised if not complete
ly prevented. The results are coming, 
as I shall point out to you as to how 
because of the efforts that the Gov
ernment have been making through 
these projects a certain percentage of 
flood danger has gone.

NoW I come to the question of dis
tribution of irrigation projects. Peo
ple sometimes talk of big projects, be
cause they are so very spectacular— 
the Bhakra, the Hirakud, the Daxnodar 
Valley and others. But there are 
hundreds of projects of irrigation and 
power spread all over the country. 
The big projects are very big; they 
are marvels of engineering. Bhakra, 
whenever I think of it, I feel we can
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go on singing its praise all our life 
time. It is an engineering marvel of 
which any nation can be proud Once 
I had occasion, a number of years 
bade, to go and see the Boulder Dam 
and the Tennesse Valley. When I 
saw the Hoover Dam, as it is called, 
I thought to myself: "Oh! God, would 
there be a time in my country when 
our countrymen would also be able to 
have these engineering marvels and 
have a dam of that size and dimen
sion?” I little knew that within 
these ten years that dream of mine 
would be realised Here is a dam, 
one of the biggest mdeed m the whole 
world, 760 feet from the lowest foun
dations, comparable with the Boulder 
Dam which is only 728 feet I am 
not merely enjoying in the competi
tion that we have passed the Boulder 
Dam It so happens that we are even 
taller than the Boulder Dam and the 
Grand Coulee Dam which is only 500 
feet There is a Dam now coming in 
Switzerland, who want to beat us, 
called the Grand Dixance Dam That 
Dam is not yet completed, but when 
completed it will be 940 feet That, 
perhaps, is due to the fact that they 
have got the advantage of Alps, very 
very tall mountains where that kind 
of height is possible

What I am telling you is, there 
have been miracles happening before 
our very eyes Bhakra, as I said, is 
according to the new scientific and 
techmcal methods When we 
look at it we must be proud 
of ourselves that we have been able 
to tackle a problem of this dimen
sion as the Bhakra Dam gives us

Where is the Dam like Hirakud’  
Go anywhere m the world and you 
will find that such an expansive 
scheme, where from one end to the 
other it is 16 miles—S miles is the 
actual dam and about 13 miles of 
gaps we have filled in order to im
pound water—which you can drive in 
a car, and with impounding water of 
the expanse of nearly 30Q—288 to be 
exact—square miles, such a vast blue 
expanse of water available to you far

irrigation, for navigation, for fisheri
es or for any other purpose does sot 
exist anywhere else We are also 
nroducing power at Hirakud and 
some more power will be produced 
about 15 miles down the Dam.

Nagar Junasagar will be another 
very very fine Dam in which you can 
see the work that our engineers are 
carrying on, and possibly in a most 
economic manner They are doing it 
at Krishna Barrage to which a refer
ence has been made by my hon. 
friend there I am not an engineer 
myself, but I have got a robust com
mon sense to understand one thing 
from the other Krishna Barrage has 
been constructed at the cheapest and 
most economically possible basis. 
When it is completed you will find 
that it will give us more per rupee 
than any other dam that will come 
up m the country

The merits of these things are 
known to everybody, but there are 
other projects about which mention 
has been made by hon members be
longing to that particular territory as 
to what is to be done about them 
The number of new irrigation pro
jects during the Second Five Year 
Plan—I am not talking of Bhakra and 
other projects—is about 200 for irri
gation and 182 for power bringing the 
total to 382 spread over all parts of 
the country Of these, projects costing 
less than Rs 1 crore are 265—145 
irrigation and 120 power, projects 
costing between Rs 1 crore and Rs. 5 
crores are 79—33 irrigation and 46 
power, projects costing between 
Rs 5 crores and Rs 10 crores are 17 
—10 irrigation and 7 power, projects 
costing between Rs 10 crores and 
Rs 30 crores are 16—8 for irrigation 
and 8 for power and the projects cost
ing over Rs 30 crores are 5.

Now, this is a gigantic scheme, when 
you look at it, for a country like this, 
and if there are some mistakes here 
and there hon Members will realise 
that we are very anxious to finish 
things as earfy as possible, apd in that 
process we go on making some mis- 

also. If the project la not start-
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ed, we are asked why the project is 
not started and immediately taken 
into hand. If the project has been 
started and tome mistakes are 
committed, we are asked why 
those mistakes have occurred. Hon. 
Members will realise that we are not 
High Court Judges who will only 
look to the civil side of things. We 
must also see the other side. Where 
a pat is due, the pat must be given.

They referred to rural electrifica
tion. I agree that there must be rural 
electriflcaition, and pretty last too. In 
that we have not got a very convinc
ing record to show, beacuse from 
3000 villages which were electrified 
before the First Five Year Plan began, 
at the end of the second year of the 
Second Plan we shall come to about 
16,600 villages. There also, you will 
see that it is not a business of the 
Central Government; it is the business 
of the State Governments. We only 
give the money. Therefore, the initi
ative must come from the State Go
vernments. If it comes I can assure 
my friend Shri Mathur that we shall 
do everything in our power to see that 
rural electrification, not merely for 
the showy side of it but also for the 
side of utility, is taken in hand and 
done as quickly as possible. The total 
number of towns and villages electri
fied during the First Five Year Plan 
was 2508. This works out at 76 per 
cent increase in the electrification of 
town* and villages. Transmission 
lines laid during the first Five Year 
Plan period were 19,000 and we pro
pose to have 35,000 miles of trans
mission lines in the second Five Year 
Plan, bringing to a grand total of
54,000 miles of transmission lines 
during the Plan period. Continuous 
investigations, survey, research, pub
lic co-operation, have been seriously 
engaging the attention of the Govern
ment. The funds provided for these 
schemes during the second Five Year 
Plan period amount to nearly Rs. 10 
crores, and they are merely for re
search and for things that are neces
sary and which are very basic indeed. 
So, the implementation! of the Plan

should become very necessary, easy 
and successful.

Detailed hydrological investigations 
have started for all important rivers 
and they will be continued during 
the second Five Year Plan period. As 
I have already explained, the variety 
of rivers is tremendous. We do not 
know how the rivers flow. Therefore, 
continuous research has got to be- 
made, and such a research is being' 
conducted. Then a systematic power 
load survey on a national basis is 
being made. The establishment of »  
power engineering research institute 
is also under contemplation.

That brings me to what we have 
done foe flood control particularly 
how much benefit these scheme* 
have given us. That benefit, accord
ing to the statistics available to me 
since 1954, is as follows: 5,000 sq. 
miles in area were protected from 
inundation and 20 major towns and 
about 3,200 villages were protected. 
Embankments constructed since 1954 
total 1,600 miles. The percentage re
duction in flood risk, because of the 
major projects already constructed 
was as follows: DVC—61 per cent; we 
have reduced the flood risk to almost 
nothing. The remaining 39 per cent is 
not much of a risk. In the Gandhi 
Sagar Dam across the Chambal, it is 
37 per cent At Bhakra, it is 28 per 
cent- At Hirakud, it is 20 per cent. In 
Bihar there is the Kosi. That is a 
classical example of floods caused by 
silting. Though the embankments 
have afforded protection to a certain 
point, the ravage caused by the re
cent floods has been substantial. The 
reason for this is that the embank
ments are not complete. Some gaps 
have yet to be filled in. The villagers, 
it is said, feel that unless they get 
full compensation, they will not per
mit the embankments to be construct
ed. Our orthodoxy, our conservative 
nature, our way of life—all these 
factors come into operation, with the 
result that the speed with which we 
want to do these things is not at
tained. Therefore, if these Kosi vMag-
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ers are a little suffering today, they 
have to—perhaps it will be a bad ex
pression—thank themselves. I am 
very sorry to say that they have not 
done at least a part of their work; 
whatever may be the compensation 
will be decided upon and we shall 
give them. But the stand taken by 
certain villagers that unless the 
quantum of that compensation is 
known, they are not going to proceed 
or allow us to proceed with the work 
is a position which is very untenable 
today. Therefore, I would ask—1 
would beg of the Members—who 
come from Bihar to realise the situa
tion and see that they allow us to 
proceed. Ultimately, it is good to 
think of India as a whole. The 15 
miles of embankment that remains to 
be completed should be finished and 
immediately we should* concentrate 
on the barrage itself so that the 
river can be tamed just now.

I have never seen a river like that 
which takes liberty with everything 
that comes along and in any manner 
that it likes. Whatever it is, it is a 
very useful river. We can impound 
its waters and use it for power and 
irrigation. All that has got to be done. 
As I said, for all these projects, we 
intend spending about Rs. 1529 
crores. This is only on the major pro
jects which this Ministry deals with. 
Along with this sum of Rs. 1,529 
crores in the two Plans, the States 
also are spending substantial amounts 
for minor irrigation works. There
fore, the total outlay on all these 
things during the ten years of the 
Plan period is something of the 
order of Rs. 2,000 crores. I have 
said that 70 per cent increase is ex
pected to be achieved in irrigation at 
the end of the Second Plan period 
and there will be an increase which 
is almost treble, in the power poten
tial of the country. I regard that as 
an increase of which any nation could 
be proud.

I can quite understand the hon. 
Members who were critical. But X 
would tell them that they do not

take the whole picture in view. When 
you look at the mosaic, you must 
look at the whole mosaic. Then you 
can understand the art and the 
brilliance of it. But if you analyse 
the mosaic thread by thread, you will 
find how ugly and imperfect it if. 
That is not the way how the mosaic 
has to be judged. All the efforts that 
the Government have been making 
are of the type of a mosaic which 
must be looked at as a whole. I am 
not merely romantically bringing the 
picture before your eyes. But it is • 
picture of which we should all be 
proud. Therefore, when you look at 
that, I can say that it is something 
of which everybody should be proud.

May I say without resorting to any 
exaggeration, one thing? Find out a 
single country anywhere—compari
sons are invidious sometimes, but I 
do say this—where such progress has 
been attained in such a short time. I 
do say with honest pride which every 
Member of this House also possesses 
that during the last five or six years, 
or, until the end of the Plan period, 
the quantum of nation building 
activity of this country or this Gov
ernment has been good, and at the 
end of the two Plan periods, what 
this Government would have achieved 
will be almost unparalleled in the 
world. No single country during a 
comparable period of time has done 
such good to millions of its country
men as we have been able to do.

I do not wish to take the plaudit 
of the press or from anybody. But it 
is a fact; but in our anger sometimes 
and in our excitement sometimes and 
in our power politics sometimes, we 
say things, but we must not forget 
what gbod has been done to our 
country. We have a chain of Govern
ments in this country. There ace 
States; there are other Governments. 
Supposing they do something very 
good, I can assure them that I shall 
be the first man to compliment them. 
If the Government is bent upon the 
good of the people, then, what is real'
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ly sauce for the goose will also be 
sauce for the gander. If it Is good, it 
is good all the way and all the while. 
Therefore, when you think of it. I say 
that we are indeed proud of the very 
excellent record of good work that we 
have been able to do.

This brings us to another important 
problem. We have achieved other 
things apart from the quantum of the 
irrigation and the electrical energy 
that we have produced. When these 
big problems were thought of, we 
thought how we could start them. 
“We have no money, no engineers; 
how are we to do it?” We were afraid 
whether we had sufficient engineer
ing talents for the big plants like the 
Bhakra or the Hirakud. We then 
found that we had sufficient talents, 
■nd therefore, we proceeded and we 
got some engineers from outside. 
During the past six and a quarter 
years—I do not say it for the sake of 
saying and I do not indulge in idle 
praise—I have seen that the handling 
of this work has been fine. I am 
gratified, after personal experience 
and from what I have been seeing, 
at the jobs being done by our en
gineers, and I say that our country 
must be proud of these boys who 
have done this work. They have per
formed a miracle which you never 
expected of them. They have given 
their vitality, their enthusiasm and 
their devotion to the work and, above 
all, the self-confidence that haB been 
created in them augurs well for the 
future. In any big jobs that we may 
undertake, no matter what its dimen
sion, you need not take engineers 
from outside. You have engineers in 
your own land. Sometimes, people 
ask, “why do you bring engineers 
from outside?”  I cannot understand 
this. I tell you, if we merely bring 
them because we have no engineers, 
it is wrong. But knowledge, whether 
it is technical knowledge, scientific 
knowledge, is universal Knowledge 
has no stamp so that you can ray 
that it has a particular border or be

longs to a particular country. Know
ledge is universal. If there i* any 
engineer skilled in anything any
where, it belongs to the whole uni
verse. We are bringing those experts 
not because we have no experts, but 
for second opinion or third opinion. 
There is nothing wrong about it  I 
am looking for a gold letter day or 
a red-letter day when the Indian 
engineers will be invited by the pro
gressive countries to give opinions on 
their plans. Why should we restrict 
ourselves? I cannot understand it. It 
we are right in a thing, our assurance 
can be doubly assured by bringing 
some others who can give us their 
opinion. Some asked, “Why is there 
the French engineer in Chambal?" 
and so on and so forth. When the 
French engineer came and said, ‘You 
are right”, how much enthusiasm we 
get and how much self-confidence we 
get? Therefore, I say that although 
the engineers sometimes come from 
other countries, their number would 
be very small. Except for Bhakra and 
DVC, we have no foreign engineers 
anywhere. But whenever we want 
them, we take their opinion and in 
most cases, in nine out of ten cases, 
they have endorsed the opinion that 
our engineers have given. Whenever 
I go to see these projects and look 
into the lustrous eyes and faces of 
theso engineers, the boys coming and 
talking to me, “We have done this; we 
propose to do that; we propose to 
generate electricity”, when I hear 
that glorified “we” that stands for the 
nation, that stands for the self-confi
dence, for the determination and vita
lity which they possess, when I hear 
these words, how very happy I be
come! I get all the vitamins of life
......... (Interruptions). Therefore, on
my own behalf, on year behalf, on 
behalf of our countrymen, I convey 
our congratulations to this band of 
engineers, young and old, who have 
stood by, the country and done such 
miraculous work for the last 6J 
years. I want more and more of 
them, for we are having more schemes 
to which 1 shall presently refer.
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H ut brings me to some of the most 
important problems that the House 
iias raised, otherwise also they are 
important First of all, I take the 
canal waters dispute Every Member 
of this House is naturally anxious 
that we want all this water, 10 million 
acre-feet, which we have been giving 
to Pakistan We want this water very 
badly I do not want to go into the 
whole story, but I shall say some
thing about which much has not been 
■aid Personally I believe, and perhaps 
the Government of India also believe, 
that so far as this canal water dispute 
is concerned, so far as the allocation 
of water between the two countries 
is concerned, either by any law, 
equity or by any standard, India is 
not bo\md to pay any single rupee to 
Pakistan

Some Hon. Members* Hear, hear

Shri S K. Pa til: Now you cheer me 
You think I am m a bellicose mood 
and I should be encouraged It is not 
that When these canals were built 
in united Punjab—not even united 
Punjab, it was united India—what 
was the idea’  Punjab was the pioneer 
in irrigation and canals The canals 
were built first in West Punjab, 
because the nvers were most power
ful there, they have got 80 per cent 
of the waters—Indus, Jhelum and 
Chenab, as against the 20 per cent of 
the waters in Ravi, Beas and Sutlej 
That is one thing Besides, the united 
Punjab Government owned more 
lands in the western region and they 
thought they could realise crores of 
rupees by way of betterment levy. 
That was why on the western side, 
the canals were built first Now, I 
would ask this question Supposing 
there was no partition and Punjab 
was united, was it not the duty of 
the united Punjab to see that the 
eastern canals were also built? 
Because they got the canals first, they 
should have spent the money they 
got out of those canals in order to 
build canals in the east

Pandit Thakur Das Bhargava
(Hissar): In western Punjab, they

have not got betterment fee The 
canals were built with Government 
money and no money has been charg' 
ed from the cultivators Here we arc 
charging that fee

Shri S. K. Patil: What they get or 
what they do not get is a different 
matter I am merely giving the rea
sons Surely we were under no obli
gation whatsoever to pay anything in 
order to help Pakistan to build those 
link canals, etc, in order to 
get these withdrawals from the 
western system of nvers 
We were not bound to pay anything 
Then, you may ask, “Why did you 
pay then’ ” We paid because we are 
a nation who believe in international 
goodwill When this matter became 
an international matter, when the 
Worlil Bank also gave its good offices 
and said, “Let us take this matter out 
of the vortex of politics, let us con
sider it on the technical and econo
mic basis and if it becomes neces
sary, you will have to pay something 
for those lmk canals", we readily ac
cepted it You may ask, “why did you 
agree’ ” If we did not agree, possibly 
this matter would have gone on drag
ging for years and years Therefore, 
we thought that we should buy the 
goodwill of those people

Shri Harish Chandra Mathor: Have 
you got goodwill from Pakistan or axe 
you extravagant’

Shri S. K Patil. We in India be
lieve in unilateral good My 
friends should understand that whe
ther the other man reacts or not, 
you should be good, you should not 
be bad even for a change, because the 
other man wants to be bad There
fore, we took that decision This is an 
old decision, I have not taken that 
decision It was taken years 
back We took the decision that so far 
as the historic withdrawals which 
Pakistan was getting from the three 
eastern nvers were concerned, they 
should be gradually replaced by the 
withdrawals from the western rivers, 
and that cannot be done 
cally, unless link canals were built 
and if it was necessary, even a 
reservoir could be built. When th*
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1954 proposal of Jthe World Bank was 
made, we readily accepted it, because 
we thought that If the World Bank, 
without any interest in politics, was 
doing something good, we should ac
cept it.

More than that, there is another 
reason. It is not merely a question 
between Pakistan and India, but our 
people are suffering. They want 
water and therefore, if this thing is 
to go on and on for another ten or 
twenty years, our people would 
suffer. I may tell my friend, Shri 
Mathur, that this water is going to 
benefit particularly Rajasthan, the 
State from which he comes. I am 
most anxious to see that not only 
within my life-time, but within the 
short of the second Five Year 
Plan, the Rajasthan canal becomes 
an accomplished fact and the Rajas
thani people enjoy the benefits of irri
gation and power. Therefore, both 
these things—-Sirhind feeder and the 
Rajasthan canal—are in the immedi
ate programme.

We have told Pakistan, we have told 
the World Bank, “We have waited 
long. You wanted us to wait for 5 
years from 1954. Those five years will 
be completed in 1S59. But nothing has 
been done during the last three years. 
But we have extended that period and 
given a final date. From now on we 
ifrnii not wait for more than five 
years”, because we are also today not 
ready to draw water from those 
f»nwi>ig Sirhind feeder and the Rajas
than canal are going to be completed 
by that time. I can give this assurance 
to this House on behalf of the Indian 
Government that nothing will come 
in the way of having water in these 
rnnnia ag 800n as these canals are 
ready for operation and for drawing 
water from the three eastern rivers. 
That is the position today.

As an hon. Member pointed out, this 
Rajasthan canal is going to be per
haps the longest canal in the world. 
Where is the canal, the length of 
which is 900 miles? It can be used 
tor navigation also. He is putting

tome ideas into my head, it
will cost more. Even as it is, it will 
cost Rs. 60 crores and if it is to be 
used for navigation, it may cost more. 
We do not want Rajasthan to be a 
desert any more. If this canal is built, 
perhaps a million acres will be irri
gated. I do not know the exact acre
age, but perhaps even 200,000 or
300,000 tons of foodgrains will be pro
duced, which will not only look after 
Rajasthan, but other parts of India 
also. That is exactly the position in 
which the canal water dispute stands.

The World Bank representatives 
came to India now, and I have made 
reports to this House from time to 
time. They have made certain pro
posals and these proposals are not 
very much different from the 1954 
proposals. If I may say so, they are 
a little more accurate and precise in 
the manner of their implementation. 
The main principle is accepted, name
ly, that the water in the three wes
tern rivers is for complete exploita
tion by Pakistan, except for the small 
historic withdrawals and minor future 
uses that we have got in Jammu and 
other places. They are negligibly 
small and Pakistan is not opposed to 
it. The three eastern rivers, Ravi, 
Sutlej and Beas, would be for India.

If that principle is accepted, then 
we go on to the second phase. Engi
neers sit together and find out as to 
how the replacement in the canals 
should be done. During the last few 
years, Pakistan, have built canals and 
spent Rs. 25 crores, although they have 
not taken much water for them. They 
are aware, perhaps, that India is as 
good or as bad as they are. There
fore, they are afraid that any moment 
India might stop withdrawals and 
they would be in difficulty. Therefore, 
they have done that, although they do 
not admit it and they have not come 
with a bill that so much has been 
spent. The canals that are built are 
cai>able of drawing 5 million acre- 
feet, half the quantum that they take 
from the eastern rivers. The problem 
is therefore not very difficult The 
problem would be In very leen
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months or the penod when the water 
flow is not very strong and that raises 
the question of reservoir, etc

Some Members have said, you are 
soft-hearted and so on Many epithets 
have been used. Is it wrong to be 
soft-hearted? Is it wrong to be soft
hearted even to your enemy? If one 
loses temper, u It necessary that we 
should also lose temper? A man who 
loses his temper, never gets his objec
tive India does not want to lose 
its object and so won’t lose its temper 
in this matter. I can assure the House 
that things are now being precipitated. 
During the last three months, we have 
considerably progressed God willing, 
we shall be able to solve this matter 
amicably, not from a political angle, 
but as I said on the economic and 
technical basis as the World Bank 
wants it to be done

An Hon. Member; What about 
Ganga Barrage?

Shrl S. K. Patil: I shall come one 
by one to Ganga Barrage.

The House must realise one thing. 
Whenever they talk of the responsi
bility of the Government of India, 
they little realise that Irrigation is 
not a subject under the control of the 
Central Government Everybody 
comes and tells us, not only these big 
projects, but even smell bunds should 
be taken up In this Irrigation and 
Power Ministry, we do not touch any
thing which is less than Rs 10 lakhs. 
We are a great capitalist Ministry in 
the language of the other side All 
our projects cost more than Rs 10 
lakhs up to Rs 175 crores as in 
Bhakra These are the projects that 
we look into How do we come in? 
Ordinarily, do you mean to say that 
the States would have tolerated even 
for a minute the interference of the 
Government of India7 They have got 
absolute rights because this is a State 
subject, not even a concurrent sub
ject- Power is a concurrent subject, 
not Irrigation We csme in with our 
good offices like the World Bank We 
say, look here, these are big projects 
at Rs. 175 crores and Rs. 100 crores;

you cannot do it, they are inter-state 
projects and they have got to be look
ed after by somebody bigger than the 
States That is why the Government 
of India came m We are using our 
good offices, giving them loans, 
guaranteeing their loans If you telT 
me that if the Chief Minister of a 
particular place does not act m a cor
rect manner, I must have a whip handL 
and do something about it, that is im
possible Even in law, it is impossi
ble They won’t tolerate it for a day.

Many things have been said, why 
don’t you do this or that It is not in 
our power to do so How we can do 
is, use our good offices, extend our 
good offices, smile a little more when 
they come and meet us and so on. 
That is all We can’t go more than 
that, or better than that You will 
see there are these difficulties In 
some cases, by some provisions of an 
Act, we can limit that power, provid
ed the States agree, to a certain 
extent as we have done Beyond' 
that we cannot go, we have no power. 
Even in regard to concurrent subjects, 
you cannot do anything without first 
taking the States into confidence You- 
find very often there are difficulties 
Sometimes it is said, why a particular 
Chief Engineer or Superintending 
Engineer was not appointed for a 
year, why not do it here and now If 
such a power existed, we will do it in 
a minute That is not so When a 
Chief Minister has got to be appoint
ed, I have to see which.

An Hon. Member: Chief Engineer.
Shri S. K. Patil: I merely did not 

say Chief Engineer so that the ana
logy may not be complete I have 
got to see which State is interested 
and what is the view of that State and 
whether they are going to quarrel I 
write to one State, no reply I write 
to another State, no reply Then I 
write to both the States, no reply. 
Therefore, it is not really proper for 
me—I am not speaking for myself 
alone; my predecessors have been 
there—to come overnight and say, 
this Chief Minister has not replied. 
As it has very often happened, I can
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[Shri S K Patil]
-assure you, wherever there is delay, 
.sometimes unpardonable, I admit, the 
delay is not due to any slackness on 
the part of the Central Government 
The delay is due to the fact that bet
ween two States, the differences could 
not be compromised

I am telling you the facts There
fore, you need not expect me to do 
some miracle Die miracles are 
there these dams and other things 
that we are making But, the miracle 
of having the States to do as we want 
is a more difficult miracle than even 
the construction of Bhakra On ac
count of these difficulties, it is not 
always possible for us to go in the 
manner that hon Members have sug
gested

They ask, what about shortfalls in 
utilisation. I can understand the 
gravamen of that charge, very rightly 
made I am with you that really it is 
a matter of shame Somebody in 
power, m authority, who knows said 
that we had a potential of 6 3 million 
acres and out of that only 4 million 
were used and nearly one-third was 
not used. It is a matter of shame 
Because, we have been told and we 
have been believing that as soon as 
these irrigation facilities are available, 
they will be used, foadgrams mil be 
grown, the deficit will go and the 
country will be flowing with milk 
and honey and all that kind of thing 
1 can understand that This is a thing 
for which the Government alone are 
not responsible My hon friends are 
also equally responsible for that 
When I say, responsibility, I say so 
because I have got an appeal to make 
Remember, all these projects, when 
they are physically completed, the 
work is not complete, we are going to 
build a new society, a new India The 
habits of the people are different 
They are conservative They have 
other orthodox manners We have to 
take them out from their orthodoxy 
and get them to do something that we 
want in the larger interests of the 
country This problem is as gigantic 
j «  thp building of the Bhakra dam

Therefore, what could have been dene, 
what could be done even now is this. 
At the same moment when we turn 
the first sod of earth in any parti
cular project, at that moment, your 
social services in that area must start 
This is the work of the political or
ganisations, every organisation It is 
the work of everyone interested 
in social service to train the people 
and tell them, here, this project is 
coming, your land will be irrigated, 
you must be prepared for it Proper 
training has got to be given to the 
fanners who are going to be the bene
ficiaries of these Irrigation projects 
right from the beginning as to how 
they have to behave Their co-opera
tion has got to be sought even in com
pleting the projects They must be 
taken in hundreds and thousands to 
the site and shown the benefits that 
are going to accrue to them

There are farmers in the Punjab 
who know irngation There are no 
difficulties There are some farmers 
in the south also But, in the Tunga- 
bhadra project, they have not be
haved in a correct manner There are 
irngation facilities there for more 
than half a century But, you cannot 
expect farmers everywhere with a 
similar mentality that they will take 
advantage ot these facilities right 
from the time they are made avail
able That does not happen We did 
not do it in the Tungabhadra project 
We have to remember that these 
canals naturally will go through arid 
deserts or waste lands The whole 
idea of having a canal or water is to 
make the land that is not culturable 
into culturable land Naturally, these 
canals go through areas where there 
are no human habitations In India, 
as everywhere else, you will find 
human habitations always cluster 
round water, round rivers Whqrever 
there is a nver or water, they live 
The people have got to be taken to 
these areas where the canals are 
going, where there are lands, and the 
lands have to be irrigated. That is a 
colossal task. It is the most difficult 
work that has got to be done. It can
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not be done through the instrument
ality of the Government alone. Hie 
work has got to be done through 
many, many agencies indeed, and that 
is exactly what is needed. Therefore 
I would tell you that although the 
shortfall is there, and we are sorry 
for it, it is not a question that one 
party can say against the other party: 
“Who is responsible for that?". And 
they want an answer that the Minister 
is responsible or the Government is 
responsible for that. Not that I do 
not want the farmers to take advan
tage of the culturable land or the 
water, that was available, but because 
these factors have existed, and they 
have got to be resolved.

17 fan.

That brings me to the question of 
the betterment levy as well as the 
water charges. What is this really, 
the betterment levy as you call it? 
My hon. friend Pandit Thakur Das 
Bhargava said that in Hissar District 
the levy is so big that the ryots 
cannot pay it. I can understand it. 
I take his word for it. If you want 
any co-ordinated betterment levy that 
could be followed everywhere, some 
kind of uniform system, I am prepar
ed to examine that case and do 
accordingly, but the very principle of 
levy is this, that when you better the 
land, when you fertilise the land and 
when the price of the land—I am 
taking rough figures—goes from Rs. 
100 to Rs. 500 per acre, you have got 
that unearned income for which you 
have not worked of Rs. 400. Has not 
the State a right to have a part of 
that income? Therefore, out of the 
Rs. 400 we intercept and mop up a 
part. It is open to you to say that half 
of it should be mopped up or one- 
third or two-thirds. I can understand 
that. That would be a constructive 
suggestion. We shall examine this 
point that in the imposition of this 
levy, there shall be some kind of a 
uniform system, although the quan
tum may vary, because I saw in 
Andhra in the Circar districts area 
the price of one acre sometimes ranges 
from Rs. 9,000 to Rs. 10,000. Of course

many yean have gone by and I da n ot 
say we should levy tor that, but 
you remember that for a full period* 
of 15 to 20 years they did not pay 
anything? Now, of course, they get 
the rich fruits of it. The difference 
is very great in that case, perhaps- 
it has gone up from Rs. 100 to Rs.
10.000 but where you go from Rs. 100 
to Rs. 500 or Rs. 800 or Rs. 1,000 
there should be same machinery to-t 
find out what is the betterment that 
has been effected in actual practice,, 
and a part of it has got to be mopped 
up in the interests of the State and 
the stability of the national economy, 
and also to pay up the debts that we 
have incurred. If that is the proposi
tion, I agree with my hon. friend that 
that question should be considered, 
but if he says that the farmers in 
Hissar District are not going to pay 
anything—I am sure he will not say 
that—then surely it becomes an im
possible proposition.
m

Pandit Thakur Das Bhargava: We
perfectly agree and we want to pay.

Shri S. K. Patil: That brings me to 
the Damodar Valley. There you find: 
last year we created irrigation facili
ties for 100,000 acres. Only 11,000* 
were used, not because it was the 
fault of the Government, ours or even 
the State Government, but because 
the people were not trained into it. If 
there is a good rain, why should 
people buy your water, and there
fore they think they can do without 
it. All that training has got to be- 
given because perennial cultivation 
must be done, because in the larger 
interests of the country we Should not 
depend upon any other country for 
our food and other requirements. That 
can only be done, as I said, by very 
efficient social services rendered from 
the very beginning.

This year we have got facility for
200.000 acres, and the Chief Minister
thought that possibly nobody would’ 
take it. Therefore for this year he 
has made it free in order that the- 
people should get accustomed to the
me of water, and when they are used! 
to that___
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Or. Ran Sabhaf Singh (Sasaram): 
“The people are accustomed, but the 
charges are high, so they refuse to 
take that water.

Shri S. K. Fa til: I can assure the 
hon. Member that we are considering 
that aspect of it also, so that we shall 
have some graded charge. I do not 
mind even if it is free for one year 
or two years, but have a graded char- 
ige so that at the end of five years or 
.six years, whatever is the stipulated 
period, we give the quantum of water 
-on which the maintenance and the 
•other charges could be had, because 
there is no question of making any 
^profit there.

Some people will ask: supposing
you do not get the money, is the 
-country going to starve because the 
farmers do not pay the charges? To 
them I say this: this country does 
not believe in some other methods by 
which it can be done. But the fact 
that we must produce more food, and 
for that reason more land should be 
brought under cultivation remains a 
fact from which we cannot run away. 
Therefore, this has got to be done. 
We are examining the proposition in 
a manner that some kind of unified, 
scientific and co-ordinated method 
•could be evolved out of it.

Shri A. C. Gnha (Barasat): This
■could have been and should have 
been done two years ago when the 
-water was available.

Start S. K. Patil: We would have 
'been much wiser men if we had not 
•committed the mistakes that we com- 
jtnitted in our childhood, but when we 
learn that mistakes are there, there 
is enough time to improve upon it and 

•do something.
Shri A. C. Gnha: 1 hope the Gov

ernment is not a child.

Shri S. K. Patil: Government l!
also a child only ten years old. I can 
understand the anxiety of hon. Mem
bers. Everybody’s anxiety is: get
things done as quickly as possible, but 
commit no mistake whatsoever. Y w

must be a perfect swimmer but with
out going into the water. How that 
miracle is going to be performed, I do 
not understand. Therefore, there 
must be something half and half. We 
must be prepared to take some risk 
and go into the water and puddle 
about until we become perfect 
swimmers like the Bengalis and cross 
the Channel or something like that. 
This way we have got to proceed.

There were other reasons also why 
this land utilisation was not complete. 
The time of the completion of the 
canals and the distribution did not 
synchronise. Sometimes the canal 
water is there, but the canal is not 
there; sometimes the canal is there, 
but the water is not there. That mis
take was committed. There was also 
the inertia on the part of the farmers 
in adapting themselves to the new 
scientific methods.

Dr. Ram Subhag Singh: It is a
wrong charge on the farmer.

Shri S. K. Patil: I do not call it 
inertia—do-nothingness or something 
else. I am not making a charge.

Shri Sinhasan Singh (Gorakhpur): 
They want the water, but the charges 
are too high.

Shri S. K. Patil: If it is merely 
high charges, we shall see what hap
pens as soon as we have some kind 
of a unified process. If it is a wrong 
charge, I shall be sorry and I shall 
apologise to them. After all, the far
mers are the wealth of this country. 
Nobody would like to disrespect 
them. It is not their mistake. You 
have seen in the case of fertilisers 
also. Although it is good, the people 
have to be taught how to use them, 
w^en to use them.

That brings me to another proposi
tion, which is entirely new. I have 
not yet consulted my Ministry or the 
Government about it. How does a 
fanner in the village know what Is 
called farming? < After all, agricul
ture also is an art. It must be studied 
and worshipped as an art A  fanner 
does not become a tanner in a day.
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You and I cannot take to fanning 
because we have decided that tomor
row we will take to farming. If the 
farmer, has to be trained in* scientific 
methods, some kind of help must be 
given to him to train him. What is 
the help that the Government or any
body gives him now? To my know
ledge there is no help whatsoever. 
He does not know what to use, what 
fertiliser to use, if there is a pest 
how to remove it, when to sow and 
when to reap. They know it by in
stinct, but that is a different matter, 
but this new problem has come, per
ennial irrigation for 12 months, fer
tilisers and other things. These 
.scientific methods require training.

So far as farming and agriculture 
is concerned, in the USA .and possibly 
in other countries too, there is a sys
tem that for every group of villages 
with a certain population, there is an 
agricultural adviser appointed by the 
Government. He is a kind of ency
clopaedia to the people there. He is 
so good and popular, that whenever 
in difficulty the farmer comes to him 
and asks when to do and how to do a 
-thing, how to remove a pest if there 
is one, what fertiliser is to be used, 
-and gets the benefit of research if 
there is anything wrong with the soil. 
We have research stations, but how 
many farmers know that they have to 
walk to the research station in order 
to find out what is wrong with the 
soil. I cannot blame them. I can 
blame myself that we have not creat
ed facilities. These essential and pri
mary, elementary I would say, faci
lities should be made available to 
every farmer at his doorstep. Some 
such system has got to be devised by 
which along with the new facilities 
that we are offering to the peasant, 
we also offer them the requisite train
ing and education, both going side by 
fide. This is a proposition which is 
worth considering indeed.

This brings me to a few other 
things. It was asked: what about
economy and efficiency measures. I 
will not go very extensively into that 
"but we are doing our best. We have 
now realised that the efficiency quoti

ent is a bit small, it must go up, and 
many things have got to be done, but 
remember, friends, to us also it is 
a new experience. Five years, six 
years is not a great experience in 
agriculture. Whenever we notice 
trends or habits, we try to attack 
them in our own manner. That is 
being done. I will merely enumerate 
some things that we have been doing 
just now in order that efficiency and 
economy measures may be strength
ened.

Take, for instance, the question of 
cost control. We have a special unit 
for this purpose. The cost in every 
unit is found out, so that we can 
compare and contrast and see what 
is going wrong. Then, there is a 
separate cost accounting unit. There 
are seminars for engineers also. Our 
engineers go to the foreign countries, 
and foreign engineers come here. And 
seminars are being held where every 
type of problem is discussed. Next, 
there is the question of the optimum 
utilisation of machinery. Yesterday, 
my hon. colleague told you how we 
are doing it by transferring machinery 
from one project to another and so 
on. But there also, we are facing 
troubles and difficulties. And here, I 
want your co-operation. Even when 
the machinery is to be transferred, 
the State Government sit tight over it, 
and they do not allow the transfer.' 
They have sometimes to be cajoled; 
we have no power to compel them. 
We can only effect the transfer with 
the permission of the State Govern
ment, and with the concurrence of 
the State Government. I am merely 
saying this, because you are all power- 
ful people here with undoubted 
influence over your State Govern
ments; why should you not utilise 
that influence for the national good, 
so that the development of our 
machinery should be a successful pro
position.

As for standardisation of machinery, 
technical scrutiny of projects etc* 
there is the advisory committee of the 
Planning Commission and so on.
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[Shri S. K  Patil]
Then, there was the question of 

water rates and the betterment 
charges. I have already replied to 
that point Now, I come to the electric 
grid. People said here, *Why not 
create water zones?’. Before I come 
to the water zones, let me deal with 
the electric zones first Hon. Mem
bers suggested *Why not have a zone 
in the south, a zone in the north and 
so on?’ I can assure this House that 
we want not only the zonal idea to be 
there, but we want an electric grid 
for the whole country, and to that 
end we are working.

So far as Mysore is concerned, it is 
rich in electricity. Madras is also
coming up in this regard, but it is
not so in the case of Andhra Pradesh, 
because only the other day, the Chief 
Minister of 'Andhra Pradesh com
plained that they had only 10 k.w. 
per capita consumption, while Madras 
had got 30 k.w. and Mysore 50 k.w.
Surely, 50 k.w. and 30 k.w. and 10
k.w. added together will make 90 k.w. 
For these three States put together, 
the per capita consumption will be 
the mean of these figures and that will 
be what obtains in Madras. I am not 
saying that we should merely distri
bute what we have got in these 
States, but I am saying that the elec
tric power potential has got to be 
strengthened. When this is done in 
the south, when this is done in the 
north, and so on and so forth, as we 
are doing everywhere, in the Rihand 
Dam, in the Bhakra-Dam and so on, 
why should we not have these things 
connected in a common grid, so that 
the entire country could be linked 
together in an all-India or national 
grid.

So far as the water zone is concern
ed, it need not give any trouble; it 
does not require a zone for the pur
pose in view. I was rather surprised 
that people should come and say 
that some other State does not give 
them water, although that water 
would otherwise go waste. Yester
day one hon. Member said that 
the waters of some of the 
rivers in Kerala were really going 
to waste. Surely, we shall look into

this matter; we are prepared to 
examine* that problem. If out of the 
Kerala State, the waters that go to 
waste could somehow or other be 
utilised for the purposes of the Mad
ras State, we shall be wily too pleased 
to do so, and to use our good ofSces, 
because I may tell you, in law, we 
have nothing but good offices. We 
shall use them both with the Kerala 
and the Madras Governments, and X 
am sure the good Government o f 
Kerala will listen to me when such • 
constructive approach is made to 
them.

I now come to the tariff in regard 
to electricity. People say that tariff 
is sometimes very heavy. You know 
that we are governed by the Electri
city Act. The Electricity Act does 
not allow us to go beyond six per 
cent., and as we have seen, that is 
about two per cent, above the bank 
rate. Otherwise, it would have been
5i per cent. Therefore, we could not 
go beyond that. If there are private 
companies where no facilities exist, 
where thermal electricity has got to 
be produced, and if the rate is a little 
higher, we cannot tell them to bring 
it down to 5} per cent., because they 
will place their books before us and 
convince us that it is not possible. 
But when the grid system comes into 
existence, all these things will dis
appear.

My hon. friend Shrimati Renu 
Chakravartty made a particular refer
ence to the electricity that has been 
taken from the D.V.C. by the Calcutta 
Electric Supply Corporation. She 
said that this was a wealthy com
pany, and she asked why the power 
had been given to that company. I 
can tell you that because it As an old 
company, perhaps it has been given 
the power; however, that is a matter 
for the State Government; the Gov
ernment of India have not interfered 
in the matter.

So far as the electricity charges are 
concerned, I can assure the House 
that the Calcutta Electric Supply 
Corporation gets, out of the electricity 
supplied from the D.V.C., only about
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1P par cent of the total quantum of 
what they have; as 90 per cent of 
their electricity, they get it from 
elsewhere.

If you compare the prices, you will 
find that while we sell Damodar 
electricity at the rate of .45 anna per 
unit, the electricity which they get 
otherwise is at the rate of .35 anna 
per unit That means that we sell 
them even at a higher cost than what 
they have to pay for electricity from 
elsewhere. Therefore, the charge that 
we are selling them cheaper is not 
really sustainable. Indeed, in these 
matters, if there are any diflkuties, 
difficulties that are due to the fact 
that it is at a far-flung place that the 
electricity has been produced and 
therefore, the charges are a little 
higher, the moment that is brought to 
our notice, we shall try to see that 
they are in conformity with the mini
mum of profit that could be allowed 
under the Act.

As regards soil conservation, a 
matter which was touched by one or 
two Members, I could tell them that 
it is really our biggest headache. All 
these projects of ours after 20, 30 or 
40 years will be simply out of use if 
we do not do soil conservation and 
soil consolidation in as scientific and 
precise a manner as we can. This is 
not a problem of India alone. This is 
a problem present everywhere in the 
world. Even in the United States, 
even in China, this problem exists in 
a very acute form. How are we going 
to solve it? In Hazaribagh, there is 
a station where soil conservation ex
periments are being carried on. I was 
so gratified to see what they were 
doing. How are they doing it? They 
are doing it in a wonderful manner. 
It is not merely done by the govern
ment farm; even private farms can 
profit by what is being done so that 
soil is conserved and consolidated.

All the knowledge about contour 
bunds and other things—these have 
become so scientific now—is avail
able from any other country where 
soil conservation is being done. We 
meet them and we take advantage of 
what they have achieved. This matter

is discussed in seminars, big interna
tional conferences and so on so that 
the best methods that are available 
for the consolidation and conservation 
of soil should be available to us. In 
this connection, I made a mention at 
the Hazaribagh station where we are 
conducting experiments.

A reference was made to Sunder- 
bans. I take it out from the speech 
of the hon. Member for the simple 
reason that I share her anxieties 100 
per cent in respect of the protection 
of the Sunderbans area. It is a beau
tiful rice bowl of not only Bengal 
but of India. I would beg of my 
Bengali friends to eat a little less 
rice so that more rice may be avail
able to others. We shall also do 
something for Sunderbans. Those 
zamindars who owned those lands 
were spending a colossal sum:—crores 
of rupees—for embankments etc. We 
have now taken away those zamindaris 
and we have become zamindars our
selves—the Government of India. 
But we are not doing that work which 
they were doing. Therefore, we have 
got to have a scheme, and that is 
engaging our attention, so that such a 
beautiful place, the Sunderbans, the 
rice bowl, is protected. We shall pro
tect it in every manner possible. 
Therefore, as I said, it is actively 
engaging our attention.

This brings me to one more impor
tant question, that is the Gandak 
river and the Kosi river. I parti
cularly mention it because it has been 
referred to by some hon. Members, 
particulary by hon. friend, Pandit 
D. N. Tiwary. He pointed out that 
the Gandak is a very nice river. I 
do not want this testimony. I can 
assure the House that there is uni
versal testimony that so far as the 
Gandak project is concerned, it is the 
best project in India. It will be the 
most economical project Gandak is 
a very very nice river. Indeed, she 
is a sort of a docile milch cow giving 
all the milk to anybody and kieking 
nobody. There are no spate and 
floods. Therefore, it is wrong to in
tercept such a river....
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Pandit D. N. Ttwary (Kesaria): 
The unfortunate position li that still 
It is not being done.

Shri S. K. Patil: That is true. Be
came it is so very sacred, we are 
very cautious about catching it and 
doing all that damage by inter
cepting it

But I can tell him one thing. The 
moment I saw with my own eyes the 
destruction that the Kosi was really 
causing, I came to the conclusion that 
the solution of the North Bihar pro
blem was not the Kosi project but the 
Kosi plus Gandak put together. One 
is destructive and the other is con
structive. The Kosi i$ destructive in 
a manner that we must stop the des
truction. If we do not stop it  it will 
devastate the land. What is the use 
of irrigating millions of acres of land 
and allowing the land which is al
ready irrigated to go waste because 
of the silt?

The Kosi is a whimsical river and 
she wants to go anywhere she likes; 
she does not require any permission 
or licence. She is beyond the pale 
of law, our law or any law whatever.

Therefore, it is a twin problem. We 
have got to tackle it as a twin pro
blem. We should stop the destruction 
caused by Kosi North Bihar and use 
Gandak for doing the construction of 
two or more million acres of irrigated 
land. That is the problem. It is not 
that it is very difficult, but there are 
some difficulties. I may take my hem. 
friend into confidence and tell h<m 
that this also requires the concur
rence of the Nepal Government. 
These rivers are very funny interna
tional rivers. They do not know 
national boundaries; they have no 
nationalism about them. Therefore, 
they begin from somewhere, go some
where and there is no relevance what
soever, just as the Godavari and Kri
shna "benefit the people of the South 
and the Aridhras—they are reaping 
the fruits—though these rivers start 
from the State of Bombay, Maha
rashtra. They do not give us a spoon 
of water in Maharashtra. They get

the water and become fatter and

fatter as they go down below and 
they give all the facilities of irriga
tion or power to the south. I am not 
jealous of Andhra. Never. We look 
after these rivers for 200 or 300 miles. 
I may give a simile. It is just like 
a daughter being brought up, being 
looked after and educated and when 
she marries she goes somewhere. The 
same is the case with these rivers. 
They have married' and gone some
where. It is the parental duty. 
Maharashtra has given rise to these 
rivers and the whole benefit has gone 
to other parts. What I am saying is 
that we shall do everything in our 
power to see that all fhese things are 
viewed in the Indian aspect, in the 
national aspect and not in the aspect 
of any particular State. We shall 
bear that in mind and do something 
about it

I have not touched some of the 
points that hon. Members have raised. 
I have noted down all those points 
but it is physically impossible for me 
to refer to everything that they have 
said. I have got my eye on the watch.

This brings me to a very serious 
thing which Shrimati Renu Chakra- 
vartty said, about the D. V. C. and 
other points. I may tell the hon. 
Member that apart from anything 
that she says, I am contemplating in 
the nearest future, perhaps in a 
month or two or the latest within 
three months, to change the whole 
set-up, a change not because there 
are any scandals but because 80 per 
cent of the work except the Panchet 
Hill is finshed and we do not require 
this costly machinery of these 8 Mem
bers and their other paraphernalia.

Therefore, when we find that these 
charges are again and again repeated 
—I have all my sympathies for all 
these Members—what can I do? You 
put yourselves in my shoes and con
sider this question. I have tried to do 
things in the best manner for I am at 
the helm of affairs so far as this 
Ministry is concerned. These charges 
are grave if they are true. But, 
where are they made. They are only 
made in the columns of newspapers. 
Not a single honest man or woman
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in Bengal bad that much courage— 
mas also includes woman but 2 have 
also said it to emphasise—to make 
the charge to us and say that they 
have got a proof and they can prove 
them. We have got to read them 
either from Yugantar or any other 
paper; we have to enquire into it and 
we have to collect whatever evidence 
we can gather. If I do not come to the 
prima facie conclusion that there is no 
irima facie case made out, what 
would she advise me to do?

There is another aspect I agree 
with the hon. Members of this House 
that corruption must be rooted out 
Corruption is not in one department; 
something is rotten about our national 
character. Go anywhere and you will 
find corruption. I am not happy 
about it  I am not merely saying it  
I hold no brief for any corrupt man. 
What I am saying is, if the national 
character becomes rotten, there shall 
be corruption everywhere. My duty 
and your duty is not to enthuse when 
there are some examples of corrup. 
tion but do our best to see that the 
national character improves and there 
is lesser and lesser corruption. 
Everything should be done to root 
out corruption.

With all that, there is a responsi
bility that I have got as the head of 
the administration in the Irrigation 
and- Power Department Are the 
officers working under us not entitled 
to protection of their honesty and in
tegrity? Can any organisation in this 
world go even for a day if every 
time any little thing occurs I dismiss 
or suspend that officer because in some 
newspaper somewhere a charge is 
made?.

Shrim&ti Rena Chakravartty: But
if certain charges are made against 
them by the Public Accounts Com
mittee itself, then they will 
become really serious charges.

Shri S. K. Patil: My hon. friend 
knows that I read the report of the 
Public Accounts Committee. What she 
says is wrong or her information is 
wrong. These charges have not been

made. If they were made, surely they 
form an accusation of the first magni* 
tude and they would be gone into. I 
can very well illustrate one or two 
points.

One of these charges is that a TJL 
Bill of Rs. 83-4-0 has been made by 
an officer. These officers and even 
Ministers do not make their own TJL 
bills. It is being done by their PAs. 
Sometimes mistakes are made. An 
officer made that mistake. Again and 
again this is brought up even after 
this explanation is given. So, I must 
hang that officer.

Reference was made to 27 boats and 
eight engines which were bought for 
Rs. 70,000 without the permission of 
the financial adviser. My hon. friend, 
Shrimati Renu Chakravartty will be 
glad to know that I have gone tho
roughly into that case. I say if 
I were in the position of that officer,
I would have bought them. It is a 
good deal that he has done. And 
what did the financial adviser say? 
He did not say that the price was big. 
Why did you buy it all together? 
That is what he asked. You can buy 
a few and as soon as the other parts 
are ready then you can purchase the 
rest. That is what he said. It is for 
them and it was left to the Board to 
do whatever they like.

My information is this. Somebody 
wanted to sell. He is not a retail 
vendor who is selling bits. He has 
got an established company and he 
says: here is this thing; you, accept 
them if you want It is a deal that 
you have got to accept or reject them 
altogether. He bought those 35 units 
at a cost -of Rs. 70.000. It 
Rs. 2,000 a piece. You cannot even 
buy an ordinary barge, much less an 
electric launch, for Rs. 2,000. It is not 
as if there is some great thing, some
thing very wrong that has happened.

Then, an officer went to Srinagar 
and spent Rs. 1,000. That was the 
charge. Well. He is invited by the 
Seminar that was held there and he 
goes there in that capacity. The mere 
travelling bill of an officer like that 
comes to that much. Is It his fault?
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If there is even a prima facte case for 
examination, then there is something 
There w none and there is very little 
evidence Then why challenge the 
integrity and honesty of my officer 
If on such grounds they are to be 
challenged, the administration will 
become impossible if I become so 
reckless (Interruptions )

Shrimatl Reno Chakravartty: Have 
you called for the evidence*

Shri S. K. Patil: Where am I to 
call’  When I go to any place, every
body knows that I am there Many 
people came and saw me and they 
asked me Have you vead all that7’
I have got great respect for that paper 
and it has been doing patriotic service 
and I am not against it but the 
opinion may be sometimes wrong, it 
may be tendentious and there may be 
other factois which are responsible 
for that kind of a thing

When we are changing the entire 
stage, not for this reason but for other 
reasons, we should not waste our 
time in an enquiry of this descnption

Shn Kasliwal referred to Chambal 
and Kotah Barrage I have replied 
why second opinion was taken

There is one pomt Pandit Thakur 
Das Bhargava may be interested in 
that He referred to the non-avail- 
ability of electricity and he wanted 
electricity in a particular place I 
have got that matter in hand It is 
not our mistake It is the old PEPSU 
Government that allocated all the 
electricity that was available and 
some trouble has come But, even 
then he need not be very restive We 
are domg our best to see that this is 
done

Pandit Thakur Das Bhargava: I
want water for that area

Shri S. K. Patil. We shall try to 
give both water and electncity He 
wants one thing and I give double

That brings me to the territory 
most discussed—Delhi Some people 
say why there is not more power and 
so on Mention was made about the 
power set apart—about 110 thousand

kWs. We want to farm* in 60,000 
kWs in all from Bhakra Nangal and
30,000 kWs a steam plant to be 
obtained under T CM  aid I am very 
grateful to the TCM for making this 
possible Then, there is some 20,000 
kWs from the diesel engines Apart 
from that, I know that the immediate 
need also is 20,000 or SO,000 kWt 
more You do not know how the 
power needs of this country are deve
loping Wherever you (have some
thing and power energy is created, it 
is distnbuted It is not like irriga
tion Immediately the money also 
comes Therefore, we must senously 
thmk as to what is to be done about 
Delhi so that the people of the capital 
—sometimes they are very garrulous 
and they have got the help of the 
newspapers and I must guard my 
Government against that—may get it 
I am doing my best so that adequate 
quantity of power could be made 
available to Delhi as early as possible

Somebody said, why not have irri
gation and other things I want to 
tell you that I cannot take this narrow 
view that because we are m charge 
of irrigation we have nothing to do 
with water supply and so on Nor
mally it is so Technically it is so 
India is one and indivisible Nation
hood is one If the capital suffers for 
want of water and other things, 
surely it is our duty to do something 
I do not know how exactly I will act, 
but our Ministry is very very serious
ly considenng whether some water 
may not be available even to the city 
of Delhi so that Delhi’s water supply 
would be adequate, and many diffi
culties which the people of Delhi 
suffer for paucity of water will not 
be there They will not have to 
suffer all these things All these 
things are being looked into and as 
early as possible we shall do it, al
though I have no ready-made plan 
just now

That, Sir, almost brings me to an 
end There may be many other 
questions

Shri A. C. Gnha: Ganga Barrage 
still remains
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Shri s. K. PatlI: I will dispose of
Ganga Barrage in one minute, because
Ganga Barrage problem is not a very
big problem. It is under the active
consideration. If I do not go on
trumpeting it from the house-tops, 1
have always said so in my reply to
questions. It is not merely for the
pleasure of assuring you that I will
do something. That Barrage is under
active consideration. Investigations
are going on. We know there are
difficulties but we will try to over-
come them. Hon. Members should
not be impatient. In D.V.C. we are
giving you the best project. That
would be to the benefit of Bengal.
The other day I went to Taki and
Basirhat because my hon. friend call-
ed me. We are not only considering,
we shall positively do something.
Their little town, Farakka, to which
he referred as the citadel of civilisa-
tion, will be protected. That requires
a little time. I am quite sure my hon.
friend may not draw me into a full
discussion as to what we are going
to do about Ganga Barrage. I can
assure my friend that it will be
actively looked into.

May I just end by saying that our
problems are many and if you want
to tackle in a single generation all
those problems even Rs. 10,000 crores
would not do. For most of the kind
expressions, from the same men here
and there we have heard some ridi-
cule and criticism. The debate was
very level headed and of a high
.standard. I am happy about that, not
that we have done a very great per-
formance, but we have done our duty.
I will end in the words of the ex-
Prime Minister, Mr. Churchil. When
he was asked to reply to an honour
that was done to him in France he
ended his reply by saying:

"The greatest happiness in life
is the consciousness of a duty
well done."

Mr. Deputy-Speaker: _I will now
dispose of the cut motions.

Shri Harish Chandra Mathur: Dur-
ing the earlier part of his speech the
hon. Minister said that he will tell us
something about rural electrification.

Mr. Deputy-Speaker: I suppose we
will have another opportunity of
listening to the hon. Minister.

AU the cut motions were put and
negatived.

Mr.' Deputy-Speaker: The question
is:

"That the respective sums not
exceeding the amounts shown in
the fourth column 'of the Order
Paper: be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1958, in respect of
the following heads of demands
entered in the second column
thereoi:-

Demands Nos. 67, 68, 69, 122 and 123

The motion was adopted.

[The motions for Demands -ior Grants
which were adopted by the Lok Sabtui

are reproduced below-Edl

DEMANDNo. 67-MINISTRY OF IRRIGA-
TION & P'OWER

"That a sum not exceeding Rs.
10,13,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1958, in respect of
'Ministry of Irrigation & Power'''.

DEMANDNo. 68-Mu~TI-PURPOSE RIVER
SCHEMES

"That a sum not exceeding Rs.
93,53,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
~uring the year ending the 31st
day of March, 1958, in respect of
'Multi-purpose River Schemes'''.

DEMANDNo. 69-MISCELLANEOUS DE-
PARTMENTSAND OTHER EXPENDITURE
UNDERTHE MINISTRY OF IRRIGATION
ANDPOWER.

"That a sum not exceeding Rs.
57,21,000 be granted to the Presi-
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[Mr. Deputy-Speaker]
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1958, in respect of 
Miscellaneous Departments and 
Other Expenditure under the “Min
istry of Irrigation and Power*".

Demand No. 122— Capital Outlay on 
Multi- purpose River Schemes 

“That a sum not exceeding Rs.
2,17.63,000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1958, in respect of 
*Capital Outlay on Multipurpose 
River Schemes’

Demand No. 123—O ther Cattial Out
l a y  o f  the Ministry o r  Im nunoH  

& Power

“That a sum not exceeding Ra.
55,34,000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
dunng the year ending the 81st 
day of March, 1958, in respect of 
'Other Capital Outlay of the Min
istry of Irrigation & Power” ’.

17 35 hrs.

The Lok Sabha then adjourned tilt 
Eleven of the Clock on Fnday, the 
2nd August. 1957.
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Columns 

6307
WRITTEN ANSWERS 

QUESTIONS— (amtif).
TO

ORAL ANSWERS TO QUESTIONS—
6307—42

s -8o. * * *

530 Landless workers in
Punjab 6307— 10

532 Grievances of Rail-
waymen 6310

567 National Federation of
Indian Railwaymen 6310— 13

533 Foreign assistance for
Railways 6313*14

534 Fishing grounds 631s— 17
535 Dredgers 6317-18
536 Forest Researdi Insti

tute, Dehra Dus 6319-20
537 Astronomical Observato

ries 632c— 22
538 Ship Building 6322— 24
539 Central Tourist Advisory

Committee 6324- 27
540 Railway paicels 6327— 29
541 Use of explosives in

Fishing 6129
542 Export of Sugar 6329—31
543 D V C 6331
546 Hydel Power plant at

Konar (DVC) 6332
547 Damodar Valley Corpo

ration Act 6332— 36
544 Grow More Food

Campaigns 6336— 38
545 Bongaon-Sealdah Rail

way Section 6338— 40
548 G P O  Patna 6340—42

WRITTEN ANSWERS TO
QUESTIONS—

S.0

6342— 69

No
549 Santa Cruz Air Port . 6342
550 Infantile Mortality in

India 6342-43
55* Bharat Tramway Com

pany 6343-44
552 Civil Aviation Em

ployees 6344-45
553 Breaches on Jamuna

Bund '6345-46
554 Age-barred Railway

Engines 6345-4

SQ.
No.

555

55« 
557 
558.
559
560

561
562
563
564
565
568
569
US
No
4X7
418
419
420
421

Subjsct

Machkund Soil Erosion 
Scheme 

Hadalga Dam 
Silting of Ganges Bed 
Smuggling of Foodgnuns. 
Multi purpoie Schemes 
Community Develop

ment in Punjab 
Export of Frcg Meat 
Leprosy
Soil Erosion in Bihar 
Tounsm
Andaman Timber 
Anaemia
Shortage of tickets

Production of Tobacco 
Economy on Railways 
Public Call Offices 
Fishenesin Andhra 
Community Development 

and NES. Blocks in 
Rajasthan

422 Survey of Railway lines
in Rajasthan

423 Kotah-Bina Railway
Section

424 Delhi-Debra Dun Ex
press

425 Construction of Reads in
Punjab

436 Imports and Exports 
through Madras and 
Bombay Ports

427 Revision of Pay scales
of Mechanical Brakes
men

428 Pnntogram Service Sta
tions

429 Burma Railway Official
on Training

430 Arti-Leprosy work
431 Flood control schemes in

Kerala
432 NES Blocks in Manipur
433 Railway Catering Staff
434 Train Serivce between

Katm and Bina

Columns

6346
634«"47

6347 
6m 7-4*

6348

6348-49
6349

6349-50
6350 

6350*51
6351 

635**52 
6352-53

6353
6353
6354

6354-55

6355-56

6356-57

6357-58 

6358

6358-59

6359-60

6360

6361

6361
6361-62

6362*63
6364

6364-65

6365-66
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435 T . B. Conference at
Moscow . 6366

436 Railway accident 6366-67
437 Development of fisheries

in Mysore 6367
438 Nipani-Raigarh Rail link 6367
439 De-luxe train to Madras . 6368
440 Railway platforms on

Tapti line 6368-69
441 Old coaches on Western

Railway . 6369
44a Janata trains 6369

ADJOURNMENT MOTIONS
A N D  C A L L IN G  A T T E N T IO N
TO MATTER OF URGENT
PUBLIC IMPORTANCE . 6370-93
The Speaker postponed till the 

3rd August, 1957* his 
decision on the admis
sibility of the adjournment 
motions given notice of by 
the following members re
garding the sweepers, 
strike in Delhi and the 
police firing on the 31st 
July, 1957.

Sarvashri Sadhan Gupta, 
Suretidransth Dwivedi,
Nath Pai, Narayanankut- 
ty Minon, Go ray, 
dish Awasthi. Achaw Singh,
Supakar, Hem Barua,

ADJOURNMENT MOTIONS AND CAL
l SNG ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE :
{ftnti.)

CoULMms •
Kamble, Mansy, Vajpayee 
and Pandit Brij Narayan 
"Brijesh".

ffctices of calling attention to 
matter of urgent public 
importance given by the 
following members re
garding the same subject 
were slso held over till the 
3rd August, 1957.

pr. Ram Subhag Singi, Shri 
Balmiki, Shnmati Sucheta 
Kripalani and Sarvashri 
Radha Raman and Jadhav.

OfMAKDS TOR. GRANTS «3ttr65»
Further discussion on Demands 

for Grants in respect of 
the Ministry of Irrigation 
and Power concluded 
The Demands were voted 
in full.

AGENDA FOR FRIDAY, 2nd  
AUGUST 1957-

Discussion on Demands for 
Grants in respect of the 
Ministry of Law.




